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LOK SABHA

Monday, August 20, 1962/Sravana 29,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]

MEMBER, SWORN

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, I have great plea-
sure in introducing to you, and through
you to the House, Shri S. Kandappan
who has been elected from Tiruchen-
gode (Madras).

Shri S. Kandappan (Tiruchengode).

‘ORAL ANSWERS TO QUESTIONS
faesit & fwa ggg Ao

+
(#ft®o o @M :
*¥30. J WHo Fo fr@N
W qo Fo TW :

qT TE” A A qaTT F7 v
FoN fF -

(¥) feeelt A ggg arwm, o
AT ATHT A A & 3wy Srpfar &
2, & gpfra g & A feesit fawra
wifase gra Sea fFd s §
wifa g€ @ o apanfw = & afw
R

(@) fo wfigadt Todl & &%
W g5 AT F oRRIG A & #®T

" v e w fa g

() afe 7, @ a3 7 far

1531 (Ai) LSD—1.
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™ AHS A T FEEE FW
(4N

(%) SwawQw @a=g @ &
5 7F frat do% gf & qur wAw
1 fig fFd @ & ; AR

(3) afe =&, @ [@H  wEr
5% e RN AR IqF fa=raiy favg
arE?

e w5t (3o g A1) :
(%) faelt A 335 e 7 wefy
FEL T L8 @0, e A & a4y,
i i o ool faeme wfsr
& AT H @l FY gEar T
FT A, I faw & @ wER W
ST &Y AT | QR§(—52 % Haefy
F o3, fomds fad 98 A9 dam ay
w% §, fafaw fagre wdi & oty o
AT AT AR, TR 93 FAE
F g )

(@) sk (7). fh RN T
A F e F IO AW q|T I
HXFT F1 TFAT FT 957 & 8 ISav
FGifF aroAT w7 dfaF At T Saw
-6 foeet ¥ & qmfeaa & 9K 18
feeett fapra afafraw & s=mig qaT<
frar T & S foeelt § aTER & &t
9T AR A gaT |

(7) R (v). 78 % Fw &
FT QT ¢ FAIF o gOar SoET F
durfas sifedx (R wafd)
TN & ST FT AT fwAr W0
@R

I shall also read the answers in
English. ;
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(a) Government’s approval to the
Master Plan for Delhi was conveyed
on the 19th July, 1962 and it will come
into operation on the day a notice is
published by the Delhi Development
Authority that the Plan has been ap-
proved. The estimated capital cost
under the various heads of develop-
ment for the period 1961—81, for which
the Plan has been prepared, is about
Rs. 732 crores.

(b) & (¢). The question of the agree-
ment of the Governments of Uttar
Pradesh and Punjab to the Master
Plan for Delhi dose not arise as the
legally operative part of the Plan per-
tains to the Union Territory of Delhi
only and has been prepared under the
Delhi Development Act which does
not apply to areas outside Delhi.

(d) and (e). The Board is not func-
tioning as an alternative proposal to
create a statutory authority is being
pursued.

Shri S. C, Samanta: May I know
whether, when the Plan has been
finally accepted by the Central Gov-
ernment, work of the town planning
organisation zonally has been taken
up?

Dr. Sushila Nayar: The zona] plans
are being prepared. As it is, the
whole area is divided into 8 sectors
and 136 zones. One or two zones are
being worked out in detail.

Shri Subodh Hansda: The Minister
has stated that the estimated cost of
the Master Plan is Rs. 732 crores.
May I know what would be the source
from which this would be drawn?

Dr, Sushila Nayar: Rs. 732 crores
are to be spent over a period of 20
years, 1961—81, For the current plan,
1961-66, the estimated expenditure is
Rs. 152.31 crores. Of this amount,
Rs. 83.19 crores are to be incurred by
local bodies, Rs. 44'66 crores by the
Union Government, Rs. 24'46 crores
by the Delhi Administration, and
Rs. 19-35 crores will have to be added
for the operation and maintenance cost
during the Third Plan. Thus the total
outlay will be Rs. 171'66 crores in the
Third Plan, Against this, capital re-
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ceipts of Rs. 60'52 crores are expected
to accrue by sale of land etc.

Shri D, C. Sharma: May I know
what are those local bodies which will
have funds to the extent of so many
crores to which the hon, Minister re-
ferred, and what are the resources of
those local bodies to meet this demand?

Mr. Speaker: Those are details.

Dr. Sushila Nayar: The local bodies
in Delhi, as the hon. Member knows,
are the Delhi Municipal Corporation
and the New Delhi Municipal Com-
mittee, If I may....

Mr, Speaker: These are minor de-
tails,

st ww oy fagtt: waex
AET & AN ;I qT S gEeey
T & &% § |1 IqTH wWmEe
qEeR Y qgr ¥ @ gem ?

Dr. Sushila Nayar: I could not
follow.

Mr. Speaker: Would the develop-
ment of the adjoining areas in other
States be undertaken from here?

o PN AWT : @ IF v
faeelt & wax Y ofe § s fasrer
oA W R A F A g
Tfam s e Faaw d ...

st smin fag fegrad): 7% 57 &
faFra & T § 7 afes S99 T
FEE F AR T IH |

wag g faew & fag
o afE @y a F whfwm ¥
TR A g8 RE

o G AU : I7F wfafawT
NAAFTRETEEH TS

Shri Hari Vishnu Kamath: Comnsi-
dering that the implementation of the-
Master Plan is expected to take only
two decades, can the House be hap-
pily assured that the major problems
of the capital such as water, housing,
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power and transport, will be solved
by then and the Party now in power
will continue to be so till 1982 so as
to tackle these problems with masterly
inefficiency—I mean, efficiency?

Mr. Speaker: Shri Prakash Vir
Shastri.

Shri Hari Vishnu Kamath: My ques-
tion may be answered. ‘Will these
problems be solved by 19827

Mr. Speaker: It is not a question
that would arise out of the main
question. Who can say whether the
Party in power would remain in power
then?

Shri Hari Vishnu Kamath: No, no..

Mr. Speaker: The hon. Member can
throw the Party in power out. Parlia-
_ment has always the final say.

Shri Hari Vishnu Kamath: The effi-
ciency of the Party is such that they
should continue in power. May I re-
quest that the first part of the ques-
tion may be answered?

Mr. Speaker: If he had put only the
first part, I would certainly have al-
Jowed it to be answered.

Shri Hari Vishnu Kamath: If you
object to it, you may rule out the
second part. I thought it was in order,

Mr. Speaker: I have so many times
requested hon. Members that questions
should mot contain arguments, infer-
ences, invectives ete.

Shri Hari Vishnu Kamath: No, no.
In my view, there is nothing at all of
such mature in my quection.

Mr. Speaker: If I have the misfor-
tune to differ from the hon. Member,
whose view should prevail?

Shri Hari Vishnu Kamath: Will all
these major problems of the capital
be solved by 1982?

Dr. Sushila Nayar: The Plan, if the
hon. Member has looked at it, has
taken a long-range view, and water,
trafic and all various essential needs
are being planned in that fashion, so
that long before 1981 these problems
will have found their solution.
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Smallpox in West Bengal, Bihar and
Orissa

tbodh Hansda:
. C. Samanta:

. K. Das:
. L. Dwivedi:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that in spite
of intensive drive against Smallpox
in all States, the attack of smallpox
was very heavy particularly in the
Stats of West Bengal, Bihar and
Orissa during 1960-61 and 1961-62;

(b) what are the reasons for this
heavy attack; and -

(c) what steps Government propose
to take to save the masses from this
disease?

The Deputy Minister in the Ministry
of Health (Dr. D, S. Raju): (a) No,
Sir.

(b) Does not arise.

(¢) A provision of Rs. 6.88 crores
has been made in the Third Five Year
Plan for the implementation of the
National Smallpox Eradication Pro-
gramme with the objective of vaccina-
ting the entire population.

2]

*438.

EEEE
aw»

A statement giving the progress
made in the different States|/Union
Territories under this Programme was
furnished to the Sabha in reply to
Lok Sabha Unstarred Question No. 134
answered on the Tth August, 1962.

Shri Subodh Hansda: From the
statement I find that in many States
some special units have been set up
for this drive. May I know whether
any special units have been sanctioned
for West Bengal, and whether these
units will be financed by the Central
Government or by the State Govern-
ment?

Dr. D. S. Raju: The eradication pro-
gramme has been in operation in al-
most all the States. They have divid-
ed the State into units, each umit con-
sisting of three districts. They actu-
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ally hope to complete the eradication
programme in two or three years. In
some of the major States it may take
three years, in some of the small
States it may take two years.

Shri Subodh Hansda: May I know
whether this vaccination will be™on a
compulsory basis or a voluntary basis?

Dr, D. S. Raju: On a voluntary basis.

Shri S. C. Samanta: May I know
whether the different States have sub-
mitted their plans for the first year of
the Third Plan; if so, how much has
been allotted for the first year?

The Minister of Health (Dr. Sushila
Nayar): The small pox eradication
programme is proceeding according to
a plan which has been prepared by
the experts at the Centre in consulta-
tion with the State Governments. Ac-
cording to that plan, we are financing
100 per cent of the non-recurring and
75 per cent of the recurring cost of
this programme, and depending upon
the number of units each State has
harnessed, we are giving the financial
assistance accordingly.

Shri B. K. Das: May 1 know what
steps are being taken to educate the
public about the utility of the vaccina-
tion programme and also segregation
and other measures that are neces-
sary?

Dr. D. S, Raju: The Health Educa-
tion Bureau is taking all the necessary
steps.

Shri Surendranath Dwivedy: There
have been some deaths on account of
the attack of smallpox at least in
Orissa. May I know from the Gov-
ernment whether they have informa-
tion that the deaths took place in those
districts which have nvt been covered
by the scheme, and that the districts
which have been covered by the pilot
project have not becn zffected at all?

Dr. Sushila Nayar: This is correct
as the hon. Member says that in the
districts in which the pilot project of
smallpox vaccination had been laun-
ched and had sufficiently
to cover the population up te 80 per
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cent or so, there have been absolutely
no cases of smallpox and no deaths.
In those areas which were mot cover-
ed, smallpox has taken place, but
adequate steps are being taken to stop
the epidemic from spreading, zy the
State Governments,
ot aw fagry Jghwr : | oA

TRIRT TAqTH T FAT FG F A=F F

e g™ I A ey s #@

QAT W m mfew & 7

o gt AT : sw, 6O
R fafFa a1 Qeam #1 #E
I A A @A X A fRar
IT |F WA qF WA TG g g |

st fefa few g e 2
ag it g% & ARt § ZEET w6 Faw
€ WEIN I W@AT & 7 THF AATET A
g€ a1 #1 & o & g awsl Ao
& STy F formd g & W ST I €
IR G FT a7 90 & fgg T §
a 7T @y fod g w3
FT W ¢ o a9 7 =R s@a7 7
€ AT ¥ ST N9 9% ® 7

o FAAT AT : FaA & WA
mwrem%n:am%r@ﬂ'@'é.t
THHT HYUL TgI T THT T QAT g |
Oz @ @@ § fF T AR ast &t
7 dwi faar Sraw §, Avav § aver
& FF AT § 1 AR F g § s
& sa¥ fom @t e oo A0 3
T w9 1 fear S SR S
1 gHmTAT orar & f5 aF FT ogEer
@ | @ w1 foag & fF W I
A7 7 fear AT @Y IAH G A&
AT @ arelr ff oy gawr o
gaX & gl |
Shri Sham Lal Saraf: May I know
if the schemes have been launched by

all the States in the country and in
accordance with the plans prepared
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by the Central Government in consul-
tation with the State Governments?

Dr. Sushila Nayar: I would say that
in quite a number of States it has
been launched. In some of the re-
maining ones, they have started the
training programmes etc., and prac-
tically every State will be launch-
ing the programme in full swing by
the end of September or latest by the
second week of October.

Dr. U. Misra: Is it a fact that dry
vaocine has not been used sufficiently
in thése areas, and jis it also a fact
that because the State Governments
are preparing the vaccines themselves
which are not so effective, the dry
vaccine is not used?

Dr. Sushila Nayar: This is not cor-
rect that the vaccine prepared by our
own people within the country is not
effective. It is effective. But the vaccine
has to be used within @ week of its
preparation. When we go into the in-
terior areas, villages and inaccessible
areas, the time may be more than a
week. So, this freezed dry vaccine is
useful to us for the eradication pro-
gramrme. We are using our owmn
vaccine also,

Mr. Speaker: Next question.

Shri Umanath: Question No. 467 may
also be taken up with it.

Mr. Speaker: Yes.

Water Supply

*439, Shri Bishanchander Seth: Will
the Minister of Héalth be pleased to
state:

(a) whether it is a fact that the
Nationa] Water Supply and Sanitation
Committee has recommended for for-
mation of Committees by each State
to assess the urban and rural water
supply situation;

(b) i? so, how far these recom-
mendations have been implemented;

(c) whether it is a fact that this
Committee has also suggested the
setting up of independent statutory
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bodies styled as water and drainage
boards, either State-wise or on region-
wise basis; and

(d) if so, whether Government have
accepted this suggestion and how far
this suggestion has been implemented?

The Deputy Minister in the Ministry
of Health (Dr, D. S. Raju): (a) and
(c). Yes, Sir.

(b) and (d). Necessary action on
these recommendations has to be tak-
en by the State Governments to whom
copies of the Report have been sent.
From the replies so far received, it ap-
pears that these recommendations are
still under their consideration.

A proposal for setting up a non-
statutory drinking Water Board in the
Union Health Ministry is also under
consideration.

National Water and Sanitation Com-
mittee \

Shri lltrish Chandra
Mathur:

Shri D. C. Sharma:
Shri Umanath:

Will the Minister of Health be
pleased to state which of the recom-
mendationg of the National Water and
Sanitation Committee have been ac-
cepted by the Central Government and
what action has so far been taken?

The Depaty Minister in the Ministry
of Health (Dr. D. S. Raju): A state--
ment containing the necessary infor-
mation is placed on the Table of the
House. [See Appendix II, annexure
No. 1].
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Shri Harish Chandra Mathur: The
committee had recommended and the
hon. Minister had assured the House
last session that all the rural water
supply schemes would be implemented
by the eng of the Third Plan, but the
provisions already made are too inade-
quate. May I know what steps have
been taken in this direction regarding
this commitment and whether even
the assessed requirements are being
met at present or not?

Dr. Sushila Nayar: The problem of
water supply, as I have already said,
has top priority with the Government,
and we are doing everything possible
to see to it that our commitments in
this respect are honoured. 1 agree
that the money provided is inadequate.
We are trying to find ways and means
by which we can augment these
meagre resources with the help of the
hon. Minister of Food and Agriculture,
so that we can take some water out
of his deep tube wells for irrigation
for drinking purposes, with the nelp
of the hon. Minister of Mines and
Fuel, so that some of his discarded

Shri Tyagi: Oily water we cannot
drink.

Shri Hari Vishnu Kamath: Not water
and sewage!

Dr. Sushila Nayar: We are only
taking sweet water for drinking pur-
poses, not brackish water. In
several places I am assured that
when we do not find oil, we are likely
to find water in different layers.

Shril Tyagi: Thriving on failures!

Dr. Bushila Nayar: They may be
failures so far as search for oil is
concerned, but they are successful so
far as the search for water is concern-
ed, and we want to use that resource
also. There are a number of other
possibilities which we are exploring,
so that the meagre resourceg provided
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in the Third Plan can go the furthest,
and then we will ask for more funds
and get them if we can.

Shri Harish Chandra Mathur: The
answer is elaborate and detailed, but
the main part of my question has not
been answered.

Shri D. C. Sharma: In the statement
it is said that rural and urban assess-
ment committees will be set up in
each State and that special investi-
gation divisions will be created. May
I know if any action has been taken
on this, and the progress that has been
made.

Dr. Sushila Nayar: These committees
are to be appointed by the State Gov-
ernments as my hon. colleague just
now stated. We have forwarded these
recommendations to the State Govern-
ments. In the meantime we felt that
the exact information as to the size of
the problem and alsp how the
problem can be solved, particularly in
scarcity areas is not available. In-
vestigation units to be financed from
our own provisions are being sanc-
tioned. The proposal has been cleared
with the Planning Commission and the
States are about to be approached to
start these new units for investiga-
tions.

Shri Umanath: The statement says
that the report and the recommend-
ations have been sent to the State.
May I know if there ig any time-
limit within which they should give
their decision: if not, whether the
Government has any proposal with
regard to fixing the time-limit.

Dr. Sushila Nayar: There is no
proposal for fixing a time-limit. But
we are just now having the Mayors’
conference, and then a conference of
Local Self-Government and  Health
Ministers. We are  discussing this
question in every one of these confe-
rences and the State Governments are
themselves aware of the urgency of
this problem.
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Mr. Speaker: Next question.

wnri Harish Chandra Mathaur: Sir,
you have clubbed Q. 467 and you
generally permit two questions.

Mr. Speaker: I permitted the hon.
Member one question and he said that
the answer was long and detailed; he
did not rise again and therefore, I did
not allow him.

* Shri Harish Chandra Mathur: 1 did
get up.

Mr. Speaker: I saw him; his re-
marks were that the answer was ela-
borate and detailed; that is what he
said.

Shri Harish Chandra Mathur: I said
the answer was elaborate and detailed
but the main part has not been ans-
wered.

Mr. Speaker: I have gone to the
next question; he can take another op-
portunity. We have taken ten minu-
tes already on this.

Accidents Enquiry Committee
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Will the Minister of Railways be
pleased to state:

(a) whether the Committee ap-
pointed to suggest ways and means to
find out causes of accidents and sug-
gest means to avoid them at all, met;

(b) if so, how many times; and

(¢) when a report is likely to be
submitted?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes, Sir.

(b) Twice.

(c¢) It is not possible at this stage
to give any indication of the date when
the Committee is likely to submit its
final report but it is likely to make
some interim suggestions shortly.

Shri S. M. Banerjee: I want to know
when these interim suggestions are
likely to be made and whether a
copy thereof will be laid on the Table
of the House.

Shri Shahnawaz EKhan: It is hoped
that the interim report would be avail-
able in the course of the next two or
three months. When it is available,
there should be no objection to laying
it on the Table of the House.

Shri S. M. Banerjee: Will the var-
ious suggestions put forward by the
Members of Parliament during the
discussionsg on railway accidents be
conveyed to the committee for their
consideration?

Shri Shahnawaz Khan: We will do
that.

Shri Umanath: Has the Government
made it clear that the railway em-
ployees can give evidence in camera
if they wish with a right to protection
by this committee? If not, has the
Government any  proposal to that
effect?

Shri Shahnawaz Khan: That is taken
for granted. Any railway employee
who wishes to give evidence is free
to give evidence before the com-
mittee.
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Shri Umanath: My question was
about giving evidence in camera, with
a right to protection.

Shri Shahnawaz Khan: It is for the
committee to decide.
A T s, | 97 e
=g g 5 ag F9E 7v fagea A
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Shri Bhakwat Jha Azad: Is this
committee allowed to investigate from
A to Z or has the Government made
any special reference to this com-
mittee regarding certain problems to
check the accidents?

Shri Shahnawaz Khan: The terms of
reference of this committee are well
known; the committee is absolutely
unfettered to make any enquiries it
hke;.
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Shri Hem Barua: In view of the fact
that railway employees who give evi-
dence before enquiry committee gen-
erally suffer from a fear complex of
action against them, may I know whe-
ther they have been assured immunity
from this sort of fear so that the
truth may come out?

Shrij Shahnawaz Khan: The Indian
railwaymen suffer from no fear com-
plex.

Shri Vidya Charan Shukla: In view
of the continuing ‘railway accidents
would the Government consider the
feasibility of making this committee'a
standing committee so that it can
keep on reporting on the railway acci-
dents?

Mr. Speaker: It is a suggestion.

Shri Morarka: Is it not a fact that
both the retired officials appointed on
this committee are paid Rs. 100 per
day even on days when the committee
is not sitting and therefore, the com-
mittee’s work is prolonged from time
to time?

Shrj Shahnawaz Khan: No, Sir; I do
not accept that insinuation.

Mr. Speaker; The insinuation may
be wrong. Are they paid Rs. 100 per
day? ...... (Interruptions).

Shri Shahnawaz Khan: I do not
have the exact details. I shall enquire
into it

Mr. Speaker: He shall enquire and
then inform the House. Next questiom
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Hotel Classification Committee

{ Shri Suj;ndm Pal Singh:

| Shri Bishanchander Seth:
*441. ! Shri Rameshwar Tantia;

| Shri M. K. Kumaran:

| Shri Yashpal Singh:

Will the Minister of Transport and
Communicationg be pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed a  Hotel
Classification Committee to classify
hotels in this country for the conven-
ience of foreign tourists; and

(b) if so, when this Committee was
formed, and when it is likely to com-
plete its work?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir. R

(b) The Hotel Classification Com-
mittee has been constituted with effect
from 15th June, 1962. It is expected
that the Committee will complete its
work within six months.

Shri Surendra Pal Singh: Has any
European hotel keeper or expert on
this subject been asked to serve on
this committee?

Shri Raj Bahadur: Shri L. C.
Nirula, Hony. Secretary, Federation of
Hotel and Restaurant Associations of
India, represents the hotels.

Shri Surendra Pal Singh: For the
purpose of classification, will hotels in
India be judged from the standards of
comforts and amenities prevailing in
Europe or in India?

Shri Raj Bahadur: The hotel stan-
dards and rate structure committee
had laid down certain criteria and
standards and the committee is sup-
posed to follow that line apart from
the other lines that may be evolved in
the process of deliberations.
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Shri Rameshwar Tantia: What is the
composition of this committee and its-
scope?

Shri Raj Bahadur: This was an-
nounced in a regular Government noti-
fication. Shri G. R. Kadapa, Deputy
Director General, Department of
Tourism is the Chairman, Shri L. C.
Nirula is a member; Col G. V. Raja,
Kowdiyar Palace, Trivandrum is an-
other Member. A representative of
the regional hotel association and a.
representative of the State Govern-
ment concerned will be associated.
when the committee visits the concern—
ed region or State.
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Shrj Heda: May I know whether this
classification will have any relevance
to the population of the cities or it
will be irrespective of that?

Shri Raj Bahadur: It will be in re-
lation to the standard of the hotel and
the quality of its service.
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Shri Khasi Ram Gupta: May I know
the terms of reference on which the
committee has to make its recommend-
ations?

Shri Raj Bahadur: The terms of re-
ference are: to invite applications from
hotels which are interesteq in Gov-
ernment recognition under the classi-
fication scheme; to inspect such hotels
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among the applicants and to assess
which, in the opinion of the committee
prima facie, fulfil the minimum con-
ditions and to assess their rate of stan-
dards; and lastly to formulate the
criteria for recognising hotels which
are of sufficiently high standarq for
purposes of catering to tourist traffic
and to inspect those that fufil the
conditions, etc.

Food Zoney

+
( Shri B. K. Das:

. } Shri Subodh Hansda.

44z, ﬂ Shri S. C. Samanta:

L Shri M. L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) which foodgrains are now in-
cludeq in the scheme of food zones;

(b) whether there is any proposal
to abolish the zonal system in respect
of any of the food zones; and

(c) what difficulties, if any, have
been experienced in the working of
the zonal system?

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): (a) Rice, paddy and products
of rice or paddy.

(b) No, Sir.

(¢) No particular difficulty has been
experienced.

Shri B. K. Das: May I know what
agencies have been allowed to function
for the supply of foodgrains from the
deficit States to the surplus States?

Shri Shinde: Mostly the grains are
under the control of the Government
agency. In some States, private tra-
ders have been licensed by Govern-
ment.

Shri B. K. Das: May 1 know whe-
ther any condition is imposed on the
agencies, namely, that they have to
pay any levy or other things?



2705  Oral Answers

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): In the zone consisting of
Madhya Pradesh, Gujarat and Maha-
rashtra, the traders are subject to 25
per cent. levy to the Government. That
much quantity would have to be sold
to the Government. In some other
zones, there are absolutely no restric-
tions.

Shri Subodh Hansda: May I know
whether the Government are aware of
the fact that due to the zonal restric-
tions on foodgrains, the price of some
-of the foodgrains during the peak
months had gone up particularly in
West Bengal?

Shri A. M. Thomas: As far as West
Bengal is concerned, it is in the eastern
zone. The surplus of Orissa goes to
West Bengal. After the formation of
the West Bengal-Orissa zone, the food
situation in West Bengal has been sat-
isfactory.

Shri Venkatasubbaiah; May I know
whether the Government feel that the
abolition of the food zones will go a
long way in stabilising the prices?

Shri A. M. Thomas: It has been said
that we have not yet reached the
stage when we can get rid of the
gzones, but the policy of the Govern-
ment is to have enlarged zones with
a view ultimately to abolish all the
zones, but that stage has not been
reached.

Shri Surendranath Dwivedy: The
Minister has just now stated that on
account of the zonal system, the posi-
tion especially in West Bengal has
improved. But there has been an
acute shortage in Orissa as a result of
which the Government have to supply
them American rice.

Shri A. M. Thomas: As far as Orissa
is concerned, at one stage, for ex-
ample, last year, even after the for-
mation of the zone, Orissa was just
pleading for export outside the zone—
to Bihar and Andhra Pradesh.

Shri Surendranath Dwivedy: It is
not a fact
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Shri A. M. Thomas: This year there
has been some rise in prices. All the
same, the producer in Orissa js now
getting a better price. A reasonable
return to the grower was one of the
reasons which impelled the Govern-
ment of India, in consultation with
the State Government, wo form this
zone.

Shri S. M. Banerjee: May I know
whether the stage has now come, after
the attainment of self-sufficiency to
some extent, that India should be con-
sidered as one food zone and, if so,
whether the zona] restrictions could be
removed?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): That is our
desire—that that stage should come,
but I do not agree with the hon. Mem-
ber that that stage has come.

Shri Heda: The Minister just now
stated that they are not experiencing
any difficulty because of the zones.
But are the Government aware that
because of the zones, normal trade in
the adjacent areas—for example,
Hyderabad was feeding the Marath-
wada area—has been stopped, and a
lot of smuggling is taking place?

Shri A. M. Thomas: This zone has
been in existence from the year 1957,
and now it has adjusted itself more or
less. The surplus of Andhra is going
to the deficit areas within the zone,
for example, Mysore and Kerala,
mainly Kerala. There is no particular
difficulty. The position has more or
less stabilised in Andhra Pradesh.

Shri Thirumala Rao: Has the atten-
tlon of the Government been drawn
to the fact that there is complaint
about the insufficiency of wagons sup-
plied in Andhra Pradesh and large
stocks are lying idle and, if so, may
I know whether there is co-ordina-
tion between the Railway Ministry
and the Food Ministry on this matter?

Shri A. M. Thomas: We want to
avoid cross movement as far as possi-
ble. That is one of the reasons why
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the zones have been formed. There
is some difficulty even in getting the
wagons for movement within a zone.
For example, there is a great deal of
difficulty in getting wagons for the
movement of rice from Andhra Pra-
desh, and the traders and agricul-
turists are complaining.

Shri Inder J. Malhotra: May I know
what is the difference in the price of
rice prevailing in the different zones?

Shri A.'M. Thomas: There is not
much difference now, as was existing
when each State was a single zone.
The position has more or less stabi-
lised. Of course, there is some differ-
ence between the price prevailing in
Andhra and that in Maharashtra and
Gujarat. But there is not such a dis-
parity as was obtaining before the
zones were enlarged.
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Bhri A. M. Thomas: As far ag the
modified zone consisting of Madhya
Pradesh, Maharashtra and Gujarat is
concerned, the Food Ministers of
these States are occasionally meeting
and are reviewing the position and
they are also trying to solve the
difficulties that are being experienced
in each State. Even with regard to
the movement from Madhya Pradesh,
there is some difficulty, but I do not
think that the charge that there is
black-marketing going on is correct.

Dr. M. S. Aney: The hon. Minister
said just now that there is not much
difference in the price of these commo-
dities, on account of the zonal system.
In saying that, does he refer to the
wholesale price or the retail price that
is prevailing in the different areas of
the zone? Does he say that there is
no difference in the retail prices?
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Shri A. M. Thomas: We have got
statistics with regard to the wholesale
prices. Of course, there is some
difference between the wholesale price
and the retail price. The transport
charges, the margin of profit to the
retailer, etc., have to be taken into
consideration.
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Shri A. M. Thomas: This matter
has been considered very carefully.
Production in the year 1960-61 reach-
ed 33.7 million tons in respect of rice.
In the previous year it was only 31
million tons. So, we had a produc-
tion last year which was more or less
about 2.6 million tons more than in
the previous year. This year, it is
48,000 tons less than last year. If the
level of production attained in 1960-61
was kept up, then perhaps we would
have thought of relaxing all these
restrictions and making the country
one zone.

" Shri Bibhuti Mishra: He has not
replied to my question.

Mr. Speaker: Then he will try
some other time.

Shri A. M. Thomas: Our policy is
to ensure a reasonable price to the
agriculturists and also that the con-
sumers may get their requirements
at reasonable prices, and that is one
of the reasons why we enlarged the
zones.

Mr. Speaker: The question was, is
not the actual producer being depriv-
ed- of the fair price that he would
have otherwise got?
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Shri Harish Chandra Mathur: The
hon. Minister stated that the abolition
of the zones would mean cross-
movement of wagons and considerable
number of wagons would be required.
May I know what is his assessment
of the additional number of wagons
that would be required by abolition
of the rice zone and what number
of additional wagons have been
pressed into service because of the
abolition of the wheat zone?

Shri S. K. Patil: I think what my
hon. colleague said was that there is
always a choice for a particular rice
or for a particular wheat and if that
choice is exercised by all people
everywhere in India, sometimes this
cross-movement may not at all be
necessary. It will be difficult to say
to what extent it is done, because no
statistics have been maintained for
that kind of cross-movement. The
trouble is only with regard to rice,
because onlv for rice there are zones
and not for wheat. If we were in
such a comfortable position where we
can say, no matter what happens, we
have enough rice, surely we can
remove them tomorrow. We are aim-
ing at it"and we hope we will be able
to achieve it much sooner.

Derailment of Nagpur-Tatanagar
Passenger Train

(" Shri Sl-li_bodh Hansda:
% Dr. P. N. Khan:

,' Shri S. C. Samanta:
L Shri M. L. Dwivedi:

*443.

Will the Minister of Railways be
pleased to state:

(a) whether any enquiry was made
into the Kumhari Railway accident
involving the 322 Dn. Nagpur—Tata-
nagar Passenger Train on S.E. Rail-
way; '

(b) if so, who conducted the en-
quiry; and

(c) what was the result of the en-
quiry?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) The Additional Commissioner
of Railway Safety, Calcutta.

(c) According to the provisional
findings of the Additional Commis-
sioner of Railway Safety, the derail-
ment of the train was caused by a
severe cyclone.

Shri Subodh Hansda: May I know
whether this enquiry was made just
after the accident occurred or some-
time after the accident occurred?

Shri S. V. Ramaswamy: Within a
day or two.

Shri Subodh Hamsda: The Minister
said that this accident occurred due
to heavy storm. May I know whether
this is the first time that such an
accident hag occurred or there have

been other such instances in the past?

Shri S. V. Ramaswamy: On the
broad gauge, I think thig is the first
instance.

Some Hon.'Members rose—

Mr. Speaker: There are too many
accidents! Next question.

Regional Forest Research Institutes

{ Shri s.+c. Samanta:
e4s6, { Stri Subodh Hansda:
* ) Shri B. K. Das:

( Shri M. L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that there
is a proposal to set up Regional For-
est Research Institutes;

(b) if so, the number of such Insti-
tutes proposed to be set up;

(c) whether the proposal is fina-
lised; and

(d) where such stations will
located? N

1
WYL
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir.

(b) Two.

(c) The proposal is under consi-
deration.

(d) One at Gauhati for the North-
Eastern region and one at Jabalpur
for the Central region.

Shri S. C. Samanta: Is it not a
fact that there are two subordinate
centres of this research institute at
Bagalore and Coimbatore and may I
know whether those places will be
suitable?

Dr. Ram Subhag Singh: The
stations at Bangalore and Coimbatore
are already working and they are
carrying on research in different
spheres and not in identical spheres.
Therefore these two institutes are
necessary.

Shri S. C. Samanta: May I know
whether the case of Jabalpur also was
considered?

Dr. Ram Subhag Singh: Yes, that is
what I have said in my main reply.
One will be at Gauhati and the other
at Jabalpur.
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Shri Bhagwat Jha Azad: May 1
know whether the decision to locate
the stations at these two places was
an isolated decision of the Govern-
ment or a part of any larger scheme
they have in mind?
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Dr. Ram Subhag Simgh: I want to
disabuse the mind of the hon. Mem-,
ber; there is nothing like an isolated
decision of the Government. The:
whole thing is very thoroughly consi-
dered by the Central Forestry Board
and by the State Ministers concerned
and then a collective decision is.
arrived at.

Shri Sham Lal Saraf: Even after
the setting up of these research insti-
tutes, a very large area of forests
will remain out of this research and
that is the Jammu and Kashmir area
and the adjoining areas, where the
best Himalayan firs are grown, about
which in 1955 the Central Forestry
Board took a decision that an insti-
tute should be set up there. May 1
know whether that will be taken into
consideration?

Dr. Ram Subhag Singh: So far the
decision is only to open institutes at
Gauhati and Jabalpur in the Third
Plan. The case of Jammu and
Kashmir or any other case might bhe
considered for the Fourth Plan. But
I may say that the Dehradun research
institute does cater to the require-
ments of Jammu and Kashmir area.

Mr. Speaker: Shri Bhakt Darshan.

Shri Sham Lal Saraf: Something
has to be done with regard to Jammu

Mr. Speaker: I have called Shri
Bhakt Darshan.

Dr. Ram Subhag Singh: We will
do our best to cater to the require-
ments of Jammu and Kashmir.

Mr. Speaker: Even when I do not
allow a question, the Minister is
answering it. Shri Dhakt Darshan.

st Aw W =, § 9 A
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Local Government Service

*447, Shri Shree Narayan Das: Will
the Minister of Community Develop-
ment, Panchayati Raj and Co-opera-
tion be pleased to state:

(a) whether the question of consti-
tuting a local government service to
man Panchayati Raj institutions at
State levels hag been considered by
Government; and

(b) if so, the nature of proposals
under consideration?

The Deputy Minister in the Ministry
of Community Development, Pam-
chayati Raj and Co-operation (Sbri
Shyam Dihar Misra): (a) Yes, Sir.

(b) The broad principles to be ob-
served are:

(i) the staff working under the
Panchayati Raj institutions
should be categorised into cad-
res and placed directly under
the control of the respective
Panchayati Raj bodies.

(ii) Matters of recruitment and dis-
ciplinary control should be
handled by .independent Boards
or Commissions.
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(iii) Avenues for promotion in each
cadre or from a lower to a
higher cadre should also be
provided as incentives for effi-
cient work.

However, the States in which Pan-
chayati Raj is being implemented are
following different procedures. The
question of evolving a suitable pattern
of general application will be consi-
dered after adequate experience is
gained in the working of the different
systems in the States.

Shri Shree Narayan Das: May I
know whether the views of the vari-
ous State Governments have been
taken in regard to this proposal?

Shri Shyam Dhar® Misra: This
question was placed before the staff
conference of the Development Com-
missioners. It has been studied by
them and they have expressed their

views.
L4

Shri Shree Narayan Das: 1 would
like to know whether any State Gov-
ernment have given their views
accepting the proposal of having a
local government service to man
panchayati raj institutions?

Shri Shyam Dhar Misra: The con-
sensus of opinion of that conference
in which the Development Commis-
sioners were represented was that
these panchayati raj institutions are
growing institutions and only after
some time, after the institutions have
gained experience, there should be a
careful study of these cadres and then
a system should be evolved.

Shri P. Venkatasubbaiah: Under
the present system, the panchayati.
raj officers are being drawn from the
various State departments. If the
Government propose to constitute a
different panchayati raj cadre, will it
not be a duplication of work and also
involve great expenditure to the Gov-
ernment?

Shri Shyam Dhar Misra: At present
different States have got different
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patterns. For instance, a State like
Andhra has three cadres—State cadre,
«district cadre and block cadre....

Mr. Speaker: The question is, would
there be duplication or not.

Shri Shyam Dhar Misra: There
would be no duplication.

* Shrimati Savitri Nigam: Till we
come to the stage of having a sepa-
rate cadre for panchayati raj, may I
know what arrangements have been
made to give a refresher course or
training to the officers drawn from
State services for panchayati raj
administration, before they are em-
ployed?

The Minister of Community
‘Development, Panchayati Raj and Co-
operation (Shri S. K. Dey): It is
intended that extension officers and
‘block officers in the panchayati
samitis will continue to be employees
of the State Government. It is only in
regard to Class IO and Class IV
workers that new cadres are intended
‘to be created and those will be at the

district level or block level. There
is no question of duplication.
Shri Sonavane: May I know

‘whether it is also under consideration
of the Government that those mem-
bers of panchayats and also samiti
chairman and zila Pramukhs who are
illiterate are to be given training in
order to have better administration
of Panchayati Raj?

Shri Shyam Dhar Misra: This pro-
cess hag already been started. The
‘members of the Zila Parishads and
the members of block samitis and
their office-bearers are being trained
in respective peripatetic parties and
‘institutions. ~

=t vt T T q=e afafa
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Shri Shyam Dhar Misra: Sir, if
you will permit me, I can give the
whole position in Uttar Pradesh It
is like this.

Mr. Speaker: If it is a long stale-
ment it may be laid on the Table of
the House.

Shri Shyam Dhar Misra: Sir, I lay
it on the Table of the House.

Agricultural Production

( Shri Y;'s_hpal Singh:
448, '< Shrimati Renuka Ray:
* ) Shri Inder J. Malhotra:
| Shri Daji:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that there
are shortfalls in agricultural targets in
the first year of the Third Five Year
Plan; and

(b) it so, what Go.vernment propose
to do to increase the agricultural pro-
duction?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Final
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Estimates of production for the year
1961-62 for small millets and pulses
are not as yet available. A state-
ment showing the final Estimates of
production of other principal crops is
laid on the Table of the House.
[See Appendix II, annexure No. 2].

In order to further step up agricul-
tural production it is proposed to
accelerate minor irrigation and soil
conservation programmes during the
remaining years of the Third Plan.
The availability of chemical fertilizers'
is also being gradually stepped up
from year to year. Plant protection
measureg are being intensiied. How-
ever, in a vast country like India
where less than 1/5th of the culti-
vated area is irrigated, weather and
climatic factors in any given year in-
fluence agricultural production to a
very considerable extent.
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Shri Hari Vishnu Kamath: The
statement, Sir, laid on the Table of
the House says that “in order to fur-
ther step up agricultural production
it is proposed to accelerate minor irri-
gation and soil conservation program-
mes during the remaining years of
the Third Plan”. Further on it goes
on to say that “in a vast country like
India where less than 1/5th of the cul-
tivated area is irrigated, ete. etc.” Is
the House to understand that after
thé major irrigation works that have
been set up in the country, the kisans
of India have not availed themselves
of the irrigation facilities made avail-

1531 (Ai) LSD—2

SRAVANA 29, 1884 (SAKA)

Oral Answers ° 2718

able to them and, if so, what are the
reasons for the kisans being allergic
to these irrigation facilities?

Dr. Ram Subhag Singh: The hon.
Member drew attention to the second
paragraph of the statement in regard
to minor irrigation etc. But what he
said in the later part of his question
does not relate to that. He went on
to ask whether the kisans have been
allergic towards utilising the irriga-
tion facilities.

Shri Hari Vishnu Kamath: Major
irrigation works.

Dr. Ram Subhag Singh: But they
have been trying to utilise them as
fully as possible.

Shrimati Renuka Ray: The state-
ment does not tell us what are the
actual shortfalls in the year 1960-61.
This is important. We want an ans-
wer to this point, particularly in view
of the fact that the Minister for
Planning said, that Agriculture pro-
duction in the first year of the......

Mr. Speaker: The simple question
is that the shortfalls may be given.

Shrimati Renuka Ray: I would also
like to know what particular mea-
suges are being taken to see that the
shortfall is made up and whether we
shall be able to achieve the targets in
agricultural production in the Third
Plan period?

Dr. Ram Subhag Singh: As I said
in reply to the first supplementary,
there was no fall in production in
1961-62 as compared to 1960-61. What
the Planning Minister might have
said is his look out, but this Ministry
will see that the Plan target is
reached (Interruption).

Mr. Speaker: I thought the ‘look
out’ should be uniform.

Dr. Ram Subhag Singh: Yes, Sir.

The Minister of Food and Agricul-
tare (Shri S. K. Patil): May I add,
Sir, instead of one being specific about
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it, that there is a whole table in front
of the hon. Member and she could see
the position from it? Except in the
case of Jowar, where the fall is in-

An Hon. Member: Also rice.

Shri S. K. Patil: In the case of rice
it is only a few thousand tons and
not in millions. Possibly he refers to
cash crops like cotton etc., where the
vagaries of climate go a long way.
Therefore, that statement is a more
eloquent statement than anything that
anybody could say.

Shri Daji: Sir, the whole question
is being missed. The question is not
about shortfalls compared to the past
years but compared to your own tar-
gets. The question is, what was the
target and what is the fulfilment? We
have not asked about the fulfilment
as compared to the past years. If the
fulfilment is less than the target set,
what are the main reasons for this
shortfall?

Shri S. K. Patil: The hon. Member
is asking some question of his own,
which he did not care to ask in the
original question. This was a com-
parison between the two years, ard
that was stated. So far as the agri-
cultural production is concerned, sure-
ly, it must not be looked from year to
year. There is a cycle. Sometimes it
may happen that in a particular year
you will have very much less than the
others. There is a cycle generally
of four or five years, over which
period this increase has got to be
judged, and looked at from that
standpoint the target of 100 million
tons that we have fixed for five years
does not seem unattainable from any
standard.

Shri Daji: Sir, I seek yowr protec-
tion.

Mr. Speaker: The hon. Member
would repeat the question again. The
supplementary was whether there is a
shortfall if we just look at the tar-
gets that we have placed for our pro-
duction.
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Shri Morarka: That is the main
question; not a supplementary.

Shri Daji: That is the essence of
the question.

Dr. Ram Subhag Singh: The tar-
get, as I said in the beginning, ac-
cording to the plan estimate, was an
increase in production of 6 per cent
each year, and the increase in produc-
tion in 1961-62 was 1.6 per cent.
Therefore, there is no doubt, there is
a shortfall. The reasons for the
shortfall, which Shri Daji wanteq to
know, were that, as you know, there
was a severe cold and the weather
conditions were not so good. So there
was shortfall in the cotton crop. There
was also failure of monsoon and some
other crops were also affected due to
that.

Shri Inder J. Malhotra: It is men-
tioned in the statement that minor ir-
rigation programmes will be accele-
rated and chemical fertilisers will be
made available. I would like to
know, keeping all these factors in
view, whether the hon. Minister is in
a position to say that the target will
be fulfilled?

Dr. Ram Subhag Singh: As my
senior colleague said, ‘he target set in
the Third Five Year Plan is not un-
attainable and it will be achieved.

Shri P. K. Deo: Yesterday, from a
reply to a question in the House, we
learnt that there is no chance to reach
the target of 8 lakh tons of nitrogen-
ous fertilisers by the end of the Third
Plan. May I know whether this
shortfall in our agricultural produc-
tion will be due to non-availability
of fertilisers?

Shri S. K. Patil: In so far as we do
not produce fertilisers of the requi-
site order we import them and, there-
fore, there is no difficulty on that
score at all. That we have been doing
so far and we shall <ontinue to do so
until we become self-sufficient in pro-
duction ourselves.
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Shri Bhagwat Jha Azad: The tar-
get fixed was an increase of 6 per
cent and the achievement is only 1.6
per cent. May I know what are the
reasons for this serious shortfall?

Mr. Speaker: That is what he has
tried to tell us.

Shri Bhagwat Jha Azad: He has
not told us.

Shri Vidya Charan Shukla: May I
know whether nature is the only cause
due to which we have faileq to
achieve the target set in the Third
Plan, or there are some other causes
also?

Mr. Speaker: The Minister has ex-
plained the reasons which account for
that shortfall.

Shri Bhagwat Jha Azad: The ques-
tion is whether nature is the only
cause or there are other causes also.
(Interruption).

Dr. Ram Subhag Singh: There are
other reasons also. Anybody who is
familiar with agriculture will appre-
ciate that peas, masoor and cotton, and
also some other similar crops, are very
susceptible to cold weather. They
cannot stand even for a day. Added
to that there was failure of monsonn.

Mr. Speaker: The question was
whether the reasons that have been
given by the hon. Minister are the
only reasons or there are some other
reasons that the hon. Minister would
like to give now.

Dr. Ram Subhag Siugh: As was
stated by the Minister of Food and
Agriculture, there is au agricultural
cycle and after every five years there
is some shortage. That was also an-
other factor.

Hospitals in Rural Areas

*449. Shri Bibhuti Mishra: Will
the Minister of Health be pleased to
state: '

SRAVANA 29, 1884 (SAKA)

Oral Answers , 2722

(a) whether it is a fact that many
hospitals in the rural areas of the
country are without doctors.

(b) if so, the reasons therefor; and

(c) what steps Government propose
to take in this regard?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
Some of the hospitals, primary nealth
centres and disrensaries in the rural
areas are without docters.

(b) Apart from th: actual overall’
shortage of doctors in relation to the
demand, doctors are generally reluc-
tant to accept service in rural areas -

* on account of difficult conditions of

life, and lack of amenities and of cer-
tain basic facilities, such as communi-
cations, children’s education, social,
cultural and academic life.

(¢) To attract more doctors to rural
areas most State Governmcerts have
taken steps to improve the basic
scales of pay and oti:cr terms and con-
ditions of service, such as (i) graat
of public health or non-practising al-
lowance, and (ii) provision of resi-
dential accommodation, elc.

A statement showing the additional
factilities and incentives given or pro-
posed to be given by th2 State Gov-
ernments Administrations to qualified
doctors serving in rural areas is plac-
ed on the Table of the House. [Placed
in Library, See No. LT-342/62].

The number of medical colleges in
the country has also been increased.
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WRITTEN ANSWERS TO QUES-
TIONS

Research on Tuber Crops

' J Shri A. K, Gopalan:
* \ Shri Imbichibava:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
1270 on the 4th June, 1962 and state:

(a) whether a final decision has
since been taken on the scheme for
intensification of research on tuber
crops; and

(b) if so, what is the decision?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). No. The
details of the scheme for intensifica-
tion of research on tuber crops are
still under consideration of the Gov-
ernment of India.

New Telephone Instrument

*445 Shri Indrajit Gupta: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether a new telephone instru-
ment named “Priyadarshini” has been
designed;

(b) what are its advantages over the
conventional instruments;
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(¢) number of “Priyadarshini” tele-
phones already manufactured and ex-
pected to be manufactured;

(d) number of subscribers supplied
with the new phones; and

(e) basis of priority of allotment for
the ‘“‘Priyadarshini” telephones?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) (1) better electrical to acousti-
cal conversion efficiency leading to
higher volume of speech and better
performance;

(2) an adjustable ringer and re-
ceiver;

(3) an improved design of dial;
(4) more pleasing appearance.

(c) 370 Approximately—15,000-
20,000 instruments are expected to be
manufactured during 1962-63.

(d) 50.

(e) Imitially, in view of the limited
supplies, these telephones are to be
provided to subscribers having long
lines. Some of these telephones are
also being installed for observation
purposes, field trial and advertise-
ment,
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Extension of Cooperative Sector

[ Shri P. C. Borooah:
7 Shri Kolla Venkaiah:

Will the Minister of Community
Development, Panchayati Raj and Co-

*451,
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operation be pleased to state:

(a) whether Government have de-
cided to set up four working groups for
suggesting steps for the extension of
the cooperative sector;

(b) if so, what subjects these groups
are to deal with; and

(c) what are the constitutions and
main functions of these groups?

' The Deputy Minister in the Ministry
of Community Development, Pancha-
yati Raj and Cooperation (Shri Shyam
Dhar Misra): (a) Government have de-
cided to set up six working groups.

(b) (1) Industrial cooperatives,

(2) Housing cooperatives.

(3) Transport cooperatives.

(4) Dairy and animal husbandry
cooperatives.

(5) Fishery cooperatives.

(6) Cooperatives under railways,
posts and telegraphs etc.

(c) A statement showing the tenta-
tive constitution and the broad terms
of reference of the groups is laid on
the Table of the House. [See Appendix
I, annexure No. 3].

Distribution of Land

*452. Shri Sadhu Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any directive has been
issued by the Central Government to
the State Governments regarding the
allotment of all distributable land only
to the Cooperative societies of landless
labourers and Harijans; and

(b) if so, what steps have so far
been taken by the various State Gov-
ernments to implement this policy?

‘The Minister of State in the Ministry
of Food and Agriculture (Dr, Ram
Subhag Singh): (a). It has been sug-
gested to the State Governments that
compact blocks of land, other lands
which might constitute viable units for
joint cultivation and, as far as possi-
ble, the surplus lands obtained as a
result of application of ceilings on land
holdings should be allotted to coopera-
tive farming societies,

(b). Several State Governments have
accorded high priority to cooperative
farming societies in the allotment of
lands. In others the matter is under
consideration,

Permanent Indus Commission

( Shri P. K. Deo:

*453, { Shrimati Maimoona

[ Suiltan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the permanent Indus
Commission set up under the Indus
Waters Treaty 1960 has undertaken a
tour of inspection of the river in
Kashmir;

(b) whether the said Commission
has visited Gilgit and Ladakh; and

(c) the result of their findings?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes, Sir. The Com-
mission has inspected certain parts of
the rivers in the State of Jammu and
Kashmir.

(b) The Permanent Indus Com-
mission visited Gilgit area for a tour
of inspection of The Indus from 12th
to 26th July, 1962 under Article VIII
(4) (c) of the Indus Waters Treaty
1960. The Commission did not visit
Ladakh

(¢) The Commission ascertained the
facts connected with the various deve-
lopments and works on the Rivers
inspected.
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Power Supply in Delhi

*455 Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is proposed to in-
troduce a mixed tariff on the Punjab
pattern for the domestic power supply
in Delhi; and

(b) the details of the proposal?

The Minister of State in the Minis-
try of Irrigation angd Power (Shri
Alagesan): (a) No, Sir.

(b). Does not arise,

Inter-State Motor Licences

*456. Shri Rameshwar Tantia: Will
the Minister of Transport ang Com-
munications be pleased to stabe:
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(a) whether any decision has been
taken regarding the liberalization of
inter-State motor licences in order to
encourage road transport operators to
take over the spill-over traffic from
the railways; and

(b) it so, the details thereof?

The Minister of Shipping in the
Ministry of Transport ang Commauni-
cations (Shri Raj Bahadur): (a) and
(b). The operation of transport vehi-
cles on inter-State routes is regulated
in accordance with the reciprocal
agreements entered into by the State
Governments. The number of vehi-
cles to be allotted to each State is
fixed after taking into consideration
the traffic requirements, These agree-
ments are reviewed from time to time
and the number of vehicles increased,
if the traffic justifies it.

2. An appreciable number of tem-
porary public carrier permits are at
present being issued by the different
Transport Authorities for transport of
goods on long distance inter-State
routes. The matter has been consi-
dered by Government and it has been
decided that regular permits should
be issued on such routes to meet
needs of a permanent nature. The
Chairman, Inter-State Transport Com-
mission, has discussed the matter
with the State Governments and has
requested them to supply the Com-
mission relevant data regarding the
number of temporary permits issued
and the purposes for which they were
granted. On receipt of this informa-
tion, the question will be examined
by the Commission, in consultation
with the Ministry of Railways; and
the State Governments will be ad-
vised to grant the necessary num-
ber of regular permits on these routes.

Hospet and Munirabad Sugar Factory

*457. Shri Sivamurthi Swamy: Will
the Minister of Food ang Agriculture
be pleased to state:

(a) for how many years the man-
agements of Hospet and Munirabad
Sugar Factories have not paid bonus
to the ryots i.e. sugarcane Erowers,;
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2
(b) the reasons therefor;

(c) whether Government have
taken any action against these fac-
tories for violating the Central Gov-
ernment formula as agreed to; and

(d) whether it is a fact that every
year such defaults are being gommit-
ted by the above-mentioned factories?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) to (d). These
factories have already paid the extra
price for cane upto 1959-60 season.
The liabilities ©of the factories for
subsequent seasons have not yet been
determined. As soon as they are,
Government will take further action
to have the payments made within a
reasonable time.

Bombay Port

*458. Shri R. Barua: Will the Minis-
ter of Transport ang Communications
be pleased to refer to the reply given
to Starred Question No. 55 on the
7th August 1962 and state:

(a) whether similar loans have been
requested by port authorities other
than Bombay from the ID.A. or
World Bank; and

(b) if so, details thereof?

The Minister of Shipping in the
Ministry of Transport ang Communi-
cationg (Shri Raj Bahadur): A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix I, annexure
No. 5].

Hindi on Raill Tickets

.459.f8hri M. K. Kumaran:
\ Shri Kajrolkar:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Boarq has decideq to substi-
tute Hindi for English in the printing
of the names of issuing and destina-
tion stations on Third Class Tickets;
and

(b) if so, what is the reason for
eliminating English in this way?

The Deputy Minister in the Minis.
try of Railways (Srdi S. V. Rama-
swamy): (a) and (b). A statement is
laid on the Table of the House
[See Appendix I, annexure No. 6].

qag waw & foqa feeelt w0
Fr ¥ fedt & g aan
o ¥

¥¢go. S AMWY : FT &M@ AqT
wfe o 7 T W For 76 fF -

(%) w1 ag = & ¥ dag wawr
7 feaa foeelt o ¥ & fedy & -
T T4 A 2T ¥ 1 O o
g

(&) =7ar ag = ¢ f& gag aa=l
T FHATE A Ofr ey * a<
Ffers gt & ; WK

(7) afz g, @ qe=r glragaw
t 7R g fre 9% 39 g ¥ §@R
B|IGE?

e aar gy WA § 39 AN
(st w0 wo @) : (F) & (7).
Tag WA F1 g feut yeua: qug wawt
e & fag &wr W | Iy o
"9g 1 AT T ar ¢, I9 T
ag dag afvaray o) g9dg  fawr
F Fifaat ¥ fog ¥ fod @ w@aT
2 wiff 38 wF oY gXfem @w
¥ fegm §, _T 9T FACGT ST AT FHAT
A AT w1 5w font ¥ ot R gw
T AT ST

T ¥ v § g ¥ W Iywfew



2731 ., Written Answers

feett o qow ¥ feqy dvmr
WA JOT @ A A faRwew ¥
a9 )R E W 5 @u waw ¥ @ &
feag & 1 & feql wwar AR @R
FATd AT ¥ T g gu
goomr & fF e & W owR
@F MR feql A7 s F FR T
AT ST

T drfort

*¥gy. ot S . T e
TN gg TOF B IO ST 0P

(F) 3@ & & Iz A fHfe
(ufrs 99, swfan, et
o) FEEfE) F fawmy s
F¥oew god Mg §; AR

(&) = fmfet & Franomg
aafy famir Y fkwr 7 @R ¥
T4 A I5E § ?

e #EY (Iro gaeT AER) -
(%) o (@) 7fw7 guar =1 &
faawr wwwew wow@ faar
g | [ifed afcfrse R, s d&n
e ]

Scheduleg Air Routes for
Operators

Private

*462. Shri Harish Chandra Mathur;
Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government propose
to give scheduled air routes o pri-
vate enterprise as is reported to have
been stated by Minister recently; and

(b) what steps have been taken in
that direction?

The Deputy Minister in the Minis-
try of Transportand Communications
(Shri Bhagavati): (a) and (b). I lay
a statement on the Table of the Sabha
giving the requisite information.
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STATEMENT

With the amendment of Section 18
of the Air Corporations Act with
effect from the 30th March, 1962, it
is open to Government to allow pri-
vate operators to undertake schedul-
ed operations om routes on which
neither of the two Corporations is in
a position to provide scheduled air
transport service.

The question of laying down terms
and conditions under which such
scheduled operations by private ope-
rators could be permitted, is under
examination.

Cholera in Orissa

*463. Shri Surendranath Dwivedy:
Will the Minister of Health be pleas-
ed to state:

(a) whether they have received any
reports about unusual epidemic of
Cholera in certain parts of Orissa re-
sulting in the death of more thaa a
couple of hundreds of persons;

(b) whether any help or assistance
was given to the State as an emer-
gency measure; and

(c) whether the cause of the out-
break of epidemic has been investi-
gated?

The Minister of Health (Dr. Sushila
Nayar): (a). An increase in the inci-
dence of Cholera cases was reported
during the last two weeks of July
1962 from Balasur and Mayurbhanj
districts of Orissa.

(b) Arrangements were made by
the Directorate General of
Health Services through the
Medical Stores Depot, Madras, for
the supply of 50 drums of bleaching
powder to the State Government.

(¢). The Government of Orissa have
intimated that on investigation the
sources of infection were discovered
from Calcutta.

Weather Forecasts

*464. Shri Sham Lal Saraf: Will the
Minister of Transport ang Communi-
cations be pleased to state the steps
that have so far been taken by the
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Government Meteorological Depart-
ment to achieve full or near accuracy
in broadcasting Weather Forecasts
sufficiently in advance?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagawati): A statement giving
the information is laid on the Table
of the Sabha.

STATEMENT

Improvement in Forecasting.—Pre-
paration of weather forecasts depends
on the availability of meteorological
data from a close network of observa-
tories and on the quickness with
which the data are made available
to the forecasting offices. = The net-
work of surface, upper air and radar
observatories is being gradually in-
creased. Steps have been taken to
send the observational data from vari-
ous observatories to the forecasting
offices with the least possible delay.
Arrangements have also been made
for receiving meteorological data from
foreign countrfes~ through wireless
channels. With a -view to improv-
ing the techniques of weather fore-
casting through constant research,
new, research centres, such as the
Northern Hemisphere Analysis Centre
and the Institute of Tropical Meteoro-
logy, have been or are being es-
tablished.

Improvement of Weather Broad-
casts.—Attempts are constantly made
to give the weather information as
much in advance as possible for
broadcasts over All India Radio. Ad-
verse weather warnings for public
services are now broadcast at fixed
hours on the various All India Radio
stations in the country during the
mid-day transmissions. The fre-
quency of broadcast of local weather
forecasts has been increased to 3 or 4
times a day at 12 important A.LR.
stations in the country.

Acquisition of Additional Ships

*465. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that Plan-
ning Commission and Transport
Ministry have agreed for acquisition
of additional ships; and

(b) if so, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes, Sir. It has been agreed
that further acquisition of ships to the
extent of 175,000 G.R.T. can be all-
owed to be made so as to raise the
physical target for Indian shipping in
the Third Plan from 375,000 G.R.T. to
550,000 G.R.T.

Reserved Vacancies for §.Cs. and 8.Ts.

( Shri Subodh Hansda:
) Shri S. C. Samanta:
*466. © Shri B. K. Das:
| Sbri M. L, Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether Government have any
proposal to fill up the shortfall of re-
served vacancies on Railways parti-
cularly on Eastern and South-Eastern
Railways, for Scheduled Castes and
Scheduled Tribes in different cate-
gories of services;

(b) if so, how it is going to be filled
up; and

(c) whether the shortfall has pro-
portionately increased or decreased?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). Adequate
measures are taken to wipe out the
shortfall in the reserved vacancies by



2735 . Written Answers

delegating special powers to General
Managers and contacting the Schedul-
ed Caste Organisations working in the
area to supply suitable candidates.
Railway Inspectors are also deputed
to areas where there is concentration
of scheduled castes and scheduled
tribes with a view to attract suitable
candidates.

(c) The shortfall has decreased pro-
portionately in all categories except
in certain technical categories.

Supply of Power Generaling
Equipment from Russia

( Shri Bishanchander Seth:
Shri Morarka:
Shri K, N. Tiwary:
+468. { Shri Bibhuti Mishra:
Shri Rameshwar Tantia:
Shri Umanath:
| Shri M. K. Kumaran:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No: 1258
on the 4th June, 1962 and state:

(a) whether any result has come
out of the negotiations held with
Government of Russia in advancing
the dates of supply of the power
equipment;

(b) if so, what will be the short-
fall in the Third Plan Power target;

(c) whether any favourable results
have mome out after the Russian
Economic  Counsellers’  visit to
Moscow;

(d) whether the delivery of the
machinery will be completed by the
end of the Third Five Year Plan; and

(e) if not, when it will be complet-
ed and what efforts have been made
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to avoid or minimise the shortfall and
how far we have succeeded?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (e). The question
of advancing the dates of delivery of
the plant and equipment to be sup-
plied by the U.S.S.R: for thermal
power stations was discussed with the
Deputy Vice-Chairman of the State
Committee of the Council of Minis-
ters of U.S.S.R. for Foreign Economic
Relations, during his visit to Delhi on
27th July, 1962. He agreed to arrange
for supply of all the generating units
in question during the Third Five
Year Plan period, excepting one unit
of 100 MW for Pathratu, which will
be supplied in the first quarter of
1967. Shortfall in the Third Plan
target on this account will be 50 MW
only.

Diesel Engines from U.S.A.

*469, Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the first lot of six U.S.
Diesel Engines out of 47 engines has
been received by the Indian Railways;

(b) if so, how they have been put to
use; and

(c) when the rest of the 47 engines
are expected to be received by the
Northern Railway?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) After initial examination and
trial, they will be utilised by about
the end of August, 1962 for working
throug}‘ goods trains between Moghal-
sarai and Rosa.

(c) Between September and Novem-
ber, 1962.
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Officers Travelling in Air-Conditioned
Compartments,

*470. Shri Yashpa] Singh: Will the
Minister of Railways be pleased to
state:

(a) the categories of Railway Offi-
cers who are entitled to travel in air-
conditioned compartments while on

duty;

(b) the categories of officers who
hold First Class complimentary passes
and yet can travel in air-conditioned
compartments, on payment of differ-
ence of fares; and

(c) what is the difference in fares
between air-conditioned class and
First Class?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
(a), (b) & (c) Gazetted Railway Offi-
cers holding Administrative rank are
entitled to travel in air-conditioned
compartments free of charge while on
duty and all other gazetted Railway
Officers on payment of one-third the
difference of fares between air-condi-
tioned and First Class.

School Health Committee

*471, Shri D. C. Sharma: Will the
Minister for Health be pleased to
state:

(a) whether Government have
finalised consideration of the recom-
mendations made by the School Health
Committee; and

(b) if so, its nature?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The recommenda-
tions ‘made by the School Health
Committee are still under considera-
tion,

Jute Production

( Shri Surendra Pal
*472. { Singh:
| Shri Indrajit Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Botany Department of Calcutta Uni-
versity has discovered a new hormone,
which when applied to the jute plants,
would increase the production of jute
by nearly 50 per cent; and

(b) if so, what steps are being taken
by Government to get this hormone
manufactured on a large scale, and to
popularize the same amongst the jute
growers?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). The
Botany Department of the Calcutta
University claim to have discovered a
new hormone, which when applied to
jute plant would increase its produc-
tion. The work is still in an experi-
mental stage.

Night Air Services
( Shri Bishanchander
Seth:
* Shri Rameshwar Tantia:
*473.{ Shri Bhagwat Jha Azad:
| Shri Bhakt Darshan:

Shri Raghunath Singh:
( Shri Mohammad Elias:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Indian

- Airlines Corporation are proposing to

reorganize the night air services;

(b) if so, the reasons therefor;

(¢) whether it is a fact that there is
a proposal to reorganize the might air-

'mail service also; and

(d) if so, when it is likely to be
started?
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The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) Yes Sir.

(b) The junction at Nagpur, under
the present system of Night Air Ser-
vices, is highly vulnerable, any delay
on one sector affecting all the three
others. The new pattern will remove
this snag and at the same time pro-
vide direct connections between Delhi-
Bombay, Bombay-Madras, Madras-Cal-
cutta and Calcutta-Delhi.

(c) Yes Sir.
(d) From 1st October, 1962.
Retirement Passes

*474. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) the length of service which an
Officerisubordinate employee has to
put in for the grant of Retirement
passes; and

(b) whether this concession is also
admissible to those Railway Officers
who are on deputation or while on
deputation are confirmed in those
Departments?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). A statement is placed on
the Table of the House. [See Appen-
dix II. annexure 8].

Nursing Home Charges

1090, Shri Bishwanath Roy: Will the
Minister of Health be pleased to state:

(a) in view of the exorbitant charges
of the Nursing Homes in the hospitals
managed by the Central Govermment,
whether any proposal is under consi-
deration for reducing the rates of the
nursing homes; and

(b) if so, when implementation of
the same is expected to start?

The Minister of Health (Dr. Sushila
Nayar): (a) The question of reducing
the rates is under consideration,

(b) As soon as a decision is taken
in the matter.
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Food Production

1091, Shri Sham Lal Saraf: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) with the appreciable increase in
the production of foodgrains, as has
been reported at the close of the
Second Five Year Plan, how much of
this increased production is offset by
the increase in population year after
year; and

(b) how soon and in what manner
the country is going to achieve self-
sufficiency in foodgrains in these cir-
cumstances?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The production of
foodgrains during the first two Plans
had increased by 35 per cent out of
which about 21.4 per cent was offset
by increase in population.

(b) A target of 100 million tons of
foodgrains production has been fixed
in the Third Plan keeping in view in-
crease in population of 12.3 per cent
over the five year period and increase
in per capita availability from 16:0 oz.
in 1960-61 to 17.5 oz. per day in 1965~
66. It is hoped that with the attain-
ment of this target, the country may
become self-sufficient in foodgrains at
the end of the ITIrd Plan period.

Coastal Shipping

1092. Shri Sham Lal Saraf: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) what is the tonnage in shipping
owned and manned by Indians that is
engaging itself in carrying cargo
round the coastal line of the country;
and

(b) whether the additions made in
this tonnage, in the last two Plan
periods, have been able to handle the
increasing trade?

The Minister of Shipping in the Min-
istry of Transport and Communica-
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tions (Shri Raj Bahadur): (a) 340,745
G.R.T.

(b) Indian tonnage was in a position
to carry the entire dry cargo offer-
ing on the coast till early 1961. How-
ever, with the decision of Govern-
ment taken in April, 1961, that an
additional one million tons of coal
per annum should be moved by sea,
the available tonnage has not proved
adequate to handle the increased
movement. All possible ways for ex-
pansion of coastal shipping are being
explored although the task has been
made difficult by the present tight
foreign exchange position.

Upgrading of ‘D’ Class Crossings

1093. Shri Karni Singhji: Will the
Minister of Rajlways be pleased to
refer to the reply given to Unstarred
Question No. 269 on the 24th March,
1962 and state:

(a) whether proposals have since
been received from the Rajasthan
Government regarding upgrading of
‘D’ Class crossings as Tregular level
crossings for use of cart vehicular
traffic; and

(b) if so, what steps are being taken
in the ‘matter?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Although Rajasthan Government
have agreed in principle to bear the
cost of upgrading these ‘D’ class level
crossings in general, no specific pro-
posals intimating location of such ‘D’
class level crossing requiring to be up-
graded immediately have been receiv-
ed from them so far.

(b) The State Government have
been requested by Northern Railway
Administration to submit these parti-
culars.

Tripura Land Revenue and Land
Reforms Act

1094. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Tripura Administration

has made any payment of compensa-
tion in money to the intermediaries
in accordance with the provisions of
of the Tripura Land Revenue and
Land Reforms Act;

(b) if so, who are the persons to
receive it; and

(c) whether such payment could be
made before attestation is over?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) Smt. Amritabala Dhar, W/o
Late Ramani Mohan Dhar, Village,
Katalutma, Kamalpur.

(ii) Smt. Kanak Prabha Dhar,
W /o Late Rajani Mohan Dhar, Village
Katalutma, Kamalpur.

(iii) Smt. Surabala Dhar, W/o Late
Jamini Mchan Dhar, Village Kata-
lutma, Kamalpur.

(c) Yes.
Monkey Nuisance in New Delhi

1095. Shri Hem Raj: Will the Min-
ister of Health be pleased to state:

(a) the progress made by the New
Delhi Municipal Committee in secu-
ring the Services of expert monkey
catchers and necessary equipment; and

(b) when the Committee propose to
start its work?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b): The New Delhi
Municipal Committee, in spite of a
vigorous search, has not so far been
successfu] in securing the services of
expert monkey catchers with necessary
equipment. At present the complaints
about monkey nuisance are being
attended to by the Committee’s Dog
Shooters who scare monkeys by gun-
shots in the air.

Indebtedness of Agriculturists in
Tripara

1096. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be

pleased to state:
(a) the per-capita indebtedness of
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(6Y how that figure compares with
the per-capitc indebtedness of the
agriculturists of West Bengal and
Assam; and

(c) the steps taken to lessen this
burden of indebtedness from the
shoulders of the agriculturists?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No statistics are
available. .

(b) Does not arise.

(¢) (i) Grant of small loans—to dis-
tressed agriculturists;

(ii) test relief works in distressed
pockets; and

(iii) grant of relief and loan to
those affected by cyclone and floods.

Telephone Exchange in Tripura

1097, J Shri Dasaratha Deb:
* \ Shri Biren Dutta:
Will the Minister of Transport anc
Communications be pleased to state:

(a) whether there is any proposal
for the setting up of a telephone ex-
change at Belonia, in the Union Terri-
tory of Tripura; and

(b) if so, wihen that proposal is
likely to be implemented?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b). Pro-
posal is under consideration and not
yet sanctioned.

Electric Supply in Tripura

1098. Shri Dasaratha Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there fis any proposal
for the installation of electric supply
units in the towns of Belonia, Sub-
room, Soramure, Amarpur and Kamal-
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pur in the Union Territory of Tri-
pura;

(b) if so, whether those proposals
hawe been taken up for implementa-
tion; and

(c) if not, the reasons thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (c¢). The towns in
question are proposed to be electri-
fied by extending supply from the
neighbouring generating  stations.
Construction of the necessary trans-
mission lines and sub-stations is likely
to be started during the current finan-
cial year.

Rural Water Supply in Tripura

1099. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) whether fhere is any scheme
for rural water supply in the Thira
Five Year Plan for Tripura;

(b) if so, the nature of that scheme;

(c) whether the scheme has been
taken up for implementation; and

(d) if so, how far it has been im-
plemented?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Village Water Supply Scheme
on 50% contribution basis.

(¢) Yes.

(d) During 1961-62 there was a
programme for sinking of 270 Tube-
wells. About 50% of the work has
been completed.

. Telephone Exchange Konni

1100. Shri Ravindra Varma: Will
the Minister of Transport and Com-
munications be pleased to state:.

(a) whether Government have re-
ceived any representation from the
citizens of Konni (Kerala) requesting
that a telephone exchange be finstalled
at Konni; and
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(b) whether, n view of the fact
that konnj is one of the most impor-
tant centres of the plantation industry
in Kerala and also because of the
current drive to promote exports of
plantation produce, Government pro-
pose to make telephone connections
available at Konni ih the near future?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) No.

(b) It is expected to open a P.C.O.
within the current financial year. The
opening of the exchange will be con-
sidered after the PC.O. is opened and
if there is adequate demand for tele-
phone connections.

Telephone Connections im Bairagnia

1101, Shrimati Ramdulari Sinha:
Will the Minister of Transport amd
Communications be pleased to state:

(a) how many applications for
installing telephonic connections are
pending in Bairagnia, Muzaﬁarpur
district in Bihar and why;

(b) by what time telephonic con-
nections are likely to be provnded
and

(c) what are the conditions for any
P.C.O. to qualify itself for being con-
verted into an exchange?

The Deputy Minister in the Minis-
try of Transport and Communjcations
(Shri Bhagavati): (a) 24 applications
are pending, including 13 applications
received on 13-8-62.

(b) It is technically feasible to pro-
vide eleven additional extensions.
These will be provided on the pay-
ments asked for being made and
completion of other formalities.

(c) Generally, when the number of
extensions exceeds 20, provided a
long trunk line is not involved.
Each case has to be separately ex-
amined for remunerativeness.
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Cooperative Laws

1102. Shrimati Ramdulari Sinha:
*Will the Minister of Community
Development, Panchayati Raj and Co-
operation be pleased to state:

(a) which of the States have made
amendments in the cooperative laws
so far in pursuance of the resolutior
of the National Development Council;

(b) what are“-the salient features
of the changes so far made in the
co-operative laws of different States;*

(c) how far such changes conform
to the spirit of the resolution of the
National Development Council;

(d) which State has not so far
acted according to the resolution of
National Development Council; and

(e) what steps are being taken for
the implementation of the resolution?

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri
Syam Dhar Misra): (a) Maharashtra,
Madhya Pradesh, Madras, Punjab,
Gujarat, and Jammu & Kashmir.

(b) The salient features of the
changes are indicated in the state-
ment laid on the Table of the House.
[See Appendix II, annexure No. 9.]

(c) The changes 'in the new Co-
operative Acts indicated in annexure
I, conform to the spirit of the Reso-
lution of the National Development
Council. However, some of these
Acts also contain some provisions
which are contrary to the spirit of
the National Development Council
Resolution. These provisions are
listed in the statement laid on the
Table of the House. [See Appendix II,
annexure No. 10].

(d) The States of Andhra Pradesh,
Uttar Pradesh, Bihar, Assam and
Orissa have prepared draft bills
on cooperation and they are under
various stages of finalisation. West
Bengal, Rajasthan and Kerala
are preparing their draft bills.
The Mysore . Government had
passed their Cooperative Act just
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bills, such bills have been examined () Fav TEY ¥ I qG A Y

and the comments of the Ministry . . g
have been communicated to the State st tl'gfﬂiﬂ' H@ ?Eh wifH

Governments for ‘consideration and ST WF O are dfxal #r ey
adoption. The States which have e iy T
made only little progress in amend- ) %qz T; W -
ing their cooperative law have been (v) == feafa # gurer & 49
expedited to amend their coopera- FaT IS T ?
tive Acts for removing any restrictive w ’
features in their cooperative Acts. TEX WATHT | ITHAY (q‘v} wE-
This question also figured on the s\ . m
agenda of the conferences of State e m) : (q:) faser & &
Ministers for Cooperation held during YT FLE § qATE, 2LER TF TS
the years 1960 and 1961. ¥ w1l 5 . 5 sfawa mfear FHER
Upgrading of Post Offices dgw = & femel & qRe J
T )
1103. Shrimati Ramdulari Sinha: . N
A 4 t-4 faerq
Will' the Minister of Tramsport and (%) ¢ mf quﬁ' T
Communications be pleased to state: s = migat sy @7 Freor
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taken or are proposed to be taken for areft
converting Barharwa or Dhang extra- (") AT # ﬂ:l'( ¥ A
departmental Branch Office into a sub- mfedt & FEIR 9geA AR FEGR &
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whest Freft mfedl ¥ X F g § FTHr
b) if so, th tter stands; . PN
anfi)l S0, ere the matter stands ‘Im@%‘mmﬁw
(c) if not, why no step is being & nfs B ATA A ¥
y n el
taken for upgrading either of the IE W W F FT AT I
above post-offices? mfedt & g7 S ¥ aga W AR W
The Deputy Minister in the Minis- &
try of Transport and Communica- - .
tions (Shri Bhagavati): (a) to (c). The () g @  fort &
proposals were examined previously el mfeqi 7 & 9 g g g
but dropped for want of justification. £ i 2 | 7o 3 T dro
They are being examined afresh. A" wr 7@ » :: .
W A €A T QY qardy e % i';“ il "%[
et aga wiaF e F FIOT YL-0-R

. gt el @A &Y S A} FFC I
-t(oY_ﬁWilW:W fear & | gErd et ¥ @A A
X wely 9 aw A g I ST i Y T A A ¥

(%) w@as AT J FFAG AN fory S fere dwht F7 OF |
arefy aryfeai F1a 9T Jvgw I & fem- e e ey v R
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National Water Supply and Sanita-
tion Programme

1110. Shri Tan Singh: Will the
Minister of Health be pleased to
state:

(a) the amount of subsidies given
by the Central Government to Rajas--
than during the year 1958-59, 1959-60,
1960-61 and 1961-62 under the
National Water Supply and Sanitation
Programme;

(b) the amount actually spent dur-
ing each of these years; and

(c) the amount allotted in the
Third Five Year Plan for Rajasthan
under the above programme?

The Minister of Health (Dr. Sushila
Nayar): (a) According to the exist-
ing procedure for the release of
Central Assistance to the States,
allotment of funds is mnot made
scheme-wise but the amount is sanc-
tioned only at the end of each year
for broad groups or categories of
schemes. Three fourths of the total
Central Assistance allocated for a
financial year is, however, released in
lumpsum ways and means advances
to the State Governments in nine
equal instalments during the course
of the year. In view of this position,
the question of sanctioning assistance
specifically for the National Water
Supply & Sanitation Programme
(Rural) does not arise,

®)
Year _Amount spent
(Rs. in lakhs)
1958-59 . . . . 2776
1959-60 . . . . 55-00
1960-61 . . . . 58-18
1961-62 . . . . 6400

(c) Rs. 200-00 lakhs.



2753 Written Answers SRAVANA 29, 1884 (SAKA) Written Answers

Orban and Rural Water Supply in
Rajasthan

1111, Shri Tan Singh: Will the
Minister of Health be pleased to
state:

(a) whether the Central Govern-
ment have advised the Rajasthan
Government to set up Urban and
Rural Assessment Committees for
making complete and correct assess-
ment of the problem of water and
for facilitating a realistic planning in
the future years;

(b) the specific functions of the
Committees;

(c) the time by which the com-
mittees will be expected to function;
and

(d) the measures to be taken by the
Central Government for Urban and
Rural Water Supply pending a comp-
rehensive and correct assessment of
the problem by the State Committee?

The Minister of Health (Dr. Sushila
Nayar): (a) and (c). The Report of
the National Water Supply and Sani-
tation Committee containing the
recommendation with regard to the
setting up of Urban and Rural Assess-
ment Committees has been forwarded,
among others, to the Government of
Rajasthan on the 30th May, 1962.
The reply of the State Government
in the matter has not, so far come in.
As far as we are aware, no Assess-
ment Committee has yet been formed.

(b) The specific functions of the
Committees are contained in para-
graph 57 of the Report of the National
Water Supply and Sanitation Com-
mittee which has already been laid
on the Table of the Sabha,

(d) The State Governments have
been asked to set up Special Investi-
gation Divisions with 100% grant
from the Central Government. A pro-
posal for setting up a Non-statutory
Drinking Water Board in the Union
Health Ministry is under considera-
tion.
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PDam at Mainadhar on Barak
River, Assam

1117. Shri N. R, Laskar: Will the
Minister of Irrigation and Power be
pleased to tefer to the reply given to
Unstarred Question No. 196 on the
7th August, 1962 and state:

(a) who are the investigating
authority and the name of the experts
engaged in the investigation of
earthen dam at Barak river at
Mainadhar, Assam;

(b) - the year in which the investi-
gation was actually started; and

(c) the probable date by which
Government is expecting to complete
the investigation?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The investigations are
being carried out by the Central
Water & Power Commission.

(b) and (c). The preliminary
investigations to explore the possible
dam sites on the Barak river in
Assam were carried out by the
Central Water & Power Commission
as far back as 1954, but none of the
sites investigated for a dam was consi-
dered suitable, except the one at
Mainadhar, which held some promise.
Some foundation explorations were
also carried out at this site. After
examining the cores obtained from
this site, the Geologist gave the opi-
‘nion that the site was quite unsuit-
able for any masonry or concrete
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dam. Further investigation work
was stopped at the end of January,
1957.

In a meeting of the State Flood
Control Board held on 20-2-58, the
Agriculture Minister, Assam suggest-
ed reconsideration of a storage pro-
ject on the river Barak. A Member
of the Central Water and Power
Commission and the Chief Engineer,
(Floods), Central Water and Power
Commission and the Chief Engineer,
Irrigation and Flood Control, Assam
alongwith the Geologist inspected the
Mainadhar dam site on the 18th of
January, 1960. As a result of this

joint inspection, it was considered
that an earth dam of a moderate
height of 200 to 250 ft., solely for

flood control, might be practicable
at the site and that further investi-
gations might be carried out to estab-
lish the suitability of the site for the
proposed earth dam. At the request
of the Government of Assam, the
Central Water and Power Commis-
sion have taken up the necessary
investigations of the site. The work
was started on 1-4-60 and most of
the investigation work has been
done. The remaining drilling
work is expected to be completed by
31-3-1963,

Power Stations in Bilonia, Sunamera
and Kamalpur
1118. Shri Biren Dutta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether power stations are
proposed to be built in Bilonia, Suna-
mera and Kamalpur; and

(b) if so, when these are expected
to be started?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). These places
are proposed to be electrified by
extending supply from the neigh-
bouring generating stations. Cons-
truction of the necessary transmis-
sion lines and sub-stations is likely
to be started during the current
financial year,
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Engines Running on N.G. Line
Between Nampada and
Gunupur

1119, Shri Ulaka: Will the Minis-
ter of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion, No. 1664 on the 22nd May, 1962
and state:

(a) the circumstances under which
the old light engines on the narrow
gauge line between Nampada and

Gunupur could not be repaired till
now;
(b) whether Government have

provide new light
gauge

considered to
engines on the said narrow
line;

(c¢) if so, when; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No locomotive working
on this section had been unnecessari-
1y detained for repairs or for materials
for any considerable length of time.

(b) and (c). Not for the present.

(d) The policy is to replace stock
only when their condition warrants

fit.
‘k)oikhal Railway Station (Orissa)

]? 1120. Shri Ulaka: Will the Minister
f Railways be pleased to state:

(a) whether it is a fact that
toikhal Railway Station (Orissa) is
mt provided with medical facilities;

(b) whether it is also a fact that
tle staff of Doikhal Railway Station
ar undergoing much difficulties for
wint of a dispensary in the premises
of the platform at Doikhal or within
six miles radius of Doikhal railway
staion; and ,

) if so, the action taken or pro-
d to be taken by Government in
this regard?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) No, Sir.

(b) No, Sir.
(c) Does not arise,

Telephone for Panchayat Samithi
Offices

1121, Shri Ulaka: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether Government have
received any proposal from -the Orissa
Government to provide telephones in
each of the Panchayat Samithi officers
in Orissa;

(b) if so, the number of panchayat
samithis to which telephones have
already been provided;

(c) the number of panchayat :
samithis which have not yet been
provided with telephones; and

(d) when the above Panchayat
samithis are expected to be provided
with telephones?

The Deputy Minister in the Minis- -
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) 143 already provided with tele-
phone facilities. Sanction for 16
more issued.

(c) 164.

(d) Telephones will be provided if
proposals are remunerative or the
State or any other party agrees to the
rent and guarantee terms.

Over-Bridge at Parvatipuram

1122. Shri Ulaka: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government have
received any representation from the
public for the construction of an
over-bridge at the Railway level

crossing at Parvatipuram (Andhra
Pradesh); and
(b) if not, whether Government

have any praposal for the construc-
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tion of a bridge at the said level
crossing?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) Schemes for over/under-bridge
in replacement of existing level cros-
sings have to be sponsored by the
State Government. The Railways
undertake such works when the
State Governments recommend and
also provide necessary funds to meet
their share of the cost, as per extant
rules, There has been no firm pro-
posal so far, from the Government
of Andhra Pradesh for a road over-
bridge in place of the existing level
crossing at Parvatipuram, during the
Third Five Year Plan.

P.O. Building Parlakhemedi (Orissa)

1123. Shri Ulaka: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether Government are
aware of the fact that the sub-post
office  building at Parlakhemedi
(Orissa) is very old and may collapse
at any time;

(b) if so, whether Government are
considering to construct a new build-
-ing in its place;

(c) if so, when; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes,

(b) Yes,

(¢) The land on which the exist-
ing building stands is not sufficient
to meet the present requirements of
the Post Office. Additional land is
being acquired for putting up a new
building and the matter has been
taken up with the Revenue authori-
ties. The new building will be cons-
tructed after the necessary formali-
ties have been completed. In the
meantime the Post Office is being
shifted temporarily to a rented build-
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ing for carrying out repairs to the
existing building.

(d) Does not arise.
Railway Lines in Andbra Pradesh

1124. Shri Ulaka: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that investi-
gations have been made to lay a broad
gauge line ex. Palasa to Vizianagaram
(Andhra Pradesh) via Parlakhemedi
(Orissa);

(b) if so, whether Government
have considered to extend the said
broad-gauge line upto Gunupur
(Orissa) and then divert it into Andhra
Pradesh; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) In connection with the
survey for the proposed doubling of
the Palasa-Vizianagram section, in-
vestigations are being made to lay the
second line on a retired alignment
with the object of obtaining a line
which will generally be free from
likely flood damages. Whether this
alignment will go via Parlakimedi will
be known only after the survey hs
been completed and the report hs
been examined.

(b) No.

(c) . The retireq alignment will jo
in the interior only to the extent neel-
ed for making it free from likely flod
damages. It is not comsidered neces~
sary to take the line via Gunupur !or
achieving thig objective. i

Electrification of Kashinagar (Orish)

]
1125. Shri Ulaka: Will the Miniter
of Railways be pleased to state: .

(a) whether Government are avare
of the fact that the railway statiox at
Kashinagar (Orissa) is not yet eledri-
fied even though it has become anfm-
portant station on the narrow gjuge
line between Navpada and Gunupr;
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(b) if so, when it is expected to be
electrified;

(c) whether it is also a fact that
Kashinagar railway station does not
have any waiting room for upper class
passengers; and

(d) if so, when a waiting room for
upper class passengers would be cons-
tructed?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) andg (b). Kashinagar sta-
tion ig a wayside station on the narrow
gauge Parlakamedi Light Railway and
has not been electrified yet. In con-
sultation with the Passenger Amenity
Committee, this work is programmed
during 63-64.

(c) Yes.

(d) The average number of upper
class passengers dealt with per day at
this station is only one which does not
justify provision of an upper class
waiting room.

Ramanadhi Dam, Madras State

1126. Shri M. P. Swamy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that a draft
scheme regarding Ramanadhi Dam in
Tirunelveli District of Madras State
has been received for Central Gov-
efament’s consideration from the Gov-
¢mment of Madras;

(b) if so, the details of the scheme;
and

(c) whether Government have agre-
ed to the proposed scheme?

The Minister of State im the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) No.

(b) and (c). Do not arise.

Cancer

[ Shri Indrajit Gupta:
1127. { Shri Mohammad Elias:
( Shri M. K. Kumaran:

Will the Minister of Health be
pleased to state:

(a) whether a bovine bile derivative
for treatment of inoperable cases of
cancer has been discovered by Prof.
Penn of U.S.A. working in collabora-
tion with Indian doctors;

(b) whether experiments with the
drug have proveq successtul;

(¢) whether Prof Penn has asked
Government for assistance to carry out.
further experiments in India; and

(d) Government’s reaction thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Prof. Penn has.
been carrying out some research with
his new drug in India in collaboration
with Indian doctors. He has visited
India twice and he claims that the.re-
sults of his experiments are encourag-
ing.

(c) and (d). Prof. Penn had only
asked for facilities for research in this
country and these have already been
given to him.

Import of Chmemical Fertilizers

( Or. P. N. Khan:
1128. J Shri Subodh Hansda:
Shri Basumatari:
| Shri S. C. Samanta;

Will the Minister of Food and Agri-
culture be pleased to state:

ta) whether it is a fact that Gov-
ernment have imported or are im-
porting from U.S.A. a large quantity
of chemical fertilizers of different
varieties to mitigate the current
deficit;

(b) if so, the total quantity (* fer-
tilizers imported or propose@ tc be
imported;
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(c¢) what are the modes of payment
of the price of fertilisers; and

(d) by what time the amount will
be paid?

The Minister of State in the Minis-
try of Food and Agriculture( Dr. Ram
Subhag Singh): (a) Yes.

Tonmes
(b) Sulphate of Ammonia 3,33,700
Nitrophosphate 15,000
Ammonium Phosphate 30,000

Total : 3,78,700

(c) The U.S. Government first issues
a letter of commitment, against which
the India Supply Mission, Washington
opens irrevocable letters of credit
which are operated upon by the Sup-
pliers by presenting requisite shipping
ang other documents to the bank
concerned.

(d) By March, 1963.

Road Transport Corporations

1129. Shri P. R. Chakraverti: Will
the Minister of Transport and Commu-
pications be pleased to state:

(a) whether all the States have set
up Road Transport Corporations;

(b) the provision in terms of which
these have been constituted;

(c) steps taken by Government in
persuading the defaulting States to fall
n line with others; and

(d) total amount of income-tax paid
by these Corporations in 1961?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Road
‘fransport Corporations have so far
been set up in the States of Andhra
Pradesh, Bihar, Gujarat, Maharashtra,
Mysore, Madhya Pradesh, Punjab
(Pepsu and Mandi-Kulu Areas) and
West Bengal only.

(b) These Corporations have been
constituted under the Road Transport
Corporations Act, 1950.
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(¢) The plan provisions for expan-
sion of the nationalised road transport
undertakings in the different States
are agreed to only on the condition
that the States concerned will set up
Road Transport Corporations or the
management of these Undertakings.
The matter is also under correspon-
dence, between the States who have
not set up Corporations so far and the
Planning Commission.

(d) An amuont of Rs. 1,47,28,247'00
was paid during the calendar year
1961 by way of income-tax. This in-
cludes the advance tax payments for
the years 1961-62 angd 1962-63 and pay-
ments due in respect of some earlier
years.

Door-to-Door Delivery of Goods

1130. Shri P. R. Chakraverti: Will
the Minister of Railways be pleased
to state:

(a) whether the system of door to
door delivery of goods received and
despatched through the Railways has
started working;

(b) if so, when and in which places;

(c) whether the collection and deli-
very services are done through con-
tractors;

(d) if so, the commission or service
charges that are paid to them; and

(e) how far the public have reacted
favourably to this new scheme?

The Deputy Minister in the Minls-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) A statement giving the infor-
mation ig laid on the Table of the
House. [See Appendix II, annexure
No. 11].

(¢) Yes.

(d) No commission is paid to the
contractors, but they are generally
paid the notified chargae as are col-
lected from the public for this service.

(e) The public response {0 the ser-
vice is generally satisfactory.
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Expert Team on Irrigation Projects

( Shri Subodh Hansda:
| Shri S. C. Samanta:
J Shri B, K. Das:
U313 Shri M. L. Dwivedi:
| Shri Surendra Pal Simgh:
[ Shri R. S. Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed expert team
to find out the bottlenecks in cons-
truction of irrigation projects;

(b) if so, what are the reasons for
slow progress of construction;

(c) whether the Committee have
visited all the States; and

(d) whether they have submitted
any report?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) and (c). The team has so far
visited only the Maharashtra State:
Visits to other States will be under-
taken by the team on receipt of
data on the pro formae prescribed for
the purpose,

(d) Report will be submitted by
the team on completion of the study.
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Scheme of Reward to Efficient
Workers in P. & T.

1133, Shri S. M., Banerjee: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether a scheme of reward to
good and efficient workers in
P & T has been introduced;

(b) if so, the broad features of
the scheme; and

(c) when the scheme is likely to
be implemented?

The Deputy Minister in the Minis-
try of Transport and Communi-
cations (Shri Bhagavati): (a) to (c).
No. The scheme is under considera-
tion.

Barrage Across Jamuna at Delhi

1134, Shri Surendra Pal Singh:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering the proposal
of building a second barrage across
the Jamuna near the Central Power
House, Rajghat, Delhi; and

(b) if so, the main details thereof?

The Minister of Stafe in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) Details have yet to be finalis-
ed. At present model experiments
4re being conducted at Poona Re-
search Institute.

Scheduled Castes and Scheduled
Tribes Class IV Employees Working
in Olavakkot Division

1185. Shri P. Kunhan: Will the
Minister of Rallways be pleased to
state how many people belonging to
Scheduled Castes and Scheduled
Tribes have been appointed in Class
IV in the Olavakkot Railway Divi-
sion in 1960-61 and 1961-62?
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawar

Khan):
Scheduled Scheduled
Castes Tribes
1960-61 . Nil Nil
1961-62 . . 31 Nil

Service Cooperatives under Third
Plan

{ Shri B. K. Das:
113¢ ) Shri Subodh Hansda:
" Shri §. C. Samanta:
[ Shri M. L. Dwivedi:

Will the Minister of Community
Development, Panchayati Raj and
Cooperation be pleased to state:

(a) the number of service co-ope-
ratives organised so far under the
Third Five Year Plan;

(b) how many of them are within
the Community Develqpment Blocks;
and

(c) how many of them are due t‘s
eonversion from credit or other
types of societies?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and Cooperation (Shri
Shyam Dhar Misra): (a) and (c¢).
Statistical statements for the co-ope-
rative year 1961-62 (ending June
1962), the first year of the Third
Five Year Plan have not yet been
compiled. However, according to in-
formation available, about 14,000
service cooperatives were formed
during the period from 1-7-1961 to
81-12-1961; of these about 10,000
were by conversion of existing prie
mary agricultural credit socleties.

(b) Information i3 not readily
available.
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Creosoting Plant in Olavakkot

I Shri A, K. Gopalan:
\_ Shri Umanath;

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that cer-
tain works in the Creosoting Plant
in Olavakkot have been handed over
to private contractors;

1137.

(b) if so, what is the reason and
the details thereof;

(c) how many workers will be
thrown out of work as a result
thereof;

(d) whether any arrangements
have been made to offer alterna-
tive employment to these workers;

(e) if so, the details thereof; and

(f) in case of alternative jobs
being provided, whether the conti-
nuity of service and other privileges
enjoyed by these workers will be
protected?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). Yes. The works
of augering of wooden sleepers and
pushing of loaded trollies to the
creosoting plant have temporarily
been entrusted on contract basis for
the following reasons:—

(i) In the plant, as designed,
~the augering of sleepers has
to be done by machine.
However the high speed
wood augers for this had
to be imported and pending
their receipt saugering was
done by departmental
labour, These augers have
now been received and will
be installed shortly. Since
in any case the labour enga-
ged on this had to be ab-
sorbed elsewhere, the auger-
ing work was entrusted to
contract labour for this short
period, The contract Jabour

was also found cheaper than
departmental labour.

(ii) The pushing of the loaded
and unloaded trollies to the
Creosoting Plant was found
to be cheaper through con-
tractor’'s agency, than with
departmental labour.

(c) 30 workers were rendered
surplus as a result of entrusting the
above works on contract basis.

(d) All the workers have been
provided with alternative employ-
ment.

(e) Due to introduction of double
shift in the plant with the improved
supply position of sleepers, additional
staff were required and the workers
rendered surplus have been ab-
sorbed in working the second shift.

(f) Yes. The reply is in the affir-
mative.

Famines in Rayalaseema District,
Andhra Pradesh

f Sbri Remeshwar Tantia:
113.  Shri Yallamanda Reddy:

Will the Minister of Food and
Agriculture be pleased to refer to
the reply given to Unstarred Ques-
tion No. 174 on the 25th April, 1962
and state:

(a) whether any final decision has
since been taken to implement the
scheme that was under preparation
for the development of Rayalaseema
District in Andhra Pradesh; and

(b) if so, what is the total cost
involved and how much is to be
borne by the Central Government?

The Deputy Minister in the Min-
istry of Food (Shri A, M. Thomas):
(a) and (b), On the basis of the
draft Plan suggested by the Gov-
ernment of India the Government of
Andhra Pradesh has prepared a Plag
for the development of chronic
drought affected areas covering 12
taluks at a cost of Rs. 807.71 lakhs,
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The various schemes proposed by
the State Government have been
found to be generally well-conceiv-
ed but need certain revision in the
light of the comments af Technical
Experts. The State Government has
been advised accordingly.

As most of the schemes in the
Plan are already being implemented
as part of the Third Plan, it will
only mean laying greater emphasis
on some of the schemes
drought areas. No extra financial
assistance from the Centre is called
for.

D.V.C. Canal

1139. Shri Rameshwar Tantia: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the D.V.C. authorities
have suggested fo Constitute a statu-
tory corporation with the West Ben-
gal Government as a dominant part-
ner for dealing with the canal traffic;

(b) if so, what has been the re-
action of the Central Government; and

(c) what other measures have been
taken to develop the full potential of
navigation in the canal?

The Minister of
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
Advisory Committee set up by the
D.V.C. in the year 1958 recommended
inter alia that the best way of run-
ning the transport organisation would
be to set up a statutory authority or
a separate Corporation preferably
with Government of West Bengal as
a dominant partner. The D.V.C.
authorities have since addressed the
West Bengal Government o initiate
action in this behalf.

(b) The matter is under considera-
tion of the Government of West Ben-
gal and their reaction is awaited.

* (c) The canal, which was originally
scheduled to be completed by the
middle of July, 1959, was damaged
during the floods of 1959. Necessary
repairs have been done. But there
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has been silting at the tail end of
Kunti Channel. For desilting, the
D.V.C. authorities have placed orders
for a dredger, delivery whereof . is
awaited. In the meantime, the D.V.C.
authorities have requested the Gov-
ernment of West Bengal for a loan of
one of their dredgers for the purpose.
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F.A.0. Expert

1142, Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state—the precise nature
of work assigneq to UN. Food and
Agriculture Organisation expert MTr.
A. Welle, invited by Government?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): The work assigned to Mr.
Welle is of an advisory nature and
covers (i) dairy surveys, (ii) deter-
mination of economic units for hand-

ling liquid milk and manufacturing
dairy products and (iii) examination
of the economic aspects of the pro-
duction, handling and marketing of
milk and milk products.

Telephone Exchange at Trichur

J Shri Warior:
1143 1 Shri Vasudevan Nair:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the construction of the
building fo house the automatic tele-
phone exchange at Trichur has been
started; and

(b) if not, the reason for the delay?

The Deputy Minister in the Ministry
of Transport and Communicatioms
(Shri Bhagavati): (a) No.

(b) Transfer of land from the State
Government is awaited.

Demographic Cells

( Shri Warior:
1144 { Shri Vasudevan Nair:
| Shri M. K. Kumaran:

Will the Minister of Health be
pleased to state:”

(a) whether Government have taken
any action to see that State Govern-
ments and Municipal Corporations set
up democratic cells attached to their
respective health™ departments; and

(b) if so, the resulte thercof?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government of India
have offered 50 per cent. Central sub-
sidy to the State Governments for
appointment of one Computor in each
primary health centre and one Inves-
tigator and one Tomputor in the
office of the District Family Planning
Officers. A proposal w0 establish
demographic cells at the State Head-
quarters is under consideration. The
scheme does not envisage the grant
of assistance to Municipal Corpora-
tions for the purpose.

(b) Proposals are awaited from the
State Governments.
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D.T.U. Bus Service to Meeru$

1145, Shri Bishanchamder Seth: Will
the Minister of Tramsport and Com-
munications be pleased to state:

(a) whether the Delhi Transport
Undertaking has evolved a scheme for
running its service upto Meerut in
UP,;

(b) whether the Government of
Uttar Pradesh have not granted licen-
ses to D.T.U. to run its services up-
to Meerut while the buses of U.P.
Roadways are permitted to run. upto
Delhi;

(¢) whether the D.T.U. has re-
quested the Central Government to
take up the matter with the Govern-
ment of UP.; and R

(d) what has been the reaction of
the Government of U.P. thereto?

The Minister of Shipping in the
Ministry of Transport and Communi-
«cations (Shri Raj Bahadur): (a) to
(d). The U.P. Government buses are
plying on the various routes converg-
ing on Delhi. Delhi Transport Under-
taking of the Delhi Municipal Corpo-
ration is not, however, operating on
any of these routes at present.

2. In 1949, the Government of Uttar
Prade¢h and the Delhi Administra-
tion entered into a reciprocal agree-
ment, according to which the TU.P.
Government would have the monopoly
of bus operation on these routes till
the Delhi Administration was in a
position to run its services.

3. In 1960 the Delhi Transport
Undertakig obtained ten permits from
the State Transport Authority, Delhi
for the Delhi-Meerut route. The U.P.
Government did not countersign these
permits on the ground that the share
of the Delhi Administration could not
be utilised by the Delhi Transport
Undertaking as buses of this Under-
taking could not be deemed to be the
buses of the Delhi Administration.

4. On a request from the Delhi
Transport Undertaking, the Central
Government took up the matter with
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the U.P. Government, but no settle-
ment has so far been reached. The
matter has been referred to the Inter-
State Transport Commission with
whom it is now pending.

5. Recently, as a result of the efforts
of the Commission, the Transport
Authorities in U.P. agreed to allow
the D.T.U. to opeérate belween Delhi
and Ghaziabad. They propose to in-
crease the number of permits on the
Delhi-Ghaziabad route from 20 to 30
and have intimated that they will
have no objection to countersign these
additional ten permifs if the State
Transport Authority Delhi issue them
to the Delhi Transport Undertaking
or any privale transport operators in
Delhi. This proposal is under exami-
nation in the Delhi Administration.

Railway Line connecting Cement Fac-
tory in Vijayanagaram Taluk (Andhra
Pradesh).

1146. Shri Yallamanda Reddy: Will
the Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railways have mnot yet provided a
necessary railway line connecting the
'‘main line for the proposed cement fac-
tory in Vijayanagaram Taluk, in Visa-
khapatnam District, Andhra Pradesh;
and

(b) when the proposals were made?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No concrete proposal for a rail
connection from the existing main line
for the proposed cement factory in
Vijayanagaram Taluk in Visakhapat-
nam District, Andhra Pradesh, has
yet been received.

(b) Does not arise.
Panchayat Committee

1147, Shri Dasaratha Deb: Will the
Minister of Community Development,
Panchayati Raj and Cooperation be
pleased to state:

(a) whether there is any provision
for the reservation of seats for the
Scheduled Castes and Scheduled
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Tribes in the Panchayat Committees
in West Bengal; and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Community Development, Pancha-
yati Raj and Cooperation (Shri Shyam
Dhar Misra): (a) No such provision
has been made in the West Bengal
Panchayat Act, 1956,

(b) Under Section 29 of the Act, the
right to constitute any committee of
the Anchal Panchayat has been vested
in the main body itself. The composi-
tion of ezch such committee is also to
be decided by the Anchal Panchayat.

Tribal Panchayats

1148, Shri Dasaratha Deb: Will the
Minister of Community Development,
Panchayati Raj and Cooperation be
pleased to state:

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes
has suggested in his Tenth Report to
recognise the traditional tribal Pan-
chayats as associate bodies for diffe-
rent purposes according to local condi-
tions;

(b) if so, what step Government
propose to take in Tripura in this res-
pect; and

(¢) when Tripura Kshatrya Mandal
Committees were abolished and what
were the reasons?

The Deputy Minister jn the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri
Shyam Dhar Misra): (a) Yes Sir. Ac-
cording to the Commissioner, this is
one of the directions in which provi-
sions will have to be made to safe-
guard the interests of Scheduled Tribes
and Scheduled Castes, under Pancha-
yati Raj.

(b) In Tripura, Panchayats are being
established in six blocks during 1962-
63 and the entire territory will be
covered by Panchayats by April, 1965.
This suggestion will be considered at
the appropriate time after Panchayats
have started functioning jn Tripura.
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(c) The information is being col-
lected.

Transport Development Council

1149. Shri Dasaratha Deb: Will the
Minister of Transport and Communica-
tions be pleased to refer to the reply
given to Starred Question No. 567 on
the 25th November, 1961 and state:

(a) to what extent the suggestions
made by the Transport Advisory Coun-
cil held in October, 1961 have so far
been implemented; and

(b) whether any steps have been
taken to give tax relief to transport
operators?

The Minister of Shipping in the Min-
istry of Transport and Communications
(Shri Raj Bahadur): (a) A statement
giving the information required is
laid on the Table of the House. [Placed
in Library. See No. LT-343/62.]

(b) One of the recommendations
made by the Transport Development
Council was that in order to encour-
age motor transport in rural areas,
some tax concession might be allowed
to operators serving such areas. The
extent and the form of relief, which
depended on local conditions, were to
State Govern-
ments. The matter has been taken up
with them,

Haldia Port

1150. Shri Dasaratha Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the scheme for the
development of Haldia as satellite deep
draft port has been finalised; .

(b) if so, the progress made to set
up the Port; and

(c) when the actual work is likely
to be started?

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur): (a) A
scheme for the development of a new
dock system at Haldia, which will be
complementary to the port facilities at
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Calcutta, has been prepared by the
Calcutta Port Commissioners.

(b) A Project Report has been pre-
pared. A Master Plan for the deve-
lopment of the Port has also been pre-
pared. The detailed planning of the
Project is at present being attended
to by the Port Commissioners. Sanc-
tion has been accorded by Government
of India to the acquisition of 9.373
square miles of land required for the
project and steps are being taken by
the Commissioners through the West
Bengal Government to acquire the land
in phases.

(c) According to a tentative time-
schedule drawn up by the Commis-
sioners, preliminary works are likely
to commence in March 1963.

Family Planning

Dr. L. M. Singhvi:
1151. {Shri Hem Barua

Will the Minister vf Health be
pleased to state:

(a) the extent to which the official
efforts in the matter of family plan-
ning have been able to check the rate
of increase in population in our coun-
try; and

(b) the measures proposed to be
taken to check increase in the popu-
lation during the Third Five Year
Plan period?

The Minister of Health (Dr. Sushila
Nayar): (a) It is too early to make a
considered assessment of the effect of
the family planning programme to
check the rate of increase in popula-
tion of the country.

(b) The following are some of the
important schemes approved for im-
plementation to check increase in the
population during the Third Five
Year Plan period:—

(i) Pilot scheme for appointment
of male and female de-
pot holders on an honorarium
of Rs. 7/- per month for dis-
tribution of contrageptives in

AUGUST 20, 1962

(i)

(iii) Establishment of

(iv) Establishment of

)

Written Answers 2784

selected villages. The State
Governments have been re-
quested to consider the desi-
rability of extending the
pilot scheme in the States. .

Pilot scheme for training and
appointment of Dais on an
honorarium of Rs. 10/- per
month for motivating people
and distribution of contracep-
tives to them in their respec-
tive localities has been ap-
proved. Dais are expected to
play a notable part in popu-
larising family planning prac-
tices among the people in
their areas and the coopera-
tion of the dais in extending
the programme particularly
in rural areas is considered
very vital.

famuly
planning clinics in each
primary health centre and
its three sub-centres on an
approved pattern of financial
assistance.

urban
family planning clinics on an
approved pattern of financial
assistance which has been
liberalised.

Provision of mobile family
planning clinic in each dis-
trict in the States on an ap-
proved pattern of assistance.

(vi) Financial assistance for Dis-

trict Family Planning Sub-
committees at the rate of
Rs. 2,000/- per annum per
committee and Rs. 500/- per
annum for each Family Plan-
ning Sub-committees at teh-
sil/taluk level has been
offered to all State Govern-
ments to meet expenditure on
clerica] assistance etc. in
connection with the functions
of each Sub-committee,

(vii) 100 per cent financial assis~

tance has been offered to the
State Governments for the
provision of facilities for
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sterilization operations in the
district hospitals and also in
the taluk/tehsil hospitals in
the States subject to a maxi-
mum of Rs. 10,500/~ per
annum in each case and for

‘ training of persons in medi-
cal teaching institutions in
the technique of sterilization
operations and mobile surgi-
cal units. Financial assis-
tance has also been offered to
the States to meet expendi-
ture on transport of the per-
sons undergoing sterilization
operations, where transport
facilities for them are not
available at the primary
health centres.

(viii) Family Planning exhibition
sets have been procured and
supplied to State Govern-
ments for conducting family
planning exhibitions in dis-
tricts in the States.

(ix) A number of posters and
pamphlets have been printed
and films have been produc-
ed.

(x) Honorary Family Pianning
Education Leaders have been
appointed in the States.
proposals for such appoint-
ments in the remaining
districts are under considera-
tion.

(xi) 50 per cent. Central subsidy
has also been offered to the
States for the appointment of
a District Family Planning
Officer in each district.

(xii) Contraceptives are distri-
buted free and at subsidised
rates. In rural areas they
are distributed free firrespec-
tive of income.

(xiii) 100 per cent. financial
assistance is offered to Local
Bodies and Voluntary Organi-
sations for family planning
services.

(xiv) Research in demographic,
motivational, and biological
fields is being carried out.

National Highways in Kerala

1152. Shri P. Kunhan: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question No.
659 on the 11th May, 1962 regarding
National Highways in Kerala and
state:

(a) whether items Nos. 35 to 4
mentioned in the statement in respect
of National Highway Nos. 47 and 47-A
have been includeq in the Third Five
Year Plan; and

(b) if so, whether the works have
been started?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Only item No. 37 has been included
in the Third Five Year Plan. Efforts
are also being made to include Item
No. 44 in the Third Five Year Plan.

(b) No, Sir.

Road Transport Undertakings

1153. Shri P. Kunhan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the amount provided State-
wise for expansion programme of
nationalised road transport under- °
takings in the first two years of the
Third Plan and also under the Rail-
way Plan;

(b) the amount spent, State-wise
out of this allocation;

(c) whether any difficulties are
being faced in this matter; and

(d) if so, what are they and what
steps are being taken by Government
to expedite the matter?

The Minister of Shipping in the

 Ministry of Transport and Communi-

cations (Shri Raj Bahadur): (a) to
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(d). The information required is be-
ing collected from the States/Union
Territories and will be laid on the
Table of the House as soon as it be-
comes available.

Preservation of Fish

Sbri A. K. Gopalan:
1154. { Shri Umanath:
| Shri P. Kumhan:

' Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Central Fisheries
Technological Institute has taken any
mewsures for research to preserve the
huge quantities of sardine and other
varieties of fish catch in the coastal
areas of Kerala and Minicoy Islands;
and

- R

(b) if so, what are the steps?

The Deputy Minister im the Ministry
of Food and Agriculture (Shri A, M.
Thomas): (a) Yes.

(b) The Central Institute of Fish-
eries Technology, Ernakulam, has been
carrying out investigations to preserve
sardine and other varieties of fish
caught in the coastal areas of Kerala
and the Minicoy Islands. Some of the
important items of work are the
evolution of a hot air tunnel dryer,
preparation of semi-dried prawns,
preservation of fish with chemicals
like propoinic acid, improved salt
curing, experiments on canning, freez-
ing etc., preservation of sardine and
mackerelin oil and smoking of macke-
rel and sardine. Preparation of fish
sauce, fish oil etc., also form part of
the programme,

wfg ara ot wfw
W T :
UL Left T ¥aw Trax ¢

a7 wre qar wy WA Y A, -
185 ¥ waATGfFa ST FeT {5y ¥
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Railway Zone for Andhra Pradesh

1158. Shri P. Venkatasubbaiah: Will
the Minister of Railways be pleased
to state:

2790

(a) whether the Chief Minister of
Andhra Pradesh has represented for
creation of a separate Railway zone
for Andhra Pradesh during his recent
visit to Vijayawada and Hyderabad
on 7th of July 1962; and

(b) if so, whether Government pro-
pose to reconsider the matter in view
of the urgency and necessity of crea-
tion of such a zone?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) No. The Chief Minister of Andhra
Pradesh made no such representation,
but the Andhra Minister for Excise
and Prohibition, who presided on the
occasion of the inauguration of the
Broad Gauge line between Vijaya-
wada and Masulipatam at Vijayawada
on Tth July 1962, made a request in
this connection in his presidential
address amongst other observations.

(b) The question of “reconsidera-
tion” of the matter does not arise, as
the Government have taken no static
view in regard to this question and
have always kept an open mind as
regards justification for new Railway
Zones or any other re-organisation—
not on regional considerations or with
reference to regional limits but with
reference to operational and adminis-
trative requirements, service to rail-
way users, etc,
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G. B. Hospital and V. M. Hospital,
Agartala
1160. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) the total number of Ambulance
cars and other Motor Vehicles put at
the disposal of the Medical authorities
of Gobind Ballab Pant Hospital and
V. M. Hospital, Agartala, Tripura;

(b) whether they are adequate; and

(c) it not, steps taken to increase
the number of such vehicles imme-
diately?

The Minister of Health (Dr. Sushila
Nayar): (a) Two Ambulance Vans and
one Jeep.

(b) No.

(c) The Government of India have
accorded sanction to the purchase of
two Ambulance Vans and the Tripura
Administration are taking necessary
action to purchase the Vans.

Scholarships to Railway Employees’
Children

1161. Shri G, Mohanty: Will the
Minister ‘of Railways be pleased to
state:
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(a) whether Railway Board has any
scheme for granting scholarships to
children of their employees of any
branch;

(b) it so, number of scholarships
granted during 1961-62 ang 1962-63;
and

(c) whether Government will place
the detailed scheme on the Table?

The Deputy Minister in the Minis-
try of Railway (Shri Shahnawaz
Khan): (a) and (c). Yes Details of
the scheme are given in the statement
laid on the Table of the House.
[See Appendix II, annexure No. 13.]

(b) 1961-62 999
1962-63 1000
(approximately).
T wE

2R, ot T Fg ¢ Far e
aw Ffy 7= 9@ aad S Fw &G
& @ =@ w1 amww
o & AT AT mar & 9w ¥ ey
Tl w1 AU gaAr AR I ¥ fray
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JAAS TG &

Retired Railwaymen in Tiruchi Divi-
sion

1163, J Shri A. K. Gopalan:
‘| Shri A. V. Raghavan:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that re-
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tired railwaymen in Tiruchi Division
are being paid their final settlement
of dues on the day following the date
of their retirement;

(b) the number of Railwaymen who
have retired since this scheme had
been initiated on Tiruchi Division and
the total amount paid to them; and

N

(c) whether there is any proposal
before Government to extend the
scheme to other divisions of the Indian
Railways?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, in case of employees
other than commercial staff and staff
handling stores who have opted for
State Railway Provident Fund.

(b) Since 1st December, 1961 when
the scheme was initiated, 143 men
retired from service and a total
amount of Rs. 597,136, was paid to
them,

(c) Instructions already exist that,
as far as possible, payment of Provi-
dent Funq dues should be made with-
in 10 days of retirement. Railways do
try to reduce this limit wherever
possible.

Jammu and Kashmir Link by Micro-
wave.

1164. Shri P, C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is a proposal to
link Kashmir valley with Jammu by
Micro-wave system; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shri Bhagavati): (a) Yes.

(b) Srinagar, Jammu and Udham-
pur will be linked by multi~-channel
carrier telephone systems operating on
microwave radio relay links,

Bhutan Postal Stamp

1165, Shri Kaghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state whe-
ther in view of the fact that Bhutan
is not a member of the Universal
Postal Union any agreement between
the Postal Administration of India
will be signed specially when Bhutan
s issuing her own postal stamps de-
signed at U.S.A. and printed in UK.?

The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shri Bhagavati): The ques-
tion of entering into a bilateral agree-
ment with Bhutan is under considera-
tion,

Nalagarh Committee

( Shri D. C. Sharma:
1166. { Shri Inder J. Malhotra:
| Shri Kolla Venkaiah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the wup-to-date progress made
regarding the implementation of the
Nalagarh Committee recommenda-
tions; and

(b) the progress made so far in
taking a decision with regard to the
creation of the All India Agricultural
Service?

The Minister of State in the Minis-
try of Food and Agriculture (Dr,
Ram Subhag Singh): (a) A statement
giving the required information is
laid on the Table of the House.
[See Appendix II, annexure No. 14.]

(b) The question of creation of an
All India Agricultural Service is
under examination,

Production and Distribution of
Fertilizers

1167. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have for-
mulated any policy in respect of pro-
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duction and distribution of fertilizers;
and : :

(b) to what extent this production
and distribution has been allowed to
private sector during the last three
years and on what terms and condi-
tions? ’

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).

Production: Under the 'Industrial
Policy Resolution of 1956, the develop-
ment of fertilisers industry comes
under Schedule B, which comprises a
list of industries in which the State
will take the initiative in establishing
new undertakings, but private enter-
prise will also be expected to supple-
ment the effort of the State. The
policy enunciated therein continues to
be followed.

The existing and licensed|approved
capacity for nitrogen in the private
sector is as under:— °

(i) Existing 10,000 tons )
| Out of a
(ii) Licensed/ total of
approved 526,500 tons { 1259,800
———————— | tons
ToTAL 536,500 tons

Out of the total existing capacity of
about 99,400 tons of P205, 83,400 tons
is at present in the private sector.

Distribution: In regard to distribu-
tion, while the Co-operative Societies
(whieh is also private sector) are en-
courged to distribute fertilisers, in
most States, the private sector manu-
facturers also make their own
arrangements to market their pro-
ducts e.g., single super-phosphate and
ammonium chloride,

Mangalore and Tuticorin Ports

1168. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the latest position regarding
development of Mangalore and Tuti-
corin ports; and

(b) the details thereof?
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The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). At Mangalore, the experiments
and investigations to decide whether

.the Port is to be sited to the north or

the South of the Netravati River
mouth, in order to exclude the Netra-
vati silt from entering the harbour,
have been completed. These experi-
ments and investigations have reveal-
ed that the Port should be sited north
of the Netravati mouth.

Further detailed investigations,
borings and surveys are being cone
ducted by the Field Division, recently
establisheq by the Government of
India, for finalising the lay-out of the
Port. Thereafter, the detailed esti-
mates and designs will be prepared.

As regards Tuticorin, the detailed
investigations for determining the lay
out of the Port and for the prepa-
ration of desigtis and estimates are
being carried out by the Field Divi-
sion, recently set up by the Govern-
ment of India. Twenty borings in the
sea upto a level of 40 ft. below water
have been completed and the results
of these borings are being examined
in detail in order to finalise the lay
out. Therefore, the drawing up of
detailed designs and estimates will be
taken up.

Railway Line from Tsunduru
to Guntur

1169. Shri Kolla Venkaiah: Will the
Minister of Railways be pleased to
state:

(a) whether railway line from
Tsunduru to Guntur (Southern Rail-
way) which is to serve as a diversion-
ary line has been completed;

(b) the trains that will be giverted
from Tsunduru to Guntur;

'

(c) whether the present railwey
station of Guntur will serve this line
also; and

(d) what is the total cost of the
scheme for diversion?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.
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(b) Some of the through goods
trains from Tsunduru to Vijayawada
ang vice versa will be diverted via
Vejendla.

(¢) No. A bye-pass line has been
provided near Guntur connecting
Vejendla-Guntur line with Guntur-
Tadepalle B.G. line without touching
Guntur station and the through goods
trains will run by this by-pass line.

(d) About Rs. 59.12 lakhs.

Teleprinter

1170. Shri N. ‘Sreekantan Nair: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
teleprinters allotted to a defunct news
agency Indian News Service—for the
particular use for news service are
now being used by Chain news-paper
which controlled the majority of the
shares; and

(b) whether Government have per-
mitted the use of the teleprinter by
Chain newspaper?

The Deputy Minister in the Minis-
try of Tramsport and Commaunications
(Shri Bhagavati): (a) No.

(b) Does not arise.

Education Allowance to Children of
Railway Employees

1171, Shri P. Kumhan: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Gov-
ernment have issued orders sanction-
ing education allowance for the child-
ren of all Central Government em-
ployees;

(b) if so, whether it is a fact that
Railway employees have not been
sanctioned this allowance; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Kpan): (a) to (c). Under the rules in
force on the Railway side, educational
assistance is given to Railway em-
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ployees who are compelled to send:
their children away from their head-
quarters for the purpose of education.
As recommended by the Pay Commis-
sion the Ministry of Finance have
formulated a scheme regarding grant
of educational allowance for the
children of Central Government em-
ployees on the civil side based on the
scheme on the Railway side. The two
schemes are not identical and while
in some respects the Railway rules in
this' regard are more liberal than the
rules framed by the Ministry of
Finance, in some other respects the
Ministry of Finance rules are more
liberal. The question as to what
extent the Ministry of Finance rules-
should be alopted on the Railway
side is under examination.

Post Office in Parliament Street

1172. Maharajkumar Vijaya Ananda:
Will the Minister of Transport and
Commiunications be pleased to state:

(a) whether a new post office has.
been opened in Parliament Street,
New Delhi in June, 1962;

(b) whéther the building was mean
for New Delhi G.P.O.; and

(c) if so, the reasons for housing:
this Post Office?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) It was contemplted at the
plnning stage to shift the General
Post Office in this building.

(c) Due to paucity of accommoda-
tion a new and smaller Post Office
was opened in the building.

Utilisation of Oil Survey Wells for
Drinking Water Supply

1173. Shri Ram Ratan Gupta: Will
the Minister of Health be plesed to
state:

(a) whether there is any proposal
to utilise unyielding oil survey wells
for drinking water supply in the
country; and
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(b) if so, whether the proposal has
been accepted by the Ministry of
Mines and Fuel?

The Minister of Health (Dr. Sushila
Nayar): (a) The idea to utilise un-
yielding oil survey wells for purposes
of supply of drinking water is under
consideration. No specific proposal in
this connection has yet been worked
out and referred to the Ministry of
Mines & Fuel. In informal talks with
Minister for Health the Minister of
Mines & Fuel was sympathatic to this
‘idea.

(b) Does not arise.
Free Railway Passes for P. & T, Staff

1174, Shri Yashpal Singh: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) which categories of the Officers
of Posts and Telegraphs Department
are issued free railway passes (Card
Passes etc.);

(b) what are the checks to see that
these officers do not misuse these
passes for private purposes;

(c) whether any form like the one
filled in by Members of Parliament on
the completion of their journeys is
also required to be filled in by these
officers|staff at the destination station
to check the malafide use of such card
passes; and

(d) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati). (a) A list is placed
on the Table of the House. [See
appendix II, annexure No. 15].

(b) Misuse of passes renders an
official liable for disciplinary action.
They are kept in the custody of res-
ponsible officers in the larger offices
and are subject to check by the Rail-
way Staff.

(¢) No.

(d) The form required to be filled
in by Members of Parliament is for

the purpose of raising necessary dgbit
by the Railways against the Lok|Rajya
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Sabha Secretariat. Cost of journeys
undertaken by officers of the Posts and
Telegraphs Department by using duty
card passes is not to be paid to the
Railways and consequently such forms
are not required to be filled in by the
personnel of the Posts and Telegraphs
Departments,

Railway Line from Ongole to
Hyderabad

1175. Shri M. N. Swamy: Will the
Minister of Railways be pleased to
state:

(a) whether the Government of
Andhra Pradesh proposed the cons-
truction of a new Railway line from
Ongole to Hyderabad during the Third
Plan period; and

(b) if so, the reaction of the Central
Government?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.

(b) The proposal is not included in
the Railway’s programme of construc-
tion of new lines for the Third Five
Year Plan.

Deficiency in Foodgrains

1176. Dr. K, L, Rao: Will the Minis-
ter of Food and Agriculture be
pleased to state: ’

(a) the deficiency in foodgrains
during the last three years in respect
of (i) Rice and (ii) Wheat;

(b) what are the costs involved in
obtaining these from outside in respect
of following (i) price paid (ii) shipp-
ing costs (iii) miscellaneous expendi-
ture;

(c) whether there are projects
undertaken already, which if complet-
ed earlier, can make good the defi-
ciencies in respect of (i) Rice and (ii)
Wheat; and

(d) if so, whether Government
intend to accelerate these projects on
priority basis to stop further imports?
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) It is difficult to estimate
precisely the consumption require-
ments of foodgrains in India where a
large number of consumers are pro-
ducers themselves. During the last
three financial years 1959-60, 1960-61
and 1961-62 the nett distribution of
imported rice and wheat from Central
stocks, however, was approximately
as follows:—

(in million metric tons)

This may be taken to be a rough
measure of the deficiency of food-
grains in the country during the
last 3 years and it would work out
to an average of about 3,30,000 tons of
rice and 3'2 ‘million tons of wheat.

(b) The average economic costs in-
volved in obtaining rice and wheat
from outside during the financial years

Grain Quantity
Rice 10 1959-60, 1960-61 and 1961-62 were as
Wheat 95 follows:—
(Al rates in Rupees per metric ton)
I Commodi Price of grain. Sea Freight  Incidentals Total
mmodity rice of Fgraul; in India
supplying
ountry
Rice . . 472-04 47°29 49-83 56916
Wheat. 285-37 40-80 61-27 38744

(c) and (d). All possible steps are
being taken to increase the produc-
tion of foodgrains in the country. The
various schemes under the Third Five
Year Plan are being executed as ex-
peditiously as possible and it is ex-
pected that if the target of production
of 100 million tons for the Third Five
Year Plan period is achieved, the
country will become self-sufficient in
foodgrains.

Air Accidents

{ Shri Inder J, Malhotra:
1177. { Shri Sarkar Murmu:
| Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

(a) the nature and number of acci-
dents met by the IAC planes flying on
various routes in the country during
1962 so far; and

(b) the type of inquiries instituted
and their findings?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) and (b). Two
major accidents involving IAC Indian
Airlines Corporation aircraft took
place during the current year. A
statement giving details thereof is
placed on the Table of the House.
[See Appendix II, annexure No. 16].
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Himachal Resin and Turpentine
Factory

1179. Shri Tan Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a fire brcke out in the
Himachal Resin and Turpentine Fac-
tory at Nahan on the 29th December,
1961;

(b) whether the main distillery and
entire Resin in stock eic. had been
burnt down causing a loss of Rs. 7
lacs;

(c) whether an enquiry was con-
ducted on the cause of fire; and

(d) if so, the result of the enquiry?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Yes.

(b) Yes, except for the record office

-building, boilers, some portion of

resin and turpentine and ‘other build-
ings and sheds. The loss has been
estimated at Rs. 5,27,000.

(c) The Police was asked to make
an investigation.

(d) The result of the investigation
is awaited.

Agricultural Production Board

1180. Shri P. K. Deo: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the work done by the Agricul-
tural -Production Board set up by
Government a few years back;

(b) whether Government propose
to continue the Board; and
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(c) if so, what measures Govern-
ment propose to take 1o make the
‘Board effective?

The Minister ef State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Simgh): (a) The Inter-
Ministerial Agriculture Production
Board, which was constituted by the
Department of Agriculture in 1959,
has been examining the final result
of research having bearing on agricul-
tural production and making recom-
mendations for the propagation and
demonstration of such results by State
Governments with a view to their
utilisation for improving agriculture.
It hag also been considering fresh
problems having bearing on agricul-
tural production for research and
reviewing the progress of work there-
on from time to time.

(b) Yes.

(¢) The Board which is an Advisory
Body, has been effectively fulfilling
the objectives for which it was consti-
tuted.

Research on Cotton Oilseeds and
Millets
1181. Shri P. K. Deo: Will the
‘Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Central Control at the regional
research centres set up oy the Central
Government in various Sgates for
research on Cotton, Oilsecds and Mil-
lets is not effective;

(b) if so, whether it is the inten-
tion of Government to transfer the
stations to the State Governments
concerned; and

(c) if not, when Government pro-
pose to set up a proper machinery at
the Centre to supervise the working
of the scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
‘Subhag Singh): (a) to (c). These
centres are in charge of Regional
‘Officers who work under the adminis-

trative supervision of the Directors of
Agriculture of the States in which
the centres are located. Their techni-
cal programmes are approved and
sanctioned by the Indian Central
Cotton and Oilseeds Committee and
by the Indian Council of Agrjcultural
Research. The centres are frequently
inspected and technically supervised
by the Additional Agriculture Com-
missioner of the Indian Council of
Agricultural Research, who receives
from them periodical progress reports.
These existing arrangements are
working satisfactorily and it is not
proposed to make any change in them.

Ganganagar-Hindumal-Kote Railway
Line

1182. Shri Karni Singhji: Will the
Minister of Railways be pleased to
state whether survey report and esti-
mates to lay broad gauge line from
Ganganagar to Hindumai-Kote have
been finalised?

The Deputy Minister in the Minis-
try Railways (Shri S. V. Ramaswamy):
Yes. :

Unified Body of Traffic Control

1183. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether constitution of a unified
body for traffic control in Delhi has
been recommended under the Master
Plan;

(b) if so, what is Government’s
decision in the matter; and

(c) what action has been taken to
implement this decision?

The Minister of Healh (Dr. Sushila
Nayar): (a) The Master Plan for
Delhi has recommended that to deal
with the traffic problems of Urban
Delhi, which requires continuous
attention to a large number of prob-
lems, a Traffic Deparfment be set up
under a trained traffic engineer and
the enforcement of traffic control may
continue to be the responsibility of
the police, with proper liaison
between the two.
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(b) The Master Plan for Delhi in
which the recommendation referred
to in reply to part (a) above has been
made, has been approved by the Cen-
tral Government.

(c) Necessary action to implement
the recommendation will be taken in
due course.

Kufri as Winter Sports Centre

1184, Shri Heda: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether ‘Kufri’ in Himachal
Pradesh has been selected for the
winter sports;

(b) what other places are being
considered in this regard;

(c) the details of the scheme; and

(d) whether the needs of foreign
tourists have also been taken into
consideration?

. The Minister of Shipping im the
Ministry of Tramsport and Communi-
cations (Shri Raj Bahadur): (a) to
(d). The Central Government cn ex-
pert advice have dropped the pro-
posal for establishing a winter sports
centre at Kufri.

The Third Five Year Plan for
development of Tourism includes a
scheme for development of Winter
Sports at Gulmarg (Kashmir) at an
estimated cost of Rs. 20.00 lakhs. The
expenditure is to be incurred directly
by the Central Government. The
development of winter gsports also
envisages installation of ropeways for
taking up sports enthusiasts from
Gulmarg to Alpather. The scheme is
being co-ordinated with the Depart-
ment of Atomic Energy who have
proposals to instal a ropeway from
Gudmarg to Apherwat to carry their
scientists and equipment. That
Department had the area surveyed
initially by a party of Czech Engi-
neers who had suggested a certain
alignment for the ropeway. At the
instance of the Department of
Tourism, a Winter Sports expert from
Austria visited the area in December
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1960 and he suggested certain changes
in the alignment of the ropeway, For
making Gulmarg accessible during
winter he recommended construction
of an all-weather motorable road from
Tangmarg to Gulmarg. In case it was
not practicable to keep the road
between Tangmarg and Gulmarg open
during the winter months due to
heavy snow, he suggested the instal-
lation of a ropeway between Tang-
marg and Gulmarg also. The Depart-
ment of Atomic Energy obtained the
services of a French Consulting Engi-
neer in September—Octoker, 1961 to
advise on the various technical aspects
of the scheme. The Central P.W.D.
are now making a physical survey of
all the suggestions with a view to
preparing an estimate of costs of the
whole sheme. Hence the details and
financial implications have not yet
been finalised.

The scheme for Deovelopment of
Winter Sports at Gulmarg is primarily
intended to attract larger number of
foreign tourists to India. However,
the facilities will be cpen to all
tourists including home tourists,

Wagons for Timber in Punjab
1185. Shri Daljit Simgh: Will the

- Minister of Railways be pleased to

state:

(a) whether the timber trade of
Punjab has been heavily affected due
to shortage of wagons; and

(b) if so, what steps have been
taken to supply more wagons?

The Deputy Minister in the Minis-
try of Railways (Shri 3. V. Rama-
swamy): (a) No, Sir.

(b) Does not arise.

Post Offices in .Punjab

1186. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of new post offices
opened in rural areas in Punjab
during 1961-62; and
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(b) the number of new post offices
proposed to be opened in rura] areas
of Punjab during 1962-63?

The Deputy Minister in the Minis-
try of Tramsport and Communications
(Shri Bhagavati): (a) 284.

(b) 195.

Telephone Connections at Nangal

1187. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of persons who
have applied for telephone connec-
tions at Nangal township (Punjab)
and have not been provided with
telephones so far; and

(b) when they are likely to be pro-
vided with telephones?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) 16.

(b) The connections will *be given
after opening of the new exchange at
Naya Nangal which will zive relief to
Nangal area. It is not possible to give
any definite date at this stage due to
uncertain supply of stores.

Dam Across Jamuna near Okhla

1188. Shri D. C. Sharma: Wiil the
Minister of Irrigation and Power be
pleased to state:

(a) whether a scheme for the con-
struction of a barrage across the
Jamuna, near Okhla, to stabilise ‘the
course of the river and ensure an
adequate water supply for the Cen-
tral Power House and its cooling
plants at Rajghat is under considera-
tion by the Central Water and Power
Commission; and

(b) if so, the details of the scheme
and the stage at which the matter
stands at present?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) Details of the scheme hava yet
to the finalised. At present model

experiments are being conducted at
Poona Research Station.

Smallpox in Assam
1189. Shri Basumatari: Will the
Minister of Health bz pleased to
state:
(a) whether it is a fact that a pro-

pramme for eradication of Smallpox
in Assam is under way;

(b) if so, into how many phases the-
programme,will be conducted; and

(c) which will be the administrative:
districts to be covered in the first
phase of programme?

The Minister of Health .(Dr. Sushila
Nayar): (a) Yes.

(b) The programme is bkeing con-
ducted in two phases.

(¢) Four unitz will work dur‘ing the-
first phase and wiil cover the follow-
ing five districts:

(1) Goalpara

(2) Nowgong

(3) Sibsagar

(4) Garo Hills and

(5) United Mikir and
Cachar Hills.
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Port Charges

1191. Shri P. K. Deo: Will the
Minister of Transport and Cominuni-
cations be pleased to state:

(a) whether the merchants chamber
of Calcutta has urged that uniform
charges be levied at different Indian
ports;

(b) whether port charges are differ-
ent in different ports in this country;
and

(c) if so, the reasons therefor?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No.
Government have not received any
representation on the sudject from
the Merchants Chamber of Com-
merce.

{b) Yes.

(c) Port charges are fixed basically
with reference to the cost of main-
taining the Port. They may, however,
vary from commodity to commodity
at different Ports regard being had
to a number of factors such as the
quantum of traffic, nature of the
cargo, method of handling, and the
extent to which it can bear a charge,
in the light of considerations such as
export promotion or in the case of
imports essentiality of the commodity
to the public.

Thermal Plant at Ennore (Madras)

1192. Shri P. K. Deo: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether a Thermal Plant is
going to be established at Ennore at
the request of Madras Government;
and

(b) if so, from where coal will be
supplied for the Thermal Plant?

The Minister of State in the Minis-
try of Irrigation and Fower (Shri
Alagesan): (a) No.

(b) Does not arise.

1581 (Ai) L.S.D.I.—15,

‘Agriculture in Himachal Pradesh

1193. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether the West German Team
of Experts on Agriculture has started
its work for the development of Agri-
culture in the Mandi District of
Himacha] Pradesh; and

(b) how its beneficial results will
be made available for the use of the
contiguous hill areas of Punjab and
Uttar Pradesh?

' The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Not yet.

(b) It is too early to consider this.
This would arise only after the pro-
gramme has been in operation for
sometime and proves successful.

Porters at Pathankot Railway Station

1194. Shri Hem Raj: Will the
Minister of Railways be pleased to
state:

(a) the number of porters who were
sanctioned for Pathankot Railway
Station in 1960;

(b) the number increased in 1961
and 1962 separately;

(c) whether the porters union of
Pathankot represenfed to the Railway
authorities for the constitution of a
co-ordination committee of the por-
ters and railway officials just like
one constituted at Jullundur; and

(d) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) 85. .

(b) The number was :increased to
95 in May, 1961 and to 120 between
April and November with effect from
June, 1962.

(¢) and (d). Yes. A committee has
been formed on the lines of that as
at Jullundur.
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Quarters for P&T Employees

1195. Shri P. Kunhan: Will the
Minister of Transport and Communi-
cations be pleased to state the total
number of departmental quarters
constructed for P&T employees in the
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cquntry as a whole as well as circle-
wise, during the last five years, each
Yyear separately?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati):

Number of Units constructed during the last Five years

Name of Circle 195758 195859 1959-60 196061  1961-62 Toul

Assam . 65 75 30 32 27 229
Andhra 12 1 44 sT
Bihar 4 10 14
Bombay 11 6 24 492 533
Central 40 3 43
Delhi . 40 12 14 36 102
Gujarat 2 154 156
Kerala . 8 2 5 3 4 =
Madras 7 2 5 14
Mysore 25 2 2 29
Orissa . 10 1 4 15
Punjab 15 202 44 9 270
Rajasthan 66 3 69
U.P. 39 27 128 119 21 Y 334
West Bengal . 8 4 3 7 9 30
Calcutta District 14 12 12 38
Bombay District 99 99
GRrAND ToTtaL 2054

Mechanised Fishing Boats

119. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
sanctioned any scheme for the subsi-
dised sale of mechanised fishing boats
to the Lacadive Islanders; and

(b) it so, the details thereof?

The Deputy Ministey in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a). Yes.

(b) the scheme involves grant of
100 per cent subsidy on engines and
25 per cent subsidy on hulls of mecha-~
nised fishing boats. The cost of boats
and the subsidies are as follows:

Details Total average Cost Subidy Sanctioned cost
25" boats Rs. 14,336/- Rs. 7,374/- Rs. 6,962/-
30" boats Rs. 22,195/- Rs. 12,051/- Rs. 10,144/~
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Manufactare of Emergency Lighting
Equipment

1197, Shri P. K. Deo: Will the
Minister of Railways be pleased to
state:

(a) whether lately emergency light-
ing equipment has been manufactured
in the South Eastern Railway Work-
shap and has been provided in the
trains to facilitate relief operation at
times of accident at night;

(b) in which of the trains this faci-
lity has been provided; and

(c) whether similar facilities have
been extended to other railways?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a). Yes.

(b). On all Broad Gauge Mail, Ex-
press and long distarce main line
passenger trains on the South Eastern
Railway.

(c). Yes. This equipment is being
progressively jnstalled on passenger
trains on the Indian Railways.

Attendants in Corridor Coaches

1198. Shri P, K. Deo: Will the Minis-
fer of Railways be pleased to state
whether attendants have been pro-
vided in all the first class corridor
coaches in the trains?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): As 3 first step, Attendants are
being provided, in the I Class corridor
coaches on some important trains.

Price of Fertilizers

1199. Shri R. S. Pandey: Will the
Minister of Food ang Agriculture be
Pleased to state:

(a) whether there is any disparity
in the retail prices of ammonium sul-
phate and other fertilizers supplied to
agriculturists and plantations; and

(b) if so, whether there is any pro-
posal to eliminate the disparity?

The Ministey of State in the Minis-
try of Food ang Agriculture (Dr. Ram
Subbag Singh): (a). Yes, a statement
is placed on the Table of the House.
[See Appendix II, annexure No. 17].

(b). The matter is under considera-
tion.

Alopecia Universalis
1200. Dr. L. M. Singhvi: Will the
Minister of Health be pleased to state:

(a) whether any facilities exist in
India for the treatment and cure of
Alopecia Universalis;

(b) whether Government are aware
of various surgical ang clinical ad-
vances abroad in the treatment of this
ailment;

(c) whether anything is bejng dome
to promote similar experi ents and
lines of treatment in this courtry; and

(d) whether there is any definite
data regarding the incidence of this
disease in India ang the main causes
of it?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). Facilities for the
treatment of Alopecia Universalis
exist in all general hospitals in the
country, There is no specific cure
for this disease but certain groups of
the cortisone family of drugs give re-
lief in some cases. However, the
steroid effect is not permanent and
Alopecia Universalis recurs if the
maintenance dose is lowered to 6
mgm. Continuous use of cortisone is
also mot advisable.

There are no data available with
regard to the incidence of this disease.
It is congenital in some cases and
the disease is also acquired through
psychological or toxic conditions.
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Quarters for Railway Employees in
Delhi

1203. Shri Shiv Charan Gupta: Will
the Minister of Railways be pleased
state:

(a) how many quarters and at
which places have been constructed
in Delhi for railway employees in the
First and Second Plan periods;

(b) whether these quarters have
been electrified; and

(c) whether electric fans have been
provideq in them?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a). The total number of
quarters constructed so far in Delhi
area for Railway employees is 7773.

. The exact number of quarters which

were constructed during the First and
Secong Plan periods is not immediate-
ly available. This information is being
collected ang will be placed on the
table of the House later.

These i;uarters have been construct-
ed in the following localities of Delhi:

Delhi, New Delhi, Delhi Kishan-
ganj, Dayabasti, Shakurbasti,
Subzimandi, Nizamuddin,
Tughlakabad, Lajpat Nagar,
Sewa Nagar, Lodi Colony,
Sarojni Nagar, Delhj Safdar-
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jamg, Sardar Patel Road, Tilak
Bridge, College Lane, Basant
- Lane, Chelmsford Road, Pach-
kuin Road, Boulevard Road,
Siri Ram Road, Delhi Queens
Road, Sarai Phus, Delhi Sarai
Rohilla, Delhi Lahori Gate,
Motia Bagh, Hamilton Road,
More Sarai, Patel Nagar,
Delhi Cantt., Palam, Minto
Bridge and College Lane.

(b) About 88 per cent of them have
been electrified.

(c) Electric-fans have been provid-
ed in approximately 40.5 per cent of
the quatters.

Cracks in Ahmedabag Railway
Station Buildings

1204. Shri Raghumath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that big
cracks were detected in the newly
constructed buildings of Ahmedabad
Railway Station (Metre gauge) on
Western Railway; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Raiways (Shri Shahnawax
Khan): (a) and (b). No, Sir. How-
ever, a small hair-crack between the
RCC beam and the brick filling un-
derneath it in the third class wait-
ing hall, was noticed. This is caused
by temperature changes and has no
structural significance.

Draught in Lower Damodar Belt

1205. Shri Dinen - Bhattacharya:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are aware
of regular draught in the lower belt
of Damodar since the day of commis-
sioning of Damodar Valley Corpora-
tion Project; and

(b) it so, whether Government or
Damodar Valley Corporation has any
plan to improve the situation there?

2822

nemnisterotstatemtheMJms_
try of Irrigation and Power (Shri
Alagesan): (a). No.

(b). Does not arise.
Dacoity in P.0. Hojai (Assam)

1266. Shri P. C. Borooah: Will the
Minister of Transport ang Communi-
cations be pleased to state:

(a) whether it is a fact that a dar-
ing dacoity was committed on 28th-
29th July, 1962 in the Post and Tele-
graph Office at Hojai in Assam;

(b) if so, how much amount was
looted and how many persons were
injured in the dacoity; and

(c¢) whether the culprits have been
brought to book?

The Deputy Minister i the Minis-
try 'of Transport ang Communications
(Shri Bhagavati): (a) Yes Sir.

(b) Rs. 5483.24 nP. The Sub Post-

., master was injured.

(c) The Police have apprehended
five suspects.

wifen wf = & seTes

tRow. st Ifear : v wvE G
I T HT TATH G (6 WEH wifaamy
SO @Al ¥ ST #1 g 8
FEIT 7 7 @Y gaw gy qar,
2eER aF fFa § 7

e wAt (2o g A™I) :
o1 TFT Y AT @ ] AR q-Ee
FAT-qES 9T TG &7 AT

Bhakra Dam Project

1208. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:
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(a) whether compensation to all
those who have been affected by the
Bhakra Dam Project has been made;
ang

(b) if so, the total amount that has
been paid? '

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Compensation has
been paid to all the persons affected
by the Bhakra Dam Project except
those who have appealed to Civil
Courts for enhancement of compensa-
tion offered to them or those who
have not so far come forward to re-
cieve payment.

(b) Rs. 2,99,01,758.

Rates of Electricity in Delhi

1209. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state the progress made in
the matter of having uniform rates
for light ang fans, domestic power
and industrial power in the Union
Territory of Delhi?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): The question whether the
rates being charged by the New Delhi
Municipal Committee can be brought
down to the level of those in force
in' the area served by the Delhi Elec-
tric Supply Undertaking is under ex-
amination. A Committee was appoint-
ed to examine the financial operations
of the Electricity Department of the
New Delhi Municipal Committee. Its
report is awaited.

Narela and Shahdara in the Union
territory of Delhi are served by pri-
vate licensees. As their cost of gene-
ration and supply of electricity is
higher than that of the Delhj Electric
Supply Undertaking, they cannot be
forced to adopt the rates charged by
the latter.
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Rickshaw Pullers, Society

1210. Shri D. C. Sharma: Will the
Minister of Community Development,
Panchayati Raj and Co-operation be
pleased to state:

(a) whether a rickshaw pullers’
society will be established in Delhi;

(b) if not, the reasons therefor; and

(c) the extent and nature of finan-
cial assistance contemplated?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and Co-operation (Shri
Shyam Dhar Misra): (a) There are
already four rickshaw pullers’ co-ope-
rative societies in Delhi.

(b) The question does not arise.

(¢) Delhi Administration have
proposed to give financial assistance
to one society as per approved pattern
according to which 3 sum of Rs. 20,000
may be given as loan for purchase of
rickshaws and a sum of Rs. 900 as
subsidy towards managerial expenses
to a society.

Consumption of Electricity in Punjab

1211. Shri D. C. Sharma: Wil]l the
Minister of Irrigation and Power be
pleased to state:

(a) the per capita consumption of
electricity in Punjab as on the 1st
August, 1962; and

(b) the reasons for such low con-
sumption?

The Minister of State in the Minis-
try of Irrigation and Pewer (Shri
Alagesan): (a) and .(b). The figures
in respect of per capita consumption
as on lst August, 1962, have not yet
been compiled. The per capita con-
sumption in Punjab during 1961-82
was about 62.8 kWh, which was higher
than that of most of the other States.
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Printing of Air India Booklets Abroad

(Shri Kajrolkar:
1212 J Shri Raghunath Singh:
* Shri R. P. Singh:
| Shri U. M. Trivedi:

'Will the Minister of ‘rramsport and
Cemmunications be pleased to state:

(a) the total amount spent by the
Air India each year in getting bro-
chures, books, folders, posters, tickets
printed abroad;

(b) the reasons for printing these
booklets abroad; angd

(c) the amount of foreign exchange
involved therein?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) The approxi-
mate amount spent by Air India Cor-
poration during the years 1959-60,
1860-61 and 1961-62 on getting time-
tables, tickets, brochures, folders etc.
printed abroad is given below:—

1859-60 1960-61 1961-62
Rs 637,500 Rs. 829,000 Rs. 12,24,400

(b) The reasons for printing these
articles abroad are as under:—

(i) Time-tables: Time-tables is-
sued by the Corporation in
Europe contain both English
version as also a version in
the local language of the
country namely French, Ger-
man, Halian etc. These used
’ to be got printed in Geneva
- ‘because of easy availability- of
necessary facilities. The Cor-
poration have, however, start-
» ed printing the full size time-
tables in India to save foreign

b .exchange expenditure.

(ii) Passenger tickets, excess bag-
gage tickets, Miscellaneous
Charges Orders and Coupons:
These require a special type
of carbon paper backing
which is not produced in
India. The orders for print-
ing these articles were, there-
fore, placed with a Japanese
firm whose quotations were
the lowest, However, the
possibility of getting the
required type of carbon paper
produced in India is being
explored by the Development
Wing of the Ministry of Com-
merce and Industry.

(iii) The Special Boeing Brochure:
The specialised part of job was
the coloured tissue paper
which also is not produced
in India. Global tenders were
inviteg for this item and the
lowest tender was received
from a Japanese firm on
whom the order was finally
placed.

(iv) Sales letter, tour folders,
bulletins etc.: The material
for these items depends large-
ly on local needs. They
essentially form part of the
publicity campaigns under-
taken by the outstation offices
of the Corporation. The print-
ing of such items in India
would not only be inconven-
ient but aleo expensive and
the delays which would in-
evitably be involveq in getting
them printed in India and
then despatching them to for-
eign stations would defeat
their purpose. For competi-
tive reasons it is necessary to
get these printed locally so
that they are available ac-
cording to the required time
schedule.

(c) The amounts indicated under

(a) above represent foreign exchange
expenditure in full,
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Notes: (1) The amount indicated
in reply to part (a) of the
question includes expenditure
on certain other items like
postage, transport charges etc.,
as no separate accounts of
expenditure incurred on such
items is maintained by the
Corporation.

(2) During 1959-60, New York
was an off-line point and,
- therefore, the expenditure on
publicity items was much less.
New York functioned as an
on-line station for a part of
the year 1960-61 and the
expenditure increased during
that year. In the year 1961-
62, in addition to New York
functioning as a regular on-
line station with as many as
five services a week during
on-season and 3 during off-
season, a number of sales
offices were opened in the
U.S.A. There has, therefore,
been an inevitable increase in
the expenditure on sales
promotional items.

Shattle Service for Delhi Students
Studying at Ghaziabad

1213. Shri Solanki: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that there
is a shuttle service from Ghaziabad to
Delhi for Delhi students reading in
various colleges in Ghaziabad;

(b) if so, whether separate compart-
ments have been provided for ladies
in it;

(c) whether it is also not a fact that
in ladies compartments the boys out-
number the girls; and

(d) if so, why railway police per-
sonnel and officers are not posted to
check this so as to avoid harassment
to ladies?
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Khan): (a) There is no shuttle train
exclusively for students between
Ghaziabad and Delhi. However, 331
Up New Delhi-Amritsar Passenger
Train which starts from New Delhi at
5.05 hours and reaches Ghaziabad at
6.37 hours caters for students attend-
ing schools and colleges at Ghaziabad
in the morning shift. In addition to
this, students travel by other trains
between Delhi and Ghaziabad accord-
ing to the various shifts in the schools
and colleges at Ghaziabad.

(b) Yes.

(c) While boys below the age of 12
years are permitted to travel in ladies
compartments, it has not come to
notice that the boys outnumber the
girls in such compartments.

(d) Extant rules provide for ladies”
compartments being occupied only by
those who are entitled to travel in
them. Necessary staff has been de-
tailed for ensuring that the rules are
observed and assistance of police is
sought, should necessity arise.

Medical Colleges

1214. Shri Naval Prabhakar: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that seats in
medical colleges for M.B.B.S. Course
have been reserved for students be-
longing to the Scheduled Castes and
Scheduled Tribes;

(b) if so, what steps Governmeat
take to get the required number cf
students from such communities; and

(c) whether some organisations are
also asked to give publicity for gett-
ing such students?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes; seats have been re-
served for candidates belonging to

i
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Scheduled Castes and Scheduled Tribes
in almost all the Medical Colleges.

(b) and (c). Due publicity is given
through newspapers and the Prospectus
of the College oconcerned,

Prices of Pure Ghee in Delhi

Shri A. V. Raghavan:
1215-{ Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware
of the rise in prices of pure ghee in
the New Delhi Market; and

(b) what steps Government propose
to take to bring down the prices?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Yes.

(b) It is not proposed to take any
direct regulatory measures. It is hop-
ed, however, that the country-wide
planned increases in milk production,
oilseeds production and dairy develop-
ment will help relieve the situation in-
directly.

Exchange of Animals with Netherlands

1216. Shri Man Sinh P. Patel: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there was any agree-
ment to exchange tigers and cranes
of Delhi Zoological Park for cther
continental animals with any private
firm of Netherlands;

(b) if so, the details thereof; and

(c) how far the agreement has been
carried out?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir.

(b) A barter arrangement was made
in 1960 by the Delhi Zoological Park
with Messrs Van Den Brink, a reputed
-firm of Holland dealing in animals and
birds, for procurement of 6 Macaw
Parrots, 24 Pheasants and a pair of

Chimpanzees in exchange of one pair
of Tiger cubs, 5 Spotted Deer, 35 Saras
Crane and 2 pairs of Leopards. The
value of the barter deal was Rs. 9,120.

(c) Two Tiger cubs and 20 Saras
Cranes valued at Rs. 4,726 were des-
patched by the Delhi Zoclogical Park.
In return, 13 Pheasants and 6 Macaw
Parrots valued at Rs. 3,330 were ob-
tained from the Dutch firm. In view
of the Dutch Government’s ban on the
import of split-hoofed animals into
their country, the firm expressed its
inability to complete the deal on the
lines originally agreed upon. They
were prepared to djust the difference
either in cash or by supplying octher
species. It is now proposed to close
the deal by obtaining 10 rare Phea-
sants valued at Rs. 1,396 from the
firm to cover the balance outstanding.

Mango crop in Bihar

1217. Shrimati Ramdulari Sinha: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that there
has been exceptionally bumper mango
crop throughout the State of Bibar
this year;

(b) if so, in what other States there
has been similar mango seasor; and

(c) reasons which have contributed
to such good harvest of mangoes?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram'
Subhag Singh): (a) to (c). This year
the mango crop was exceptionally good
in certain States for example Bihar.
However, the information is being

.collected from all the States and will

be placed on the Table of the Sabha.
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Muzaffarpur R.M.S. Building

1219. Shrimati Ramdulari Sinha: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is no provision of
latrine and water supply in Muzaffar-
pur R.M.S. building for the last three
vears;

(b) if so, what arrangement 1§ being
made in this regard;

(¢c) how many R.M.S. offices are
functioning in ‘W’ Division of Bihar
Postal circle with or without latrines;
and

(d) when the proposal for providing
latrines in these buildings is expected
{0 materialise?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bbagavati): (a) A latrine and
water tap existed in the Muzafiarpur
R.M.S. building but the san:e were dis-
mantled in August 1960, when the ex-
tension of the building was taken up.
After their dismantlement the staff are
using the latrine for the general public
situated at the Railway Platform, So
far as supply of water is concerned,
there is water tap close (o the mail
office and a waterman stores water for
drinking and other purposes.

(b) Proposals for provision of latrine
and water facilities at Muzaffarpur
R.M.S. building are at.an advanced
stage and the matter is being pursued
vigorously with the Railways.

(c) Presumably the reference is to
‘0" Division as ‘W’ Division is in
Gujarat Circle, Latrines have been
provided in the R.M.S. offices at
Chapra, Darbhanga, Samasiipur and
Mansi. The R.M.S. Offices at Sonepur,
Muzaffarpur, Barauni and Katihar have
not yet been provided with latrines.

(d) The Railways had earlier declin-
ed to provide latrines at Barauni and
Katihar. Provision of these facilities
at these Stations as well as at Sonepur
will be pursued with the Railways.
Regarding Muzaffarpur, the position
has already been explained in part (b)
adove.

Willingdon Hospital, New Delhi

1221. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) the average number of patients
per day being treated in Willingdon
Hospital, New Delhi, during the past
three months;

(b) whether the number of patients
is on the increase;

(c) the number of persons or the
staff of the hospital;

(d) whether Gavernment consider
the number of persons on the s:aff
adequate to deal with the number of
patients; and

(e) if not, what steps Governmeni
propose to take to meet the increasing
demands on the hospital staff?

The Minister of Health (Dr. Sushila

Nayar): . ¢ = R
(a) May, 1962 . 1785
June, 1962 1732
July, 1962 1831
(b) Yes. .
(c) Classes I&II . 40
Class 11T 226
Class IV . . . 330

(d) and (e). Yes. The reguirements
of the Casualty and Out-patient De-
partments, however, are being review-
ed in view of the considerable increase
in the number of patiemts.

Central River Board Committee

1222, Dr. P. Srinivasan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any proposal
to constitute a Central] River Board
Committee;

(b) if so, what will be the nature
and functions of the Committee; and
(¢) if not, the reasons therefcr?
The Minister of State in the Minis-
try of Irrigation and Power (Shri

Alagesan): (a) No.

(b) Does not arise.

(c) The River Boards Act 1856.
under which the Government of India
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propose to set up River Boards for
certain important inter-State river
Basins in the country, does not provide
for the establishment of any Central
River Board Committee as envisaged
in part (a) of the question.

Major Rivers in India

1223. Dr. P, Srinivasan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how 'many major rivers are
there in India; and

(b) what is the percentage of water
utilised from them for (i) irrigation,
(ii) power, (iii) drinking purpose and
(iv) wastage into the seas?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The major rivers in
India excluding their tributaries are
given below:—

1. Indus Basin Rivers.
2. Ganges,
3. Brahmaputra.
4. Mahanadi.
5. Krishna.
6. Cauvery.
7. Tapi or Tapti.
8. Narmada,
9. Godavari.
and 10. Damodar.

(b) No detailed assessment of the
water resources of all the rivers and
their utilisation for different purposes
has so far been made. However, it
has been estimated that

(i) by the end of the Second Plan
about 27 per cent of the usable
flow or 8.9 per cent of the
total annual flow of the entire
river water resources of the
country would have been uti-
lised by the end of the Second
Plan.

(ii) The utilisation for generation
of hydro power is at present
about 4 per cent of the average

total annual flow of all rivers..

(1ii) and (iv) No information is
available,
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Providing of Level Crossing at New
Barrackpur Halt Statien

1224. Shrimati Renu Chakravartty:
Will the Minister of Railways be pleas-
ed to state:

(a) whether it is a fact tha‘ there
are heavy casualties on the Eastern
Railway suburban lines due to people
walking on the railway tracks;

(b) whether it is a fact that the
heavy growth of population on either
side of new Barrackpur halt station
on Eastern Railway leads to people
indiscriminately crossing the track as
there is no railway gate to control
traffic when trains are approaching;

(c) whether it is a fact that the girls
of college and the boys of school are
on opposite sides of the track and
children cross the track without any
control;

(d) whether the bazar is also situated
by the side of the track; and

(e) whether Government have con-
sidered the desirability of putting a
railway gate at this point for the
safety of the people, specially the
children?

The Deputy Minister jn the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Some trespassers at times get
killed while they attempt to cross the
Raijlway line.

(b) to (e). Yes, Sir. It has not been
found feasible to prevent trespassing
as persons cross the lines by short-
cut and not at particular crossings.

Linking of Basirhat-Barasat Railway
with Sealdah

1225. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

_ (a) whether the Basirhat-Barasat
railway will be directly linked with
Sealdah by drawing the coaches by
electric engines. from Barasat to
Sealdah;

(b) how far will this reduce the
number of trains on the Bongaon sec-
tion after electrification; and
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(c) whether the question of doubling
railway track between Barasat and
Dumdum is still under consideration?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No, Sir; not for the present.

(b) Does not arise.

(c) There is no such proposal under
consideration. The doubling of the
section will be considered only when
(a) No, Sir; not for the present.
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Bengal Flying Club
1286. Shri Karjee: Will the Minister
of Transport and Communications be
pleased to state:
(a) whether Government are aware

of the fact that the Bengal Flying Club
is going to be abolished very soon dus
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to malpractices, financial irregulari-
ties and shortage of funds;

(b) whether it is also a fact that
the club was proposed to be shifted
from Barrackpore to Behala for the
sake of economy and construction of

runways and hangars was started there -

in 1950, but the transfer could not be
given effect to due to the objections of
some of the office bearers;

(c) whether Government took any
step at any time in the past to save
the club from abolition and find out
the causes of malpractices and financial
irregularities; and

(d) it so, what were those steps and
what was the result?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) As far as Gov-
ernment are aware, there is no pro-
posal under consideration, to abolish
the Bengal Flying Club.

(b) Yes, Sir, it was proposed to shift
the Club from Barrackpore to Behala
on operational grounds. Government
is mot aware of any objection from
the office bearers of the Club to its
shifting to Behala. The construction
work at Behala was started only in
1959, The airfleld is nearing comple-
tion and may be ready for operations
after electricity and water supply have
been made available,

(c) Certain irregularities in the
affairs of this Club came to the notice
of Government in the past, when
necessary steps were taken to remedy
the position.

(d) In the year 1950-51, Govern-
ment came to know of mis-manage-
ment and financial irregularities done
at the Club. An officer of the Civil
Aviation Department was specially
deputed to check the Club’s accounts
on the spot and to investigate into the
affairs of he Club. His investigation
revealed that the then President of the
Club was mainly responsible for these
irregularities.. A special Committee
Meeting of the Club was thereafter
arranged and the President of the Club
wag persuaded to resign from his post.
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A new Managing Committee was ap-
pointed.

2. In the year 1955-56, certain finan-
cial irregularities were noticed by an
officer of the Civil Aviation Depart-
'ment during the course of his inspec-
tion of the Club, These were imme-
diately brought to the notice of the
Managing Committee of the Club and
they were directed to remove these ir-
regularities and organise the Club
properly. Payment of subsidy to the
Club was also withheld for some time,
but was released after the Club show-
ed improvement.

3. In 1960-61, some irregularities in
regard to the working of this Club
came to notice. An officer of the Civil
Aviation Department was specially
deputed to investigate into the affairs
of the Club. His investigation has
revealed certain financial irregulari-
ties and fictitious logging of flying
hours. Steps are now being taken, in
consultation with the State Govern-
ment, to re-organise the Club and pro-
vide for necessary safeguards against
repetition of any financial irreguarities
in tuture.

Family Planning

1237. Shri Vishwa Nath Pandey: Will
the Minister of Health be pleased to
state:

(a) the steps that have been taken
to associate village Panchayats in the
work of family planning; and

(b) what arrangements have been
made for distribution of contracep-
tives and literature on family plan~
ning at village level?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Family Plan-
ning Orientation Camps each of three
days’ duration are held specially for
lay people and village group leaders
to create a background of acceptance
of the family planning programme in
the rural areas. Family Planning
services are now being provided at
every primary health centre and also
three sub-centres attached to each
primary health centre. Contracep-
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tives are distributed free to all in the
rural areas irrespective of the income
of the individual. Literature on
family planning is also supplied to
each centre set up under the family
planning programme.

wawry § Frenfdat & fad aren sy
gfead
tR3c. St WEERIR W a1
TR 7 g A A gw FA fw

(7)) =T g a9 & f onl =¥
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g ST R & 7O T o TEw 9%
W ot @ [Afed ke s R,
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C.H.S, Scheme in Delhi

1239. Shri Jagdev Simgh Siddhanti:
Will the Minister of Health be pleased
to state:

(a) whether a large number of
Central Government employees are
residing in Bahadurgarh, a suburb of
Delhi in Rohtak District;

(b) whether it is a fact that these
employees do not enjoy the benefits of
Contributory Health Service Scheme
and if so, when Government intend to
extend this Scheme to this area; and

(c) if not, what alternative medical
facilities are proposed to be provided
for these employees keeping in view
the fact that the civil dispensary of
that place is not well equipped?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). Bahadurgarh is
situated at a distance of about 18
miles from Delhi and is outside the
jurisdiction of the Union Territory of
Delhi. It is understood that about
1,000 Central Government employees
are residing in Bahadurgarh. Since
{t has not yet been possible to extend
the CH.S. Scheme to Central Gov-
ernment employees residing in places
like Shahdara, Gandhi Nagar etc.
which fall within the territorial juris-
diction of the Union Territory of
Delhi, there is little prospect of the
Scheme being extended to places out-
side Delhi, like Bahadurgarh, in the
near future.

The Government of Punjab is pri-
marily responsible for the provision
of medical facilities to the residents
of Bahadurgarh.

Tibbia Medical College, Delhi

1240, Shri Jagdev Singh Siddhanti:
Will the Minister of Health be pleased
to state:

(a) whether Government propose to
take over Tibbia College of New Delhi
under Maulana Azad Medical College;

(b) what steps have been taken to
tmprove Ayurvedic system of Medicine
in India;

(c) whether it will not be possible
for Government to allow the degree
holders from Tibbia College to com-
plete condensed course of one year in
M.B.B.S. Delhi;
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(d) whether there is any proposal
to make B.IM.S. degree from Tibbia
College equivalent to M.B.B.S. degree;
and

(e) if so, how much time it will
take to implement this proposal?

The Minister of Health (Dr, Sushila
Nayar): (a) The Government of India
have received suggestions to take over
the Tibbia College and develop it as a
separate institution.

(b) A statement is placed on the
Table of the House.

STATEMENT

(i) The Government of India have
set up the Central Council of Ayur-
vedic Research to advise them on
matters relating to the development
of Ayurveda. The Council has for-
mulated a curriculum of studies.

(ii) Financial assistance is being
given for establishment of new insti-
tutions and/or upgrading of existing
institution.

(iii) Research Units to conduct re-
search on various aspects have been
set up. It is proposed to set up more
units in different institutions to con-
duct researches—clinical, chemical,
pharmacological, = pharmacognostical,
fundamental, literary etc.

(iv) A Central Institute of Research
in Indigenous Systems of Medicine
and a Post Graduate Training Centre
in Ayurveda have been set up at Jam-
nagar. It is proposed to set up more
Research and Post Graduate Training
Centres. Proposals to open such
centres at Banaras and Poona are
under examination,

(v) Establishment of herb gardens; .

land has been purchased at Poona.

(vi) Survey of Medical Plants: a
Survey Unit has been sanctioned at
Hardwar. Proposais for establishing
more units are being examined.

(c) No. Sir.
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(d) No.
(e) Does not arise.
Rural Water Supply in Rajasthan

1241. Dr. L. M. Singhvi: Will the
Minister of Health be pleased to state:

(a) whether the Government of
Rajasthan have submitted any com-
prehensive scheme for rural water
supply in Rajasthan;

(b) if so, the details thereof;

(c) how many tube-wells and water
tanks have been provided in differ-
ent areas of Rajasthan for solving the
acute problem of supply of drinking
water;

(d) what is the percentage of total
expenditure on rural water supply,
which has been spent so far during
the Second Five Year Plan and Third
Five Year Plan for rural water sup-
ply in Jodhpur, Jaiselmer and Bikaner
districts of Rajasthan; and

(e) what are the reasons for paying
relatively scant attention to the pro-
blem of rural water supply in these
districts which are the worst affected
in the country?

The Minister of Health (Dr. Sushila
Nayar): (a) No comprehensive scheme
for rural water supply has been re-
ceived from the Government of Rajas-
than. However, a few individual
rural water supply and sanitation
schemes have been approved during
the I and II Five Year Plans.

(b) Does not arise in view of (a)
above.

(c) to (e). Necessary information
is being collected from the Govern-
ment of Rajasthan and will be placed
on the Table of the Sabha when
received.

Wind Power Plants

1242. Shri Basumatari: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Gov-
ernment have been megotiating with
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and Italian firm for the establishment
of wind power plants to meet the
power shortage; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No,

(b). Does not arise.

Fishing Harbour at Vizhinjam,
Kerala
* Shri P. Kunhan:

1243. { Shri A. K, Gopalan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have ap-
proved the construction of a fishing
harbour at Vizhinjam, Kerala; and

(b) if so, when will the work start
on this harbour?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A M. Thomas): (a) and (b). The
construction of a fishing harbour at
Vishinjam is included in the Third
Five Year Plan scheme of the Kerala
State. Work.of laying approach roads
to the harbour is in progress.

Shortage of Wagons in Andhra
Pradesh

1244. Shri D. B. Raju: Will the
Minister of Railways be pleased to
state:

(a) whether any representation had
been made by the Andhra Pradesh
rice merchants and coconut merchants
to him at Vijayawada for wagon
facilities;

(b) what steps Government are
taking to ease the transport of rice
and coconuts from Circar Districts of

Andhra Pradesh to the consuming
places;

(c) whether it is a fact that still
there is shortage of wagons; and

(d) how long it will take for Gov-
ernment to remove the shortage?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) to (d). Clearance of this traffic
is being arranged to the maximum
extent possible consistent with the
movement of other trafficc The de-
mand is not uniform and there are
heavy registrations immediately after
the arrival of the rice crop in the
market. Transport capacity is, how-
ever, provided on the basis of uniform
loading spread over the full year.
Efforts are being made to clear the
outstanding traffic as expeditiously as
possible

Urban and Rural Water Supply
Schemes

1245. Shri Tan Siagh: Will the
Minister of Health be pleased to state:

(a) whether any effort to explore
the prospects of securing international
aid for the implementation of urban
and rural water supply and sanitation
schemes was ever made by the Cen-
tral Government;

(b) if so, with what results; and
(c) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Details of assistance so far re-
ceived from the International Agenc-
ies is given below:

(I) United States of America.

(i) About Rs. 3 crores (U.S.
-$ 5,984,182:15) in the shape
of material and equipment
comprising Well drilling rigs,
Cast iron pipes, Wind mills
ete.

(ii) Services of 7 U.S. Technicians
between 1954—1960,

(#i) Three-man Engineering Team
for three menths during 1960
to evaluate the National
Water Supply and Sanitation
Programme,
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(iv) Fellowships for 20 Public
Health Engineers betwen
1954—61.

II. World Health Organisation

(i) Two Pilot Projects on Envi-
ronmental Sanitation, one at
Lucknow and the other at
Trivandrum were established
with W.H.O. collaboration.
The W.H.O. provided the ser-
vices of a Sanitary Engineer
and a Sanitarian at each of
these projects for two years
and also provided some
materials,

(ii) Assistance to the Engineering
College, Guindy, Madras for
Department of Post-Graduate
course in Public Health.Engi-
neering by providing services
of a Professor in Public
Health Engineering between
1955—62.

III. U.N. Special Fund

(i) Consultant team of 4 Experts In
1959 to assess the water sup-
ply resources and Sewage
disposal in Greater Calcutta.

(ii) Supply of materials and
equipment worth .8
»% 525,000 for Central Public
Health Engineering and Re-
search Institute has been
agreed upon.

IV. Colombo Plan

Services of a Sanitary Engineer
for one year during 1956-57.

V. Ford Foundation

During the Second Five Year
Plan period Research-cum-~
Action projects for a Sanitary
Latrine Programme were set
up at Singur, Poonamallee ard
Najafgarh in association with
the Ford Foundation.

(c) Does not arise.
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Shortage of Post Cards and Inland
Letters

1246, J Shri Hem Raj
\ Shri M. K. Kumaran:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
10 nP. inland letter, post cards and
envelopes are in great shortage in the
rural and suburban Post Offices and
the public is feeling great difficulty
in getting them;

(b) if so, the steps taken to ease the
situation; and

(c) the causes of this shortage?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (¢). Yes Sir.
The shortage was chiefly in respect of
inland letter cards. Postcards and en-
velopes have, however, not been in
short supply. This was dueto vari-
ous causes, namely, inability of paper
mills to meet the full demand of paper
required for the manufacture of in-
land letter cards, delays in the move-
ment of consignments by rail, fall out
in production in the Security Press
and the sudden increase in the
demand. Action has been taken to
provide adequate quantities of paper
to the Security Press through the
paper mills, the Railways have been
reauested to expedite the despatch of
consignments of postal stationery
from the Security Press and the
Security Press is taking action to step
up production to meet the increased
demand.

Telephone Link in Hoshiarpur

1247. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question
No. 1100 on the 4th December. 1961
and state:

(a) whether it is a fact that Gardi-
wala and Hariana on the Hoshiarpur-
Dasuya road are business centres; and
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(b) it so, the steps taken by Gov-
ernment so far to connect these towns
with  Hoshiarpur District Head-
quarters? !

The Deputy Minister in the Minjs-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

b) These towns are already con-
nected through a trunk circuit to
Hoshiarpur.

Hospitals without Doctors in Himachal
Pradesh

1248. Shri Virbhadra Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that a num-
ber of hospitals and dispensaries in
Himachal Pradesh are without
doctors;

(b) if so, the number of such hospi-
tals and dispensaries; and

(c) the action being taken by Gov-
ernment in this matter?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha in due course.

Himachal Hospital, Snowdon, Simla

1249. Shri Virbhadra Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that patients
are not getting admission in the
Himachal Hospifal, Snowdon, Simla,
due to shortage of beds; and

(b) if so, the action being taken by
Government in this matter?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The informa-
tion is being collected from the Hima-
chal Pradesh Administration Who ad-
minister the Himachal Hospital,
Snovdon, Simla and will be laid on
the Table of the Sabha in due course.

Rural Water Supply in Punjad

1250. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) the amount for Rural Drinking
Water Supply Schemes sanctioned to
the Punjab Government during the
Third Five Year Plan period;

(b) whether it is a fact that there
are certain areas in the Punjab where
there is chronic shortage of drinking
water like the hilly areas and arid ones
like Mohindergarh and Gurgaon;

(¢) whether the Punjab Government
hag asked for more money; and

(d) if so, how much and what is the
reaction of Government towards it?

The Minister of Health (Dr. Sushila
Nayar): (a) A provision of Rs. 75
lakhs has been made by the Govern-
ment of Punjab for rural water sup-
ply and sanitation schemes during the
Third Five Year Plan under the
National Water Supply and Sanitation
Programme.

(b) Yes.

(c) and (d). A proposal for the div-
ersion of Rs. 50 lakhs from urban to
rural schemes is understood to be
under consideration of the State Gov-
ernment. The matter will be con-
sidered by the Government of India
on receipt of proposals from the State
Government,

Provision for halt of Train at Bankhedi
(Central Raillway)

1251. Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased to
state:

(a) whether representations have
been made to Government urging that
the bi-weekly Bombay-Howrah Janata
Express should halt at Bankhedi bet-
ween Piparia and Gadawara (Central
Railway);

(b) whether the representations
have been considered; and

(c) if so, with what result?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes, Sir. )

(b) Yes, Sir.
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(c) Suggestions were not agreed to,
there being no traffic justification.

Bombay-Howrah Janata Expresg vid
Allahabad

1252, Shri Hari Vishnu Kamath: Will
the Minister of Railways be picased to
state:

(a) whether Government propose to
convert the bi-weekly Bombay-
Howrah Janata Express via Allahabad
into a daily train; and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
‘a) No, Sir.

(b) Lack of line capacity and inade-
quate traffic justification.

Lady Hardinge Medical College and
: Hospital, New Delhi

1253. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that serious
maladjustment between the adminis-
trative and executive wings exists in
the Lady Hardinge Medical College
ang Hospital, New Delhi;

(b) if so, whether an enquiry has
been made into the affairs recently;
and

(¢) if so, with what results?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and (c). Do not arise.

12.02 hra.
RE: MOTION FOR ADJOURNMENT

Mr. Speaker: Now papers to be laid
on the Table. Dr. Sushila Nayar.

Shri Buta Singh (Moga): Sir, I rise
$0 gtate before the House that I have
given notice of an adjournment
motlonieese.
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Mr. Speaker: Order, arder. I would
call ypon the hon. Member to resume
his seat. He cannot stand up in this
manner and begin to make a speech.

Shri Buta Singh: Let there e demeo-
cracy in this House at least.

Mr. Speaker; Unless he gets my per-
mission, he cannot rise and begin to
say what he wants to say. He will
resume his seat.

Shri Buta Singh: The Punjab Gov-
ernment has....

Mr. Speaker: Order, order. I call
upon him to resume his seat. This
is not the manner in which speeches
are made or anything is raised here.

Shri Buta Singh: The crisis in
Punjab. ...

Mr. Speaker: Is he going to resolve
that crisis or add to it? Let him re-
sumg his seat.

&t AR (WiEsT) - SR T,
qomE T He JY SWrEY A wrare
Y &1 W & AT ag O o e @
7 A AT Y 9T G o Ay i

oA WP TF I ¥ ] aR@
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7g W T F FraaEr A famg ST
g

sft e g famrs A sTAT
ATed Sfee g @l gl 9X woY a1
wF ARy & L.

werR WEYEW WA AT @ &0
& oY fraw € 991 & qanfaw wfed oy
BT AT Y T e qdr §
e 7@ a ¥ T fran o1 W e
Y GTET THEW T SR Y T
ferdt e qre e E | v T ¥ e
& WX I ATAGT WG AT g W<
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the Table

AT § | WY I¥ & qOfaw 9 AfwT
qg 1 T § R A w @3
i o g § we AT g FgN T
w3 ¥ ? 7@ @ ¥ T F Pw
@ ?

=t ardh (fga) @ sk
QqTET WE HWET, G | g1 & &1 =
AETHRAAG AT AT W WRF
~rgar § i T Sy & fawrs w9t

Mr. Speaker: Order, order.

PAPERS LAID ON THE TABLE

DeLHr PREVENTION OF Foop AbpuL-
TERATION (AMENDMENT) RULES

The Minister of Health (Dr. Sushila
Nayar): Sir, I beg to lay on the Table
a copy of the Notification No. F. 32
(10)/61-M.&P.H. published in Delhi
Gazette dated the 28th June, 1962,
containing the Delhi Prevention of
Food Adulteration (Amendment)
Rules, 1962, under sub-section (3) of
section 24 of the Prevention of Food
Adulteration Act, 1954. [Placed in
Library. See No. LT-339/62].

PREVENTION OF CRUELTY TO ANIMALS
(ELECTION OF MEMBERS TO ANIMAL
‘WELFARE BoARD) RULEs, 1961

The Minister of State in ihe Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): Sir, I beg ‘o lay on the
Table a copy of the Prevention of
Cruelty to Animals (Election of Mem-
bers to Animal Welfare Board) Rules,
1961, published in Notification No.
S.0. 3015, dated the 23rd December,
1961, under sub-section (4) of section
38 of the Prevention of Cruelty to
Animals Act, 1960. [Placed in Library.
See No. LT-340/62].

RAILWAY PROTECTION FORCE (AMEND-
MENT) RuLes

The Deputy Minister in the Ministry
of Rallways (Shri Shahnawaz Khan):
Sir, I beg to lay on the Table a copy

Message from 2862.
Rajya Sabha

of the Railway Protection Force
(Amendment) Rules, 1962 published in
Notification No. GSR 1018, dated the-
28th July, 1962, under sub-section (3)
of section 21 of the Railway Protection
Force Act, 1957. [Placed in Library.
See No. LT-341/62].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the:
Secretary of Rajya Sabha:—

‘T am directed to inform the Lok
Sabha that the Rajya Sabha, at
itg sitting held on the 17th August,
1962, has passed the enclosed
motion referring the Indian Marine
Insurance Bill, 1959, by Shri M.
P. Bhargava, to a Joint Committee
of the Houses and to request that
the concurrence of the Lok Sabha
in the said motion and the names
of the Members’ of the Lok Sabha
to be appointed to the said Joint
Committee may be communicated
to this House.

Motion

“That the Bill to codify the law
relating to marine insurance be-
referred to a Joint Committee of
the Houses consisting of 30 mem-
bers; 10 members from this House,
namely, Shri B. Ramakrishna Rao,
Shri Rohit M. Dave, Shri Suresh
J. Desai, Shri Niren Ghosh, Shri
P. N. Kathju, Shri N. M. Lingam,
Shri Dahyabhai V. Patel, Shri M.
Govinda Reddy, Shri Pannalal
Saraogi, Shri M. P. Bhargava and
20 members from the Lok Sabha;

that in order to constitute a
meeting of the Joint Committee the-
quorum shall be one-third of the
total number of members of the
Joint Committee;

that in other respects, the Rules
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica=
tions as the Chairman may make;

that the Committee shall make
report to this House by the first.
day of the next session; and
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[Secretary]

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Com-
mittee and communicate to this
House the names of members to
be appointed by the Lok Sabha
to the Joint Committee.”’.

PSSR

12:07 hrs.
ATOMIC ENERGY BILL

Mr. Speaker: The House will now
take up consideration of the Atomic
Energy BilL

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, I beg to move....

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of order.

Mr. Speaker: What is the point of
order?

Shri Harl Vishnu Kamath: My point
of order is that the Bill cannot be
proceeded with.

Mr. Speaker: But let him make the
motion.

Shri Harl Vishnu Kamath: He can-
not make the motion.

Mr. Speaker: Why?

Shri Harl Vishnu Kamath: I submit
in all humility and with all respect
that the Bill standing in the name of
the Prime Minister and Minister of
Atomic Energy cannot be proceeded
with in this House because, in my
view, it has faileq to comply fully,
strictly and meticulously with the pro-
visiong of rules 69 and 79 of the Rules
of Procedure ary Conduct of Business.
I will read rule 89, which is as fol-
lows:

“g9. (1) A Bill involving ex-
penditure shall be accompanied by
a ‘financial memorandum. .....".
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Mr. Speaker: There is nothing be-
fore the House yet. Unless the House
is in possession of the Bill, how .can he
take exception to it? Let the motion
be moved.

Shri Hari Vishna Kamath: So T have
to rise it after the motion is made?

Mr. Speaker: Yes.

Shri Jawaharlal Nehru:
move:*

“That the Bill to provide for the
development, control and use of
atomic energy for the welfare of
the people of India and for other
peaceful purposes and for matters
connected therewith, be taken into
consideration.”

I beg to

The House may remember that the
Bill relating to atomic energy was
passed in 1948, fourteen years ago,
Since then, a great many changes have
occurred, a great many developments
have taken place all over the world
and that Act is somewhat cut of date.
It might have been possible to make
amendments to it, but that was a cum-
bersome procedure with numerous
petty amendments. It is, therefore,
submitted to the House that we should
put an end to the old Act and intro-
duce a new Bill, which I am venturing
to do now.

This Bil], broadly speaking, I should
imagine, is hardly controversial; in
fact not controversial at all. There
may be some suggestions which may
be considered in regard to any parti-
cular wording or something. In the
main, it empowers or gives certain
rule-making power to the Atomic
Energy Commission because in dealing
with these radio-active substances it is
very necessary to make very stringent
rules to prevent any disaster taking
place. So, we give this rule-making
power to the Commissinn. -

We have also stated that the atomic
energy minerals, anything relating to

*Moved with the recommendation of the President.
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them, should be under the ownership
of the Government of India, more
especially uranium.  Further, it is
stated that we will recognise no
patents in India in regard to atomic
energy. This is in accordance with
the suggestion made by Justice
Rajagopala Ayyangar in his report
about patents. Angd certain penalties
have been increased in case of infringe-
ment of the rules. This is, broadly
speaking, the context of the Bill. The
rest is more or less not controversial
at all.

Fortunately, our Atomic energy
establishments have increased and de-
veloped greatly during the last few
years, and now we are on the verge of
putting up, as the House knows, power
stations based on atomic energy. On
the whole, we have done well, and we
hope to do better stil. That means
that we should have a proper legisla-
tion governing our activities in regard
to atomic energy. This Bill seeks to
provide that proper legislation.

It has been suggested that this Bill
should be, I believe, sent to a Select
Committee, Another hon. Member
has suggested that it should be circul-
ated for eliciting public opinion there-
on. I really do not see how in a Bill
of this kind which is not controversial
at all and which is rather in 2 sense
urgently required, because the old Act
is out of date, we should dea]l with
these matters by these processes.

I would, therefore, submit that the
Bill should be taken into cnasideration
as it is, and I hope, passed in the course
of this session.

I beg to move.

Mr. Speaker: Motion moved:

“That the Bill to provide for the
development, control and use of
atomic energy for the welfare of
the people of India and for other
peaceful purposes and for matters
connected therewith, be taken into
consideration.”.
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Shri Hari Vishnu Kamath: I submit
that the motion for consideration of
this allegedly non-controversial but’
very important Bill is out of order,
because in my view, it has failed to
comply fully, strictly and meticulously
with the provisions of rules 69 and 70
of the Rules of Procedure and Conduct
of Business in Lok Sabha.

May 1 invite your sttention to the
wording of rule 69 which is very cate-
gorical, specific and mandatory® It is
ay follows:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum which shall
invite...... ”,

—mark the words ‘which shall'—

. .particular attention to the
clauses involving expenditure and
shall alsp give.."”.

—mark the words ‘shall also’ again—

“,.an estimate of the recurring
and non-recurring expenditure in-
volved in case the Bill is passed
into law”.

Sub-rule (2) of this rule reads thus:

“Clauses or provisions in Bills
involving expenditure from public
funds shall be..”.

—again, the wording is ‘shall’--

“,.printeq in thick type or in
italics”.

But then, there js a provisd, a saving
proviso, which reads thus:

“Provided that where a clause
in a Bill involving expenditura is
not printed in thick type or in
italics, the Speaker may permit
the member in charge of the Bill
to bring such clauses to the notice
of the House.”.

I shall now refer to the proviso to
sub-rule (2) briefly and dispose of
that, and shall ask for your ruling also
on this matter. I do not know whe-
ther you have permitted the ‘member

in charge' according to thig proviso,
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[Shri Hari Vishnu Kamath]
to bring such clauses to the notice of
the House as they are not in thick
type or in italics in this Bil.

The most important rule with which
we have to deal with which we shall
have to deal and the House also will
have to deal is rule 69.

The Prime Minister and the \inis-
ter of Atomic Energy has my cordial
sympathies, because it is true enough,
and the memorandum says so--that it
is not possible to indicate it; I sympa-
thise with him; it is quite true that it
is not possible to indicate it. Please
have a look, Sir, at page 26 of ..he Bill.
Somewhere in the middle of that page,
in the financial memorandum, it has
been stated that:

“It is not possible to indicate
with any degree of accuracy the
expenditure to be incurred from
the Consolidated fund of India
as it would depend on the pace
and extent of the programme for
atomic energy development....”.

Further on, we find that:

“The extent of compensation in-
cidenta] thereto cannot in the
very nature of the case be esti-
mated.”

I wish that rule 69(1) had a provis2
of a character or of a nature similar
to that for sub-rule (2). But sub-
rule (1) has no proviso. If it hod a
proviso to the effect that if in the very
nature of the case or the very nature
of things, an estimate cannot be given,
the Speaker may permit ti ¢ member
in charge to proceed with the Biil,
then it would have been allright. But,
unfortunately, the House is sovereign,
the House has made the rules, and the
House alone is competent to amend
the rules, and neither the Prime Min-
ister nor you, Sir, but the House alone
can amend this rule and have a pro-
viso to that effect stating that wher-
ever in the very nature of the case or
in the very nature of things, an esti-
mate cannot be given regarding the
recurring and non-recurting expendi-
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ture, the Speaker may pcrmit the
member in charge to proceed with the
Bill. But here, as the House will see,
and as you, Sir, will kindly see, there
is no proviso, and the 8ill carnot be
saved by the rules as they stand. 1
wish thvy are amended, and I hcpe
that they will be amended in the near
future so as to include a provisec of
that character. But with (he rules as
they are before the House, the Rill
cannot be saved, and the consideration
of the Bill cannot be saved at this

_stage, and, therefore, the consideration

of the Bill will have to be held over
until such time as an estimate of the
recurring and non-recurring expendi-
ture to be incurred under this Bill is
before the House.

The next point that I shall have to
bring to your notice is with reference
to rule 70, which reads as follows:

“A Bil] involving proposals for
the delegation of legislative power
shall further be accompanied by a
memorandum explaining such pro-
posals and drawing attention to
their scope and stating also whe-
ther they are of normal or exce-
ptiona] character.”.

The memorandum regarding dele-
gated legislation appears at page 29 of
the Bill. The objection which I &m
now raising is not of such tremendous
importance as the objection I  had
raiseq earlier.

Mr. Speaker: Why not? Why not
have that one of tremendous import-
ance only instead of having this?

Shri Hari Vishnu Kamath: But ¥
ehould state both the objections which
I am raising.

The memorandum regarding dele-
gated legislation at page 29 says, after
detailing the various matters in res-
pect of which rules may be made,
says that:

“The rule-making power is thus of
a normal character.” I do not know
and I spent some little time in ran-
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sacking the Rules of Procedure and
Conduct of Business, to find out the
definition and the connotation of the
words ‘normal’ and ‘exceptional’. I
arr sorry I have not been able to lay
my hands or put my finger on the
definition of these two terms, as to
what exactly is normal and what
exactly is exceptional.

Considering the importance of the
Bill and the provisions it makes in
relation to the uses of atomic energy
for peaceful purposes, and not for
war, I think that the rule-making
power here is of an exceptional chara-
cter, and to that extent, there is a
light deviation from rule 70 of the
Rules of Procedure and Conduct of
Business.

I would, therefore, request you to
give careful consideration to the
objections I have raised on the grounds
of procedure, and particularly rule 69
with regard to the lack of details of
estimate of expenditure, both recur-
ring and non-recurring, involved in
case the Bill is passed into law. Such
a memorandum is not before the
House.

Therefore, the Bill cannot be pro-
ceeded with at this stage, and the
motion for consideration of the Bill
moved by the Prime Minister and
Minister of Atomic Energy is wholly
out of order.

The Minister of Law (Shri A. K.
Sen): May I, on behalf of the Prime
Minister, answer the objections raised?
If T may say so with respect, while I
listened very carefully to the objec-
tions raised by the hon. Member, as
I usually do when the hon. Member
raises them, I fail to appreciate either
the importance or the strength of
them.

If you will be good enough to take
rule 69(1), which he read cut, it is a
very simple rule which you have come
across so many times. It anly requires
a Bill involving experditure to be
accompanied by a financial memo-
randum which shall invite particular
attention to the clauses involving
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expenditure and an estimate of the
recurring and non-recurring expendi-
ture involved in case the Bill is passed
into law. So far as ‘involving
expenditure ' is concerned, I do not
think we have any difficulty. Then
the hon. Member says that this Bill
cannot be passed because Government
have not given the exact amount of
rupees annas and pies....

Shri Hari Vishnu Kamath: Under
the rules. .

Shri A. K. Sen: I have never heard,
if I may say so with respect, a more
baseless objection than this.

.Shri Hari Vishnu Kamath: Base-
less? It is under the rules.

Shri A. K. Sen: I said, ‘if I may say
so with respect’. The rules provide
that we shall give an estimate. ...

Shri Hari Vishnuy Kamath: Change
the rules.

Shri A. K. Sen: ....and we say that
we cannot because in an executory
sanction that is an enabling provi-
sion; the Government cannot say that
this is the exact amount to be paid.
Take the clause regarding compensa-
tion for acquisition. We shall acquire
it and the payment of compensation
will be decided by the arbitrator. We
shall know what the arbitrator will
decide only in a future case.

The interpretation which has been
consistently given by the Speaker here
as also by courts outside is that the
estimate required here is an estimate
to be given, if possible.

Shri Hari Vishnu Kamath: No.

Shri A. K. Sen: That expression
must be read into the clause. Where
it is not possible, it need not be given.
It is enough if the Government says
that it is not possible, because the
requirement of a rule is requirement
of what is possible, not of what is
impossible. That is the reasonable
interpretation. The hon. Member has
been a Magistrate himself. One of
the cardinal principles of interpreta-
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[Shri A. K. Sen]
tion of law is that a reasonable inter-
pretation is to be given.

Shri Hari Vishnu Kamath: Do not
refer to irrelevant matters.

Shri A. K. Sen: If the hon. Member
lacks patience, it will be impossible.

Shri Hari Vishnu Kamath: You
said ‘baseless’.

Shri A, K. Sen: That is a matter of
patience again. The hon. Member is
not unknown to courts. He has been
a Magistrate.

Shri Hari Vishnu Kamath: On a
point of order, again. Why does he
bring in the courts and Magistrates
here? It is irrelevant.

Shri A. K. Sen: Courts have to be
referred to when you have to deal
with such matters.

Shri Hari Vishnu Kamath: Why?

Shri ‘A, K. Sen: Why you deal with
canons of construction with should
be applied here as elsewhere, that is

necessary.

‘What I say is that one of the cardi-
nal principles of construction i§ that
a reasonable construction is to be put
which makes the statute effective and
that construction should be avoided
which makes the statute nugatory.

So I humbly submit that the con-
struction of this rule is that an esti-
mate is to be given—in terms of
rupees annas and pies—if such is
possible.

Mr, Speaker: This objection was
also taken the other day by Shri
U. M. Trivedi in connection with
another Bill here. He contended that
the financial memorandum attached
to that Bill was not according to the
rules.

Shri Hari Vishnu Kamath: I only
said ‘it was upheld.

Mr. Speaker: Order, order. I may
be allowed to proceed.
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Shri Hari Vishnu Kamath: It was
upheld.

Mr. Speaker: At that time, I upheld
that objection because in that parti-
cular Bill, the financial memorandum
which was attached to it was not
clear enough. It was so vague and
ambiguous that it did not give any-
thing about the expenditure. But this
case can be distinguished from that.
In that case, it was not even said that
it was not possible to give the
expenditure. Here it says that an
attempt has been made. The effort
was to give an estimate of recurring
and non-recurring expenditure. The
Government did ‘try that, but the in-
ability is that the circumstances are
such that it is not possible to give an
estimate. That is the excuse that is
made here.

I quite agree with Shri Kamath
that in the case of ordinary Bills,
whatever they are, the rule requires
that a financial memorandum should
be attached ard estimate should be
given. Only a few days ago, I com-
municated to the Minister of Parlia-
mentary Affairs—I hope he has circu-
lated that—that Bills should be
accompanied by that financial memo-
randum. But here I find that the
financial memorandum does conform,
or at least does attempt to conform,
to that requirement. The effort has
been made but the excuse is:

"“It is not possible to indicate
with any degree of accuracy the
expenditure to be incurred from
the Consolidated Fund of India
as it would depend on the pace
and extent of the programme for
atomic energy development in the
country and the extent to which
the acquisition of certain rights or
materials, plants etc. is necessary,
depending upon this programme.”

So that would depend upon circum-
stances which are all unknown for
the present. We do not know any-
thing as yet. 1 believe it was not
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possible for the Government or the
Ministry to make out any estimate
about it at this moment. Indication
has been given of that. So far as
rule 69(1) is concerned, 1 think a
reasonable interpretation as the Law
Minister has urged, must be put, and
when it is not possible to give an
estimate, it is not a violation of the
cule.

So far as the other matter is con-
cerned, the hon. Member also feels
that it is not of so much paramount
importance. But reference has been
sufficiently given. The only thing is
that these clauses are not put in bold
letters as required under the rule.
But I do not think that is of such a
significance.

As regards rule 70, attention could
have been drawn to the scope of the
proposals, stating whether they are
of a normal or exceptional character.
I believe there is also a provision that
every rule shall be laid before the
Houses of Parliament and Parliament
shall have the opportunity also of
checking that. If something abnormal
is being done, then too it can be
amended at that time.

Under the circumstances, I find
there is nothing more that is required
and we might proceed with the Bill.

Shri Hari Vishnu Kamath: While
I bow to your ruling, may I seek a
clarification? May I ask whether the
remedy in the present instance is to
permit the Minister in Charge to go
ahead with the Bill or to amend the
rule and have a proviso to rule 69(1)
and then bring the Bill before the
House? The latter course would be
more in conformity with parliamen-
tary traditions and parliamentary
procedure.

Dr. M. S. Aney (Nagpur): May I
make a submission for your conside-
ration? The Speaker has the power
to suspend the operation of a parti-
cular rule. In the circumstances
harrated by the Law Minister, it may
. be impossible for Government to give
Ean estimate. So if it is necessary to
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have a law like that, you have got
the power to suspend the operation of
the particular rule.

Mr. Speaker: I have not got the
power, but the House has got the
power to suspend any rule, If there
had been any violation of a rule, I
would certainly have requested the
House for that. But under the cir-
cumstances, I do not think there is
any necessity for asking the House to
suspend that rule.

Shri Hari Vishnu Kamath: Does
this mean that as it stands we can
proceed with the Bill?

Mr. Speaker: Yes, exactly.

Shri Hari Vishnu Kamath: Rather
unfortunate.

Mr. Speaker: Things do happen
which in the view of some are rather
unfortunate. But we have to beat
with that.

Shri Hari Vishnu Kamath: The
rule should be amended.

Shri A, K, Sen: If hon. Members
will be good enough to refer to
clause 30 of the Bill which sets out
the rule-making powers, it will be
noticed that the rules are to be made
only for the purpose of cafrying out
the provisions and purposes of this
Act. It is very difficult to say whether
any of these rules would be extra-
ordinary having regard to the pur-
poses of the Act, because items (a)
to (n) are all absolutely necessary
for the purpose of carrying out the
provisions of the Act. There are no
rule-making powers which are of an
extraordinary character, and that is
why we have not brought specifically
to the pointed attention of the House
any particular clause which may be
regarded as extraordinary, because
each one of them is necessary for the
purpose of carrying into effect the
provisions of the Act. Take (a):

“declaring any information not
so far published or otherwise
made public as restricted infor-
mation and prescribing the
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measures to be taken against
unauthorised dissemination or use
thereof.”

"That is a sub-clause which prohibits
the dissemination or disclosure of
information which may be regarded
as secret or concerning the security
of the State. That is why it is abso-
lutely necessary that there should be
a declaration as to what information
should be regarded as restricted
information.

Take (b):

“declaring any area or premises
as prohibited area and prescribing
the measures to be taken to pro-
vide against unauthorised entry
into or departure from such pro-
hibited area;”

"This is absolutely necessary in order
to provide for the safety of not only
‘the workers who are = working, but
also the neighbours from contamina-
tion of radio-active substances and
radiation," So, we have not been able
to point out any particular provision
-which we regard as extraordinary.

Mr. Speaker: They would be of a
normal nature?

" Shri A, K, Sen: They would be of
:a normal nature.

Mr, Speaker: That is all right. One
thing else he brought to my notice
about the proviso to the rule, namely
‘that such clauses as entail expendi-
ture ought to be in big type. I allow
that for the present, but in future it
maybe done.

Shri A. K. Sen: It should have been
‘done, and we shall bear it in mind. I
shall give instructions to our Legis-
lative Department to bear this in
mind.

Shri Harl Vishnuy Kamath: It should
have been done this time, not next
{ime. You have been let off with an
admonition.
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Shri N. Sreekantan Nair (Quilon):
I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st October,
1962.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): I beg to move:

“That the Bill be referred to a
Select Committee consisting of
15 members, namely; Dr. M, S.
Aney, Shri Ramachandra Vithal
Bade, Shri S. M. Banerjee, Shri
Homi F. Daji, HH. Maharaja
Pratap Keshari Deo, Shri Kashi
Ram Gupta, Shri Hem Barua,
.Sardar Kapur Singh, Shri Harish
Chandra Mathur, Dr. G, S. Mel-
kote, Shri P. S. Nataraja Pillai,
Shri Sham Lal Saraf, Shri Bishan
Chandar Seth, Shri Prakash Vir
Shastri, and Shri Hari Vishnu
Kamath with instructions to
report by the last day of the
second week of the next session.”

Mr. Speaker: The original motion
and these amendments are before the
House.

Shri Hem Barua (Gauhati): Will
you please increase the time?

Shri Hari Vishnu Kamath: For
increasing by one hour, you have
discretion.

Mr. Speaker: Let us see how the
debate proceeds.

Shri Hari Vishnu Kamath: It will
be interesting. ’

Mr, Speaker: The Chair has got
one hour discretion.

Shri N. Sreekantan Nair: I am sorry
to hear the Prime Minister say that
the provisions of this Bill are quite
harmless, and that there are no pro-
visions which are of a controversial
nature. As a matter of fact, this is
one of the most controversial Bills
which have come up before the House.
That is my opinion regarding this
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Bill. That is exactly why I have
moved the amendment that the Bill
be circulated to elicit opinion thereon
by the 31st October, 1962.

1 have proposed only a short time,
because I knew that the Government
would naturally be advancing the
claim that it is a very important Bill
and that it must be passed in haste.
But we have got, as pointed ‘out by
the hon. Prime Minister himself and
by you, the Atomic Energy Act of
1948. Those provisions are sufficient
for the time being, and there is no
reason why we must rush through
this Bill at this stage, without giving
sufficient time to us to go into the
details of its implications.

I say that the Bill has got profound
and fundamental implications regard-
ing the future of India and the rela-
tions between the States and the
Centre.

In the Statement of Objects and
Reasons, the Government + have
advanced only very insignificant
reasons for ushering in this new Bill
and for repealing the old enactment.
One is the developments in the field
of atomic energy since the enactment
of the Atomic Energy Act, 1948 (29 of
1948); the second is the -implementa-
tion of the future programme of
expansion.

In the modern world of inter-
continental ballistic missles and space
travels, of thermo-nuclear energy
controlled and harnessed to the multi-
tudinous purposes of peace and war,
the modest development of atomic
energy in India during this short
period cannot be considered to be of
such a very important nature, of such
a fissionable nature as to burst the
bounds of the existing legal set-up.
It is also difficult for me to believe
that a delay of two months will
seriousl affect our future pro-
grammes. Therefore, I submit that
this Bill may be circulated for the
following reasons.

1531 (Ai) LSD—1.
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First of all, this is the most ill-
drafted Bill which has come up before
the House. Reference has been made
to the Financial Memorandum. . It
may be very difficult to say exactly
what is the expenditure requireq for
purchasing mineral sites or running a
plant or purchasing a plant for pro-
cessing uranium or plutonium, but
what is the difficulty in just calculat-
ing what would be the expenditure
for setting up a machinery to take
over the responsibility of inspecting
the atomic factories under the Fac-
tories Act. There is a very definite
provision here, and it is a very impor-
tant provision. Under the Factories’
Act of 1948 the ‘Labour Ministry is
given the responsibility of supervis-
ing factories, but that right is being
taken away from that Ministry, and
it is being vested in the Central Gov-
ernment. But the Central Govern-
ment and the Atomic Energy Depart-
ment do not know what its implica-
tions are, what responsibilities they
have got to discharge, what the finan-
cial commitments are. They simply
take over, and what would be the
result? There would be an inter-
regnum during which there would be
no authority at all, and what will
bappen if there is no authority?
Naturally, the lives of the workers
will be in danger, and the plants
themselves will be in danger. A fac-
tory is such that supervision over it
cannot be suspended, but here the
authority of the Labour Ministry is
taken away, and there is no jprovision
to substitute' another authority -before
it is taken away. 1 emphasize the
word “before”, because if a machinery
is not set up before, naturally there
will not be any machinery immediate-
ly the Bill becomes an Act, and
naturally there would be an inter-
regnum, a void.

Naturally, they could have calcu-
lated how many-inspectors, how many
officers they would require to go
round. That is very easily calculable,
and it could have been put down
here. But what happens is this
department, unfortunately, has been
all along basking in the sunshine of



[Shri N. Sreekantan Nair}

the Prime Minister’s favour, and they
do not care what this House or any
body else says about them. They can
go and do what they please. Other-
wise, they could have brought in a
definite statement at least as to the
financial implications of such small
clauses. It has not been done. If you
look into the mnotes given in the
Financial Memorandum, such clauses
are also not explained, and no specific
estimates about them are given.

As for the Statement of Objects
and Reasons, it consists of only nine
lines. It does not as a matter of fact
give any objects and reasons at all.
The real objects and reasons which
are hidden from the House and which
peep out from the notes on the clauses,
are very suggestive and significant.
They are of paramount importance
to this country for the future.

With your permission, may I just
bring out the implications of this Bill
as I see them? Firstly, the Bill
declares such minerals as uranium,
plytonium, thorium, beryllium, deu-
terium or any of their respective
derivatives or compounds, will
become the property of the Central
Government. That itself is a very
important step. It may be also a con-
troversial step, but so far as I am
concerned, I do not wish to contri-
bute to that controversy very
seriously.

Secondly, the Bill terminates the
existing rights of the State Govern-
ments engaged in mineral industries—
States like Kerala and Madras—in
respect of royalty and control over the
mining and processing of these mine-
rals and their derivatives and com-
pounds, This is, in short, a Bill that
is brought in to curtail the mights of
certain States, of all the States in cer-
tain respects and particularly of cer-
cin States which are at present en-
L,oying certain fundamental rights, in-
cluding the control of mining and pro-
cessing and the financial benefits of
this industry. But the Statement of
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Objects ang, Reasons does not say that.
It does not state it openly but says it
in a—1I do not want to use the word—
cowardly manner. Clause 31 says that
the provisions of this Act shall be
binding on Government. But in the
notes on clauses, it is stated that this
provision is necessary to make the
provisions of the Act applicable to the
State Governments: it is only in the
latter part that the cat is out of the
bag. This legislation is intended to
take away the existing rights of the
State Governments, especially Kerala,
who run such industries of monosite
and ilmenite. They could have openly
stated that. The question naturally
arises whether the concurrence of the
State Government has been received
prior to bringing in this legislation
before this House.

It takes away the existing authority
of the labour department to enforce
the provisions of the Factories Act
1948 from all the industrial establish-
ments processing such minerals. It
also nullifies such provisions of the
Indian Electricity Act, 1910 and the
Electricity (Supply) Act of 1958 in
fixing up the terms and conditions for
future working of the projects, making
the State electricity boards subser-
vient to the Central Electricity autho-
rity. That involves every State in
India. If the States do not have any
objection, I do not see any necessity
to oppose it here.

Last, but not the least, the Bill is
designed to endow the Department of
Atomic Energy with limitless powers.
With this end in view they have pro-
fusely borrowed the provisions from
similar enactments of the world such
as the New Zealand Atomic Energy
Act, 1945; the United' States Atomic
Energy Act, 1954; the United King-
dom Atomic Act, 1946; the UK. Radio
active Substance Act, 1948 the
Patent Laws o” Fascist Germany. They
go all over the world searching for
more and more powers vested in such
commissions and accumulate them all
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together in their own hands. That
seems to be the main purpose of the
Bill though it has not been openly
stated in the Statement of Objects and
Reasons. These are fundamental
issues which not only this House but
the entire country must consider, If
the States do not have any objection,
then this House may not object. Gn
this particular issue, I am sure that
my State has not been consulted.
Kerala Government has been getting
about Rs, 75 lakhs every year as
royalty from this industry and the
Central Government, a lakh of rupees
as excise duty and Rs. 1.5 crores of
foreign exchange. I would like to
know whether this question has been
placed before the State Government
and whether they have conceded....
(An Hon. Member: Yes) The Prime
Minister can say that. So far as I
know, it has not been done and if so,
this House should not consider this
Bill, though it is presented by the
leader of the House and the most
important advocate of democracy in
this country. Vesting so much power
in administration is a thing which I
fight shy of. You may remember that
I raised certain complaints regarding
the method by which the Commission
was making Kerala a loser. They were
buying from the State of Kerala
monasite at £25 per ton and sold it to
Tatas at £125 per ton who earned
£175 per ton by selling it at
£300 per ton in the European market.
The Prime Minister refuted my state-
ment impulsively but later on he found
that it was correct. What is the re-
sult? The entire export was banned.
Kerala Government and the people
who got at least £25 per ton of mona-
zite exported ceased to get that; the
plants which were working there had
to ‘close down and the workers lost
their jobs.

You may remember that in the
1953-54 Budget, there was reference to
the provision of Rs. 2 lakhs for a
project for producing titanium metal.
I do not know why that project did
not come up and that provision was
not utilised. The Commission did not
care to do it; it neglected it
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The market conditions were never
studied; there was no research what-
soever conducted by this department
regrding the other minerals that ought
to be mined first before the monasite
could be extracted. The technical side
of atomic energy itself was the subject
of controversy before this House and
at the height of that controversy our
Prime Minister had to reply to the
remarks of the late lamented Dr.
Meghnad Saha. For several years, the
Atomic Energy Commission did not
know that initial fission eannot be had
from thorium. Therefore, thorium and
monasite were held as very highly
precious minerals to be guarded
secretly. When Dr. Saha referred to
these matters, he was dubbed as an
outmoded scientist. It took them
several years to realise this fact.
Finally, Dr. Saha was invited by the
American Government to visit their
plant and when he came back he put
up a lantern-show exhibition at the
residence of the Prime Minister. 3
had the privilege of being invited to
that show. Only then did the Gov-
ernment of India realise that thorium
cannot be used for initial fission and
that it can only be used as a medium.
There was a chemist in charge of the
department. I am glad now there is
a nuclear physicist. Even that phy-
sicist is only one man. In this coun-
try there are eminent mathematical
physicists like Dr. Bose and nuclear
physicists like Dr. Roy Chaudhurl
Some of these people must be asso-
ciated as advisers. You cannot depend
upon one man 30 far as the technical
side is concerned.

-

As far as inclusion of thorium
among the list of substances which
could not be refined or processed is
concerned, I have got my objections.
Thorium does not give initial fission.
If it does not do so as in the case of
uranium or plutonium, why should
we bring it into this class and bring
in other ocomplications so far as
Madras and Kerala are concerned?
Naturally, Madras State is also con-
cerned with this, because Manavala-
kurichi has gone to the Madras State
after the reorganisation of the Stdtes.
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So, the Governments of Madras and
Kerala are very intimately involved
in this, it is not an initially fission-
able material. Thorium must be
dropped the definition of the prescrib-
ed substances.

Mr. Speaker: The hon. Member
should try to conclude now.

Shri N. Sreekamtan Nair: I am
finishing. These are matters in which’
1 am interested and {4 have studied the
subject. I want to place my points
before the House because they are
very important.

Mr. Speaker: 1 realise that.

Shri N. Sreekantan Nair: Now, it
has been said that the gquestion of
internal working has been studied by
the Atomic Energy Department. They
want monazite and thorium; for
thorium, they reguire monazite. But
monazite cannot be economically and
commercially treated without’extract-
ing ilemenite., Without finding out a
.market for ilemenite, you cannot pro-
cess monazite economically or com-
mercially. . The market for ilemenite
is no longer there.. We have been pro-
ducing 2} lakh tons of it every year,
and we were getting Rs. 1% crores by
way of foreign exchange. Nobody
cared to make any enquiry about the
changing conditions in the market or
the complaints of the British and
American companies, with the result
that about 7,000 .workers who were
depending on this industry are now
on the brink of starvation. About
4,000 to 5,000 workers have already
lost their jobs. contract between
us and the Titanium Products Ltd.
will be over by the end of next year
technically, but practically by the end
of April next year. Then the other
remaining factories will also close
down. There is an additional ®mand
of 10,000 tons of ilemenite for the
titanium company at Trivendrum. That
is also in danger of closing down
because the technical know-how which
was being supplied by the British firm
has been withdrawn. Our Atomic

AUGUST 20, 1962

Energy Bill 2884

‘Energy Department which claims to

be so profoundly advanced and which
has made such great strides iri the
field of atomic energy and in new
techniques cannot provide the techni-
cal know-how. They have not also
succeeded in providing for us some
experts from some other countries to
give us that technical know-how. So,
the production of 10,000 tons of tita-
nivm pigments and the consequent
gain in foreign exchange are also
in danger.

Because of all these facts, I strongly
press my motion. And we cannot

afford to give the Atomic Energy

Comimission such vast powers, because
there is the question of the existing
nights and privileges including the
financial rights of Kerala and Madras;
also because the provisions of the
Factories Act, the Electricity Supply
Act and so many other Acts are being
countered and nullified by this Biil.
These questions must be gone into and
the Bill must be circulated for elicit-
ing public opinion thereomn.

I request that my motion may be
accepted by the House and by the
Prime Minister because all these
aspects to which I referred might have
escaped his attention.

Shri Hem Barua: This Bill called
the Atomic Energy Bill is a sign-post,
and not a milestone as yet, of our
development in the field of atomic
energy. It signifies that we are step-
ping out of the age of the bullock-
cart and stepping in to the age of
atomic research, All contradictions
between the traditional philisopohy of
timelessness and Dr. Einstein’s world
of “matter is equal to energy” is being
obliterated, and a new world of atoric
power is emerging before our eyes.

The title of this Bill says:

“to provide for the development,
control and use of atomic energy
for the welfare of the people of
India and for other peaceful pur-
poses and for matters connected
therewith.”
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1 would say that this is a unique and
significant objective. I have gone
through the Acts of the different coun-
tries like the United Kingdom and the
U.S.A., and nowhere else have I come
across such a categorical @statement
that atomic energy would be devoted
to the cause of peace. In other coun-
tries there is a pronounced emphasis
on the military aspect of it. I say
that this is a tribute to our great
country and a tribute to our great
Prime Minister. 1 remember on a
previous occasion the Prime Minister
said that “under no circumstances will
this country embark on nuclear wea-
pons’ programme, whatever might
happen”. This is what the Prime
Minister said. These are brave words
in themselves and it is fine idealism
no doubt, but right or wrong, T have
my apprehension: a Nehru might not
be succeeded by another Nehru just
as Asoka was not succeeded' by
another Asoka, nor Akbar was suc-
ceeded by another Akbar.

I have another point to make: I
_ have seen the official statement on the

high altitude tests of the United States .

of America. The satement says that
“there was no danger to human life
or hazardous levels of radioactivity on
the ocean”. On this point, because
we have taken to peaceful pursuits as
the objective of our atomic research, I
would say that about radicactivity
hazards no official pronouncement has
come so far. No international com-
mission of scientists has pronounced
on this aspect of the matter, except
that there are certain promouncements
made by individual scientists or groups
of scientists. There was an interna-
tional commission on radiological pro-
tection ang it has made its recommen-
dations, There was also another com-
mittee appointed under the chairman-
ship of Sir Harold Himsworth in
Britain and it.-has also made its re-
commendations. This report, on the
hazards of radiation, in the words of
the United Kingdom Atomic Energy
Authority. “provides a detailed sum-
mary of the biological effects of radia-
tion and assesses existing and fore-
seeable levels of exposure to radia-
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tion of the population in the United
Kingdom.” This is confined to the
United Kingdom. Therefore, I say
that there has been no official pro-
nouncement, under the auspices of the
United Nations Organisation, on the
hazards of radioactivity.

On this account, because we are
dedi®ated 1o the cause of peace and
our dedication of atomic energy on
the altar of peace is an illuminating
chapter  of our history, I would like
to make a suggestion. Could not India
introduce a resolution in the United
Nations Organisation asking that in-
ternational body to appoint an in-
ternational commission of scientists to
go ine. the question of radioactive
hazards all over the world? I leave
this siggestion to the Prime Minister
for his consideration.

Again, I would say that when the
world is wrangling today in the salu-
brious climate of Geneva over the
question of a partial or a complete
ban on.high altitude tests or under-
ground tests, our country has rather
made a very revolutionary pronounce-
ment. Yet, I would say that the title
of the Bill is vague. It does not say
what are the avenues on which our
atomic energy research is going to
concentrate itself, whether it is life
sciences or physical sciences or both.
I have gone through the United States
Atomic Energy Commission Act.
There, 1 find there is a statutory pro-
vision and it lays down definitely that
it will concentrate precisely on tne
military aspect of it, and also on the
aspect of life sciences and physical
sciences.

I feel that this Bill has borrowed
considerably from foreign sources.
For example, clauses 9(1), 10(1), and
24(1) (d) are borrowed from the
TInited Kingdom Atomic Energy Act.
Clauses 4(1) and 5(1) are borrowed
from the New Zealand Atomic Act;
clause 2(f) from the Canadian Atomic
Control Act, and clause 15(1) from
the US.A. Atomic Energy Act ahd

.also clause 16 from the UX. Radia-

tion Substances Act, 1948. I do not
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have any objection for these clauses
and the provisions of this Bill being
taken from foreign sources. Why 1s it
that we could not draw an inspira-
tion from foreign sources, as other
countries have done, to define the
purposes, the peaceful purposes, the
avenues—life sciences, or physical
sclences or both—on which our, atoxmc
energy department would concentrate
itself? That is my question.

13 hrs.

By its very nature, atomic research
involves a process of borrowing, pro-
cess of exchange of ideas and data.
I do not have any objection t{n our
borrowing from the Acts of different
countries in formulating the provi-
sions of this Bill. But what strikes
me is why this basic idea of defining
the purpose, that is enacted in Acts
of other countries could not be bor-
rowed also. Could we not draw ins-
piration from these sources?

Clause 10 empowers the Union Gov-
ernment to acquire the right to work
the minerals necessary to carry out
its programme. It is almost a verba-
tim reproduction of section 7 of the
UXK. Atomic Energy Act, 1946. This
is a very welcome provision and this
power must be vested in the Central
Government. Of our three reactors,
Zerlina works on uranium fuel and it
. is computed that there are 30,000 tons
of uranium resources in our country.
So far the uranium resources in
Rajasthan are not explored.

This wholesome provision is sought
to be vitiated by another provision—
clause 12 which says:

“Where the Central Government
acquires in accordance with any
law, any mine or part of a mine
from which in the opinion of the
‘Central Government any of the
prescribed substances can be
obtained, compensation in respect
of such wqmsvtwn shall be paid
fn accordance with section 21.”
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Clause 21 provides for an arbitrator
in the case of a dispute between the
Central Government and the indivi-
dual or party concerned. When that
dispute is not resolved even though
the arbitrgor gives an award, the
party has a right to file a suit against
the award in a law court. I am afraid
this would involve a lot of delay. But
then, the Minister might say that this
has legal sanction and legal support
of the Mines and Minerals (Develop~
ment) Act and also of the Seventh
Schedule of the Constitution. But
what is our experience? Very recent-
ly we have seen the dispute going on
between a certain State Government
and the Mines and Fuel Ministry of
the Central Government over the
question of royalty and as a result,
the exploration programme has suf-
fered. I have some apprehension that
if this long-drawn out process is
allowed to operate, there is the dan-
ger of the work of the Atomic Energy
Commission coming to a standstill
But we do not want the work of the
Atomic Energy Commission to come
to a standstill. because we are embark.-
ing on a very laudable and ambitious
programme and we want to succeed
in the interests of our country.

Clause 15 also is full of ambiguity.
I do not want to read it, but why is
it that we could not draw inspiration
from section 52 of the United States
Atomic Energy Act, 1954, which vests
all the powers so far as the quarries,
minerals, prescribed substances, ete.
are concerned. entirely in the hands
of the Central Government? Section
52 of the U.S. Act says:

“All rights, title and interest in
or to any special nuclear material
within or under the jurisdiction of
the United States now or here-
after produced, shall be the pro-
perty of the United States and
shall be administered and control-
led by the Commission as agent
of and on behalf of the United
States by virtue of this Act.”
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My complaint is that while clause 10
is laudable no doubt and inspiration
is drawn from the UK. Act, that has
been vitiated by the wddition of pro-
visions like clauses 12, 21 and 15. The
cumulative effect of all these restric-
tive provisions is that the work would
suffer.

Clauses 22 and 23 visualise coopera-
tion with other departments of the
Government of India. For instance,
they visualise cooperation of the
atomic energy establishment with the
Labour Ministry and Power Ministry.
As far as I know, our Atomic Energy
Commission is going to supply power
to this country. But in atomic energy
establishments of other countries like
UK., USA, Canada and New
Zealand, the ambit of cooperation is
much wider. It ought to be wider.
For instance, let us see for what pur-
pose our Atomic Energy Commission
would devote its work. It would
devote its work to the production of
radjp isotopes and development work
on their many applications, further-
ance of basic muclear science, work
on health and safety problems, ete.
These things would naturally bring the
atomic energy establishment into con-
tact with different departments of the
Government, For instance, the atomic
energy department would devote its
research on eliminating salmonella
food-poisoning organisms from the
foodstuffs produced in this country.
Other radio isotopes may be used for
the improvement of our agriculture.
That would naturally bring the atomic
energy establishment into contact with
the Food and Agriculture Ministry,

There are provisions in this very
Bill regarding conditions of safety and
radioactive hazards. Research opn
radioactive hazards and safety mea-
sures would bring it into contact with
the Ministry of Health.” Then, there
is another purpose of this atomie
enengy commission to devote itself to
the basic research in nuclear physics
or nuclear science. But as far as I
know, our Scientific Research and
Cultural Affairs Ministry is engaged
in that sort of work. Some univer-
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sity laboratories are also engaged in
that sort of work. But there is no
provision in this Bill visualising any
cooperation with these different de-
partments of Government. What hap-
pens is, there is always duplication of
work. On a previous occasion, I know
the national laboratories were work-
ing on ceramics and the atomic energy
department also was working on it.
There was duplication of effort, which
means wastage of national effort.
Therefore. there should be some sort
of provision in this Bill visualising
cooperation with other departments
also, as they have in other countries.
I can quote, if necessary from the U.K.
Atomic Energy Authority’s report re-
garding the cooperation between the
authority there and the other depart-
ments of Government, But there is
no such provision in the Bill Ulti-
mately, I am afraid this would result
in the issues being made more com-
plicated.

Clause 20 says that inventions re-
lating to atomic energy will cease to
be patentable in India. The Prime
Minister has made g reference to that.
So far so good. But may I quote from
the 7th annual report of the UK
Atomic Energy Authority? It says:

“The Authority continued to
protect inventions, resulting from
their research and development
work, by patents both in the UK.
and overseas.”

I do not know why a provision of
this sort could not be included in our
Bill, because our atomic energy estab-
lishment also is going to invent things
and these inventions must be pro-
tected as the UK. has protected its
inventions. But there is no provision
like this here.

Clause 17 speaks about radio-active
substances. It is a good clause. I like
it. This has been framed entirely on
the analogy of the Radio-Active Sub-
stance Act of UK., 1948. This is all
right. But besides radio-active mate-
rials, there are non-radio active mate-
rials of a toxic type. These non-radio
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active materials of a toxic type may
also create a problem. There is no
provision in this Bill to institute
supervision sp far as the working
cenvironment is concerned where this
sort of research would be undertaken.

Sir, I find after a careful considera-
tion of this Bill that there are cer-
tain loopholes and this Bill is not as
comprehensive as it ought to have
been. And, I would say, in all humi-
lity, to the Prime Minister that it is
not as non-controversial as he visua-
lises it to be. There would be some
controversy, no doubt, because in spite
of the fact that it is heavily borrowed
from foreign sources, in spite of the
fact that some of the provisions are
verbatim reproductions from foreign
Acts, this Bill is not as desirable as it
ought to have been.

That is why, Sir, Shri Kamath, the
deputy leader of our party, has sub-
mitted a motion asking that this Bill
be circulated or sent to a Select Com-
mittee. I support that motion whole-
heartedly, betause in the interests of
our atomic energy, in the interesis of
the progress that this Commission is
making, and in the interests of the
peaceful intentions that it visualises
and the Prime Minister also visuaiises,
this Bill should be sent to a Select
Committee and then brought back to
this House for consideration. ’

Shri Joachim Alva (Kanara): Sir,
this Bill has brought a national and
an international aspect before us. Fur-
ther, our esteemed friend Shri Sree-
kantan Nair has brought in a provin-
cial or even a parochial view on it.
I have very great sympathy with him
and with his demands. But he forgets
the recent quarrels and bickerings
between one State and another. We

. fight on little pieces of land; we fight
about a pipe line going from one State
to another, we are not satisfied with
the adjudication of one Minister and
we even demand the adjudication of
the Prime Minister, burdened as he is
with any number of problems. Now
it is a question of science and the
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monozite, thorium or uranium sites in
that great State of Kerala. We are
happy and proud that Kerala has not
only produced a man like Shri Sree-
kantan Nair, a very strong and tower-
ing personality; but Kerala has also
produced this priceless good material.
India possesses the largest amount of
thorium deposits in the world. That
is something to be proud of. But that
bit of national wealth belong to
the nation. We have had enough of
these quarrels between States and
States

My esteemed friend Shri Hem
Barua talked of heavy borrowings
from foreign Act. We have borrow-
ed from clause 6 of the Act of a tiny
nation like New Zealand. It has also
got a pattern to offer us in regard to
the milk products. We have not only
borrowed from clause 6 of the New
Zealand Act, but we have taken more.
We have gone beyond that. What is’
the mistake in borrowing from the
United States Atomic Energy Act,
from the British Atomic Energy Act,
from the New Zealand Act, the Cana-
dian Act or from any other Act?

But we have gone further. We
should be proud of the title of this
Bill. This title is something to be
proud of; it is a crown of gold on
our heads. We may not have armies
and battalions in our defence forces.
But this is something which comes
out of our philosophy of non-violence;
this is something which comes out of
our love for peace and the great spirit
of Panchsheel. It says that is pro-
vides for development, control and use
of atomic energy for the welfare of
the people of India, I would have
liked to add, if I had been allowed to
move an amendment, “for the welfare
of mankind”.

This is far ahead of the American
Act, which came out early in the
market—if I may wuse that phrase.
I want to ask my hon, freind, why
is he opposed to this clause in the
Bill? Does he know that the Air
Corporations Bill was passed by this
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House on an afternoon? I cannot heip
remember that episode. My esteem-
ed friend, Shri Kowshik, who was
sitting there and who was one of thz
last speakers, was involved in an air
crash within 12 hours and he died.
We based that Bill on the British Act.
Is the Air-India in any way an infe-
rior airline? Whenever we go abroad
we put up our heads with pride on
seeing the Air India folks, flags and
machines. Even the KLM, a mighty
plane service like that, has had a loss
of 20 ‘million dollars only two years
ago. The Dutch Government pay
them very high subsidies. Not so the
case with Air India at present. The
Air India is making a profit.

1 am sorry, Sir, I am going off the
track. My hon, friend I should say,
is ignorant of facts, of the many volu-
able and good acts from which we
have borrowed,

Mr. Speaker: The hon. Member is
also going a little off the track. Shri
Hem Barua did not ask for not bor-
rowing. He had no objection to bor-
rowing. He rather wanted that some-
thing more could have been borrow-
ed,

Shri Joachim Alva: Tha is what I
understood him to be saying.

Shri Hem Barua: He has misunder-
stood ‘everything, and he is wasting
his thunder for nothing,

Shri Joachim Alva: In regard to
our policy, in March 1947 the Prime
Minister laid it down very clearly at
the Asian Relations Conference that
Asia would play her part in the atomic
age not as a pawn but as a party.
The modern world has been seized
with fear of the bomb, and with that
wisdom seems to have gone out of us.
That is why in the American Atomic
Energy Act the military clause is put.
It is stated therein that atomic energy
is capable of application for peaceful
as well as military purposes. They
justify the use of military weapons
and they justify the use and exploita-
tion of atomic energy for military
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pwrposes. With all the precautions
that America has taken in regard to
atomic science after the senatorial
investigations about the character of
scientists, the scientists were equated
with bombing and espionage. With al]
the precautions that America has
taken, with all the water-tight com-
partments that America has, what
has happened? Between 1958 Decem-
ber and November 1959, they export-
ed radio-active isotopes to foreign
countries. To Canada they exported
3555 isotopes, to Brazil 1225, to Japan
1120, to Cuba 865—Cuba stands fourth
in the list—tc India 105 and to Pakis-
tan 23.

Why I am mentioning this is that
with all the wisdom that scientists or
politicians may concentrate to keep
their goods together, something goes
wrong somewhere. With all that,
Cuba was ranking fourth in the coun-
tries wherein radio-active isotopes
were exported by America upto 1959.
You may do whatever you like. You
may impose an iron curtain. You may
have aerial Maginot lines. But that
is not going to help us.

What have we done? The Indian
Atomic Energy Act is something of
which we should be really proud of.
We have brought in no spirit of vio-
lence. The Indian Atomic Energy Act
demands that everything shall belong
to the State. Reactors and nuclear
stations are run by private agencies
in the United States. That leads to
some trouble. That leads to demands
for more defence ' appropriations.
Even Ex-President Eisenhower on the
eve of his retirement bitterly com-
plained that the defence budget wac
very high and that private capitalists
were trying to demand more and more
appropriation for their own factories.

Now, this js the situation we are
avoiding from the very beginning.
We are trying to get the best from
everybody. Unfortunately, we have
not been able to get the Atomic Energy
Act of the Soviet Union. It is worth-
while remembering that we have got
to build up generations of boys and
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girls who will intensely be interested
in the study of physics. We average
citizens, do not know what is an atom,
what is an nutron or the other modern
technical terms. The television that
we are trying to introduee should not
be so much utilised for drama or other
arts never for sex or crime stories. It
should be utilised for programmes for
our students so that through the tele-
vision our students may start taking
a great interest in physics. Our pro-
gress in science is not half as much as
when Britain entered the war. Bet-
ween Dunkirk and VE--Day, Britain
produced a number of quality scien-
tists, perhaps the best in the world.
Great Britain discovered penicillin,
then smashed the atom and ther, the
radar. These .are the three great in-
ventions which have shaken up modern
science. Then some of the scientists
went away to the United States or
Canada because Britain did not have
the funds and Britain was under the
power of the bombs on their heads.
Our studies in physics are not so very
advanced. They are advanced in
fundamental research and others, but
what 1 am talking of is not the pro-
gress at the top but the progress at
the lower level, where we must make
an intensive effort,

Barely two or three years ago, the
Americans had a nationwide television
programme of physicists for college
boys and girls and they roped in
mighty and eminent scientists and
writers to speak on that programme.
That programme was a wonderful
success. In one single university, like
the Pennsylvania university, which
draws more scientists than others, the
maker of the hydrogen bomb, Dr.
Teller, whose lecture I had the plea-
sure of attending and whom 1 had op-
portunity to mention the last occasion
when the debate on atomic energy
was going on, gave a very instructive
and illuminating lecture.

Today we are not satisfied with the
quantity of quality scientists amongst
us. We have quality scientists

AUGUST 20, 1962

Energy Bill 2896

amongst us but why not have more
of their quantity? Why not Kerala
produce more scientists of the top
rank? I say this in all humility and
not in a spirit of conceit that “I have
got better” or “you have not got bet-
ter”. We should all concentrate on
science. Science and power are going
tp make tremendous changes in India.
Science and power will make a great
difference in all our thinking,

We have got 26 national laborato-
ries and we have produced about 700
patents. But we should not be con-
tent with this progress. America, at
the end of the war, had 600,000 pro-
fessiona) scientists and engineers.
Before the War II, they had 375,000
scientists and engineers. Our number
is not enough. We have to double our
present number. The Russians, I need
hardly say, were able to send two
men to the moon, or almost near to
the moon and they were able to talk
to each other whilst in space. This
feat of theirs wag largely due to the’
young women in their laboratories
who work very hard and who are not
seen, In the same way, behind the
scenes we must interest our young
women in scientific training in ]‘abora-
tories so that they could be the power
behind our scientific progress, -

The Indian capitalists have not uti-
lized the talents and resources of our
scientists. How many companies can
claim scientists on their board or as
their chief advisers regularly? The
Indian capitalists are very, very keen
about collaborators. They are very
keen of collaboration and their colla-
boration is all right to get us more
foreign money. But what about col-
laboration with our own kind, of own
flesh and blood, of our scientists who
can keep our country high?

Many of our scientists and engineers
have gone to America and other coun-
tries to make money. Some of them
are very good scientists, capable of
producing many things. They need
encouragement amd a8 helping hanmd.
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We must try to recall every scientist
who has gone abroad to settle down
and work here. He has gone there to
get some dollars or some better salary.
We must take care of their housing,
their amenities for children, their
medical charges, the amenities of their
families, socia] welfare fund and so on
so that they may be above need and
thus make our country great.

Now after the bombing of Hiroshima
subjects like neutron, proton, atomic
fusion, chain reaction, radio activity
and isotopes have all sprung up. So,
today our Indian atomic energy estab-
lishment will have to take charge of
the fall-out or the effects of radiation.
It should not rest content by saying
there is no radiation coming upon us
or no fall-out is coming upon us. We
have three kinds of fall-outs against
which we have to guard ourselves.
They are the close ip fall-out, inter-
mediate fall-out and the delayed fall-
out. The delayed fall-out is of that
radiation material that remains in the
air for months and years. Unless we
take care of this kind of fall-out, be-
cause the United States and the USSR
would be going on with their nuclear
tests with the consequent radiation
effects, a time may.come, when our
people would be annihilated. So, our
scientists have to take the necessary
precautions against that in time. Just
at present we are not seized with the
problem’ of radiation and fall-out. But
we do not know what sort of people
will be around us, what sort of people
will take care of us and what sort of
designs other countries have on us.
It is quite likely that our today's
friends may turn into enemies of to-
morrow and they may indulge in
nuclear experiments. So, our scien-
tists have to watch, experiment and
see that thousands of our people are
not in any way affected by the fall-
outs,

Then we can make great use of this

scientific knowledge, for genetics,
pathology, agriculture, meteorology,
oceanography, fisheries and disposal
of radio-active waste. ‘The disposal

of radio-active waste is something
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against which we must arm ourselves
and be up against, especially when
our nuclear stations will increase.
Now there are 20 big nuclear stations
in the United Kingdom and 140 reac--
tors are operating in the USA. The
problem posed by the large quantities
of radio-active waste, coming out of
these reactors is something which we
have to face before long. There is,
for example, banure from cow-dung
which we can use but which we are
not fully utilising, but something more
will come in another shape which
might cause our destruction against
which our atomic energy body will
have to take precautions.

. The progress of our research is not
as much as it ought to be. A]l the
same, I should not fail to pay my tri-
bute to our hon, leader, the Prime
Minister who, by handling this Atomic
Energy Department, has done an ex-
cellent job for all the fifteen years or
over a decade. Over 300 scientists
are taken every year by the atomic
energy establishment ang given train-
ing with some sent abroad. Here 1
will say that our quality downstairs
must be first class, the quality in the
middle better and the quality at the
top should be best. I wil] also take
this opportunity to pay my tributes to
Dr, Bhabha and others who have
trained a corps of scientists. But we
should not be satisfied with training
scientists in atomic energy. The other
scientists also have to take care of
the problems facing us.

While supporting the Bill, I have to
say that I have great sympathy for
my hon. friend, Shri Sreekantan Nair.
To be frank and to take a common-
sense point of view, I see no harm if
we give a little percentage of what we
get to them in the ‘shape of royalties
or whatever it is. Of course, I do not
know how the phrase is to be drafted
in the Bill. The State of Kerala
being in possession of the largest
deposits of thorium in the world, I
think we shall have to do something
for them in the shape of some sub-:
sidies or percentages in the profits or
gross earnings. Being neither a busi--
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nessmen, nor an engineer or scientist
T cannot suggest what exactly should
be done to help that State, but some-
thing should certainly be done in that
-direction.

In the very title of the Bill we
have used the words “atomic energy
for the welfare of the people of India
and for other peaceful purposes” and
I hope we shall always keep this in the
forefront. We should not forget that
whether war comes or conflict comes
we shall always keep the title of the
Bill before us so that we can build a
more strong nation, a great and strong
nation which is unarmed but which,
-at the same time may be converted
into a mighty power of resistance
whenever any mighty power turns
into our worst enemy.

Shri M. K. Kumaran (Chirayinkil):
Mr, Speaker Sir, I am very glad that
my hon. friend, Shri A, M, Thomas,
is in charge of this Bill now because
I can expect at least from him a sym-
pathetic understanding of the feelings
.of the people of ¥erala in regard to
the implications of this Bill. Regard-
ing the ultimate purpose of this Bill
there is no controversy. As the Prime
“Minister has stated, it is a non-con-
troversial Bill and as for the ultimate
purpose or object of the Bill it is but
proper that alj of us shoulg support
the Government. We are all proud
that our country is the only big coun-
try in the world which has accepted
‘this policy of utilising atomic energy
for peacefu] purposes. So, in that
respect I support the Government.

But, as regards other aspects, dealt .

with by Shri Sreekantan Nair. and
Shri Hem Barua, I say that this' Bill
should be circulated for eliciting pub-
lic opinion. This Bil] was circulated
.among Members only some five or six
days ago and, now it has come up for
discussion and it is going to be passed
at 2.30 .M. today, if I am not wrong.

Mr. Speaker:
O’ Clock.

We can make it 3
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Shri M. K. Kumaraa: If it is not an
ultimatum which is going to expire
at 230 or 3 P.mM., I may appeal to the
Prime Minister and the Goverrment
of India that this Bill may be circu-
lated for eliciting public opinion and
the Government and the peopie of
Kerala be given time and opporiunity
to study the implications of this Bill
and to get better treatment from the
Government of India.

As my hon, friend has pointed out,
the €overnment of Kerala was getting
a royalty of Rs. 75 lakhs, During
the days of the British rule, that is,
when Travancore was a native State,
we were getting very good terms even
from the British Government. I re-
member one occassion when Sir C. P.
‘Ramaswamy Iyer told the British
Government that ‘we wgquld not give
our mineral sands, unless you give the
price that we demand’. That was the
position that he took, and he strongly
Ademandeq better terms and he got
them even from the mighty British
Government. But, now, under an
independent national Government, the
Kerala State is not having even the
status of a puny Native State in
British India. That is .a very dep-
lorable thing,

My hon. friend Shri Joachim Alva,
who is not here at the moment, began
his speech 1like an all-India patriot,
but he ended by saying that some-
thing should be done regarding the
demand of the Kerala people. So,
that is the opinion’ of most people; in
whatever manner they may go on with
their patriotic eloquence and oration,
finally, they come to this conclusion
that the Kerala State has got a legi-
timate claim in this matter.

In many ways, the people of Kerala
think, and there is a feeling there,
that they are not treated properly and
they are not getting justice. In this
matter, therefore, we should not give
any room for that feeling to grow, and
we must see that the Government of
Kerala and if possible, the Legislature
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of‘ that State are consulted in this
_matter. This is a very important
Bill which will affect the economic
interests of the Kerala State.

We are now seeing so many disputes
between the Central Government and
some of the State Governments,
namely the Assam Government, the
West Bengal Government
Orissa Government. The West Ben-
gal Government are demanding the
right to exploit their coal mines. The
Orissa Government are claiming some
share of the royalty or profit from the
iron ore. The Assam Government are
‘demanding increased royalty on oil.
This is a pointer for the future. Even
if we pass this Bill and even if the
Central Government have the protec-
tion of the Constitution, they cannot
go the whole way and expect that the
States will surrender and agree to
exploitation by the Central Govern-
ment .So, we musk draw a lesson
from all these disputes, and see that
we do not give scope for future dis-
putes,

So, it is right and proper that this
Bil] be circulated for eliciting opinion
thereon, so that the people of Kerala
and the Government of Kerala will
get. an opportunity to go into the impli-
cations of this Bill. As far as my
information goes, the Government of
Kerala were not even consulted in re-
gard to this matter. They are com-
pletely in the dark. So, in all fair-
ness, I appeal to the Prime Minister
and the Government of India this Bill
be circulated so that the people of
Kerala and the Government of Kerala
yvil get two months to consider the
implications of this Bill and come to
an understanding with the Central
Government,

I hope that before proceeding with
this Bill, the Prime Minister, who is
the greatest democrat in the world
Wwil] see that it is circulated for elicit-
ing opinion thereon.

Shri U. N. Dhebar (Rajkot): In the
first instance, I would like to congra-
tulate the Government of India and
the Atomic Energy Commission for
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bringing forward before this House a
comprehensive Bill, not only claiming
powers but placing a limitation on
themselves, a limitation which ex-
plains the fundamental policy of this
country, namely that atomic energy in
this country will be utilised only for
peaceful purposes. In the history of
the world, in my opinion, an atomic
Power is coming out with a declara-
tion, and placing a limitation on its
own self, a unilateral limitation, and I
think that both the country and the
Government can be congratulated upon
placing that limitation on themselves
unilaterally. I wish that what is stated
in the Title of the Bill were also in-
cluded in clause 3 of the Bill.

Shri N. Sreekantan Nair: On a point
of information. May I know whether
the Title of the Bill has got any legal
binding 'in the enactment?

Mr. Speaker: He is not saying that;
rather, he wants that it must be in-
serted in clause 3, so that it might
become law, '

Shri U. N, Dhebar: I am myself say-
ing what Shri N Sreekantan Nair
wants. It would have been better if
it had been included in clause 3 of the
Bill. I do not, for a moment, suggest
that its non-inclusion takes away from
the spirit of the policy of the Govern-
ment, which is vary clear.

It has been stated by the speakers
from the Opposition that this Bill vests
extraordinary powers in the Govern-
ment. We should not forget that pos-
session of atomic power by itself is a
responsibility which will have to be
regulated. It is not that anybody in-
tends to curb the power or the free-
dom of the people of the country. But
the very possession of an energy of a
type which can be abused, and which
can be used to the detriment not only
of the people of the world but also of
the people of India, if I may say so,
requires to be regulated and control-
led.

As the Bill itself makes’ it clear, the
whole object is to control something



2903 Atomic

[Shri U. N. Dhebar]
which is capable of being abused to
such an extent that the very life of
the community may be extinct. I
would, therefore, appeal to the Mem-
bers of this House, especially the Mem.
bers on the opposite side, to bear in
mind this fact that we are inviting in
this country an energy which will re-
quire readiness on our part to accept
certain controls. All controls are not
bad. Some controls will certainly be
bad, as they may be opposed to the
concept of freedom. But in this parti-
cular case, the control or the regula-
tion is in the interests of the com-
munity, so that it may make for free-
dom of the country, so that this atomic
energy may not be utilised to take
away the freedom of the country.
From that angle, I think that the con-
trols and the regulations asked for in
this Bill are salutary.

If there is any particular clause in
the Bill where the control, in the opi-
mion of the House, extends beyond
what is necessary, that can be modi-
fied, but that is a question of amend-
ment and not of circulation. It is a
question of amendment and not of
reference of the Bill to a Select Com-
+mittee, For instance, I was just see-
ing the definition of the term pre-
scribed substance’ in  clause 2 (1)
().

I do not know whether this power is
necessary. The definition reads thus:

“ ‘prescribed substance’ means
any substance including any mine-
ral which the Central Government
may, by notification, prescribe,
‘being a substance which in its opi-
nion is or may be used for the pro-
duction or use of atomic energy. e

.—these terms ‘production or use’ are
necessary—

“....or research into matters con-
nected therewith.”

Whether we should extend this to
substances which may be used for re-
search into matters connected there-
with, whether we should go to that
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extent or not, is a matter for the con-
sideration of the House,

Shri N. Reekantan Nair: There are
derivatives and compounds also.

Shri U. N. Dhebar: I think that de-
rivatives and compounds should be in-
cluded, but I do not think that subs-
tances used for research should be
included.

‘What I am suggesting is that here is
a question of balancing between the
need of controlling certain things
which can be abused and which can
prove dangrous to the community and
also the powers that may conflict
with the libenties of the people of
the country. I think that there may
be small items here or there which
can be rectified, and this balance can
be maintained,

The country should know that we
are entering an era which, on the one
side, can prove hazardous and on the
other can open out ways for the speedy
development of this country, and it is
necessary, in my opinion, that the Ato-
mic Energy Commission and the Gov-
ernment of India. should, while they
claim from the House and from the
people these powers, also undertake
the responsibility of explaining to the
country both the hazards involved, and
also the benefits likely to occur, in the
development of atomic energy.

In my opinion, there is an imbalance
in the world today in this respect. That
imbalance is created because certain
Powers in the world 'are not empha-
sising the peaceful uses of atomic
energy but are thinking of the mili-
tary aspect of it. Therefore, an atmros-
phere is created that everything con-
nected with atomic energy is baneful
or hazardous.

India is looking at this problem from
a balanced angle. India’s view is that
there is no necessity for the world to
be afraid of atomic energy for peaceful
purposes, The danger lies in approach-
ing the problem of developing atomic
energy from the military angle. It is a
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great crisis that faces humanity, a
crisis not created by atomic energy
but by a wrong approach to the con-
<cept of the use of atomic energy. From
that angle, India has a great responsi-
bility and also a great opportunity,
great responsibility to emphasise this
balanced approach and great opportu-
nity to carry conviction to the world
at large that atomic energy, if it is res-
tricted to the welfare of the people,
is a great boon, I do not know whe-
ther it lies within the scope of the
functions of the Atomic Energy Com-
mission or not, but I think it should
‘be one of its functions to enlighten the
people about this balanced approach.

I know Dr. Bhabha and his band of
colleagues are working at the practi-
«cal level. But this is a thing which is
going to have such a revolutionary
effect upon the social and economic
welfare of the country. It is impor-
tant not merely for what it counts to
-day but what it counts also tomorrow
and the day after. From that angle,
it is necessary to educate the people
of the country on the implications of
-atomic energy. The Atomic Energy
Commission, in my opinion, is not
merely concerned with putting up a
few atomic energy plants but also
bringing about that realisation and
consciousness in the minds of the
People that India has entered a new
age. That age has very little to do
with the age that we have left be-
hind. Shri Hem Barua referred to the
age of the bullock cart,

Shri Hem Barua: I also referred to
Ind\ia's traditional philosophy of time-
lessness.

Shri U. N. Dhebar:
other things.

He said many

In the context of the conditions ob-
taining in the country when nearly
70 per cent of the people are illiterate,
to bring about that realisation about
the change and the necessity to spee-
dily assimilate the implications of that
change is a great task. I do not know
Whether the Atomic Energy Commis-
sion has any contact with the Educa-
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tion Ministry: I do not know if it is in
touch with popular organisations in
the country. It is necessary to har-
ness the energies of all these institu-
tions and bodies to the task of enligh-
tening the country about the change
that is coming over India. In a few
years time, India will be studded with
atomic energy stations everywhere.
Let the people understand what this
change signifies,

Finally, just now when I was listen-
ing to Shri N. Sreekantan Nair, I was
asking himself whether we should
look at this energy from the provincial
angle or the national angle. A stage
has come when India has to begin to
think that so far ag it relates to atomic
energy it has to be viewed from an in-
ternational angle. No other angle, in
my opinion, can promote the peaceful
uses of atomic power without those
hazards. It may be that as time advan-
ces and other countries of the world
also start setting up atomic energy
plants, the question of sovereignty may
also arise. Humanity will not be able
to digest atomic energy unless it is
prepared to subordinate, to a certain
extent, not only provincial and regi-
onal interests but also national inte-
rests and the interests of humanity at
large. That stage is coming. This
legislation, in my opinion, therefore,
is not merely one of the Bills ;oming
before Parliament. I think this is a
legislation which hag such implica-
tions.

Shri N. Sreekantam Nair: Should
not the States be consulted at least?

Shri U. N. Dhebar: I am sure the
‘States must have been consulted or
will be consulted. But we are also
representing the States; it is not that
we are not representing the States. To
what extent does this Bill affect the
economic and financial interests. .

Shri N. Sreekantan Nair: The right
of royalty is limited only to the ex-
penditure incurred.

Shri U. N. Dhebar: We are assuring
full compensation to everybody. The
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[Shri U. N. Dhebar]

Bill implies that the interests of the
States will be taken into consideraton.

Shri N. Sreekantan Nair: I am
sorry to interrupt. It is only concerned
with profits. . .

Shri U. N. Dhebar: I am not con-
ceding the floor to the hon. Member.

What I am saying is that the
thing of the utmost importance to rea-
lise in the passage of thig Bill is that
a stage may come may be two years,
three years, four years or ten years
after, when we may have to consider

- to what extent we should be prepared,
in the interest of peace in the world,
in the interest of human security, to
part with some of our sovereignty as
we expect other countrieg of the world
also to do

With these words, I lend my fullest
support to the Bill and I am sure the
Minister in charge of the Bill will
consider, if it is possible, the need for
embodying in clause 3 of the Bill the
purpose set forth in the title of the
Bill.

Shri V. B. Gandhi (Bombay Central
South): I am glad that almost all the
speakers who preceded me have seen
the importance of the declaration that
we have made in the long title of this
Bill. My hon. friend Shri Hem Barua
expressed a fear that perhaps in a con-
tingency we might give up our stand
or position declared in the long title.
I can only assure him that his fears
are unfounded. India is determined to
maintain the position that she has al-
ways maintained in respect of atomic
energy and its uses for peaceful pur-
poses.

The Prime Minister has said that
this Bill is non-controversial That it
perhaps is, butIknow one thing, that
this Bill is not easy to understand. It
is comprehensive, but at the same time
it also is somewhat difficult for us to
understand. It has a diversity of ob-
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jectives, and seeks to do a lot of thing.
For instance, it restricts proprietory
right to uranium; it seeks to state the
method and scope of compensation; it
develops a national policy in regard te
atomic power; it suggests a pattern for
co-ordination on a national scale on
the electric power front; it takes over
the duty of administering the Factories
Act; it decides on a policy of refusing
the grant of patents for inventions use-
ful for or relating to atomic energy.
There are a lot of other things it tries
to talk about, such as strategic mate-
rials with military potential, radiation
hazards and all such other things. This
is a lot of doing for one Bill. Some of
us have had to read the Bill more
than once to understand its full impli-
cations. I wish Dr. Bhabha had help-
ed the Members of this House by hav-
ing some kind of an atomic energy
orientation class that perhaps would
have helped ug some.

Anyway, in the field of atomic ener-
gy, I will repeat that we in India have
achieved a certain position, have rea-
ched a certain point and we should
remember that all this is principally
due to the inspiring leadership of our
Prime Minister, who has such great
faith in science and scientific achie-
vements,

Coming to some of the provisions of
the Bill, I will first say a few words
about the provision for refusing the
grant of licences for inventions which
have to do with atomic energy. Our
first impulse on reading this provision
about patents is not to approve it. We
have a feeling that it seems to go
against our grain. However, after stu-
dying the background of the whole

‘question, one can now honestly say

that on various practical considera-
tions the provision in the Bill is, after
all, a necessary provision that it is not
going to do much or any violence to
any of our ethical considerations. This
question has already been examined
by Justice N. Gopala Ayyangar. I have
only seen a brie? summary of his re-
commendations. Justice N. = Gopala
Ayyangar has frankly accepted the
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position that in the circumstances of
India we would be justified in pre-
venting or in refusing the grant of
licences in the atomic energy field. Here
‘he states that there are three peculiar
featureg to atomic energy inventions
in India. One is that research and
other technical work in this field are
«concentrated in Government establi-
-shments. And we see that the Bill
provides that any invention conceived
in any of the Government establish-
‘ments will be deemed to belong to or
‘to have been made by the Central
Government. In this connection, we
also know ‘that most of the atomic
research and development work in this
country is being done under the spon-
:sorship of the Central Government.

Secondly he states that all the ap-
plications in India are of foreign ori-
gin and relate to inventions evolved
outside India. Thirdly, he points out
that nearly 50 per cent of these appli-
cations are by foreign Government
departments. Here we know and we
‘have to remember that under the law
a foreign government is not amenable
to the jurisdiction of the Indian courts,
and therefore no proceedings can be
‘taken against such patentees either for
revocation or for obtaining a compul-
sory licence. These patents are nor-
mally, under the circumstances that
‘Pprevail all over the world, available to
India. I do not have the time to go
into the details, but because of certain
provisions in our Act as well ag be-
-cause of the positions obtaining in the
Acts of other countries, it is possible
for us to have access to these patents,
and therefcre, there will be no sense
in India incurring the expenditure in
‘the first place in obtaining these in-
ventions, and then paying money to
‘have the advantage or the benefit of
these patents,

14 hrs,

Finally, I would just say one word
about the provision in this Bill to take
authority to administer the Factories
Act and to enforce its provisions. This
authprity is to be vested in the Cent-
ra] @overnment. It is of course neces-
sary in consideration of the fact that
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atomic energy development work had
to deal with special hazards and they
alone have the capacity of qualifica-
tion to provide the necessary protec-
tion against these hazards. Still, I
would say that it is a large order that
they are making on us and I only hope
that everything will do on well in this
matter ofy #dministering the authority
of the Factories Act. With these words,
I support the Bill.

Shri Krishmapal Singh (Jalesar):
Sir, it is unfortunate that on the one
hand our Government has been com-
mitting blunders after blunders and,
on the other, they have been receiving
compliments after, compliments from
Members of this House. I will, with
your permission like to allude briefly
to the debate on the question of
Ladakh the bther day.

Mr. Speaker: Is that connected with
this?

Shri Krishmapal Simgh: Yes, Sir. I
wish to point out that instead of this
Parliament trying to criticise the
Government for making such omis-
sions . . .

Mr. Speaker: He might just put his
views on the Bill that we have got
before us; he can take up the blunders
at some other time.

Shri Krishnapal Singh: No, Sir; 1
shall sraightaway point out that there
is a most glaring omissian in this Bill
The Government has not even provid-
ed for the utilisation of atomic energy
for defence purposes. We may be
committed to the policy of utilising
atomic energy to peaceful purposes.
In the world in which we live today
there was no harm in making some
provision which later on, when the
necessity arose, could be utilised for
purposes of defence. That is the
reason why I say that inspite of the
Government’s blunders most of us seem
to view with one another in paying
compliments to the Government. I
would like to illustrate my point. The
other day one of the hon. Members
praised the Government in superla-
tive terms for what they had done in
Kashmir,



2911 Atomic

Shri Sham Lal Saraf (Jammu and
Kashmir): What is its relevance to
this subject?

Mr. Speaker: He says our borders
are threatened and so we ought to
have made provision for the use of
atomic energy for war purposes also.

Shri Sham La] Saraf: The purpose
of the Bill is specific; let him refer
to any specific provision here.

Mr. Speaker: He can say that it
ought to be for war purposes also; he
can argue for that.

Shri Krishnapal Singh: 1 shall jllus-
trate my point. I am glad that the
hon. Member whom 1 was going to
refer has raised this objection. It was
most astounding that coming from a
part of the country where the Gov-
ernment has blundered most, not once
or twice but over and over again, he
should. use such superlative termg for
praising the Government. I shall now
refer very briefly to what they did.

Mr. Speaker: He has now the
liberty to use his own superlatives.

Shri Krishnapal Singh: I do not
mean to do it. I was just mentioning
that the Government was responsible
for ordering a cease fire at a time
when the last of the raiders were
about to be driven out from that land.
Not only that. They went out of
their way to take the whole matter to
the U.N.O.

Mr. Speaker: I might repeat my
question.

Shri Krishnapal Singh: That is why
1 wag saying that whatever be the
composition of this House, we should
not try to convert it into a sort gof
Moghul durbar where we are sup-
posed in season and out of season to
just offer compliments to the Govern-
ment,

Mr. Speaker: It is not fair on his
part to refer to the House as a Moghul
durbar; there are responsible Mem-
bers, including himself.
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Shri Krishnapal Singh: I said ‘like
Mughul gurbar’.

14.08 hrs.
[MR. DEPUTY-SPEAKER in the Chairl

I fail to understand why Government
want to restrict the use of atomic
energy to peaceful purposes. Why
should they discourage private agen-
cies from conducting research and
developing this particular type of’
energy and not only place restrictions:
on research and development but to
penalise certain actions? One of the
hon. Members, speaking a few minutes
earliér, said that they were doing it
in order to impose certain controls
which were necessary. We have suffi..
cient experience of such controls and
I do not think I am far wrong im
saying on most of the controls imposed
by the Government there is no con-
trol; there is no control over those
controls. Control on various items of
trade and industry, we know, leads:
immeditely to their going into the
black market. To extend these con-
trols to other fields is most unfortu-
nate. (An Hon. Member: There is
no market for this commodity). There
is a market,

I am not a lawyer but I wish to
draw the attention ‘of the House to
one point. The term ‘Central Govern.
ment’ used here is not clearly defined
anywhere. I looked up the Constitu-
tion and did not find the term clearly
defined there. For the “Central Gov-
ernment” they use either the “Uniom
Government” or the “Government of
India.” Therefore, I do not know—I
am subject to correction—if clause ¥
will be all right in the face of this
shortcoming.

As 1 said earlier, this provision of
giving a sort of monopoly to the Gov-
ernment in the field of atomic energy
does not seem to be‘justified when this
energy is going to be used for peace- *
ful means.

, The third point that I would lke
to mention is that our research centres.
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for atomic energy should be located
somewhere in the interior. It would
be better if they were moved to the
hills or the mountains. I think most
of the countries who are conducting
research on this subject have located
their centres in different places, far
away. Even England, apart from
her plant at Calder Hall, not finding it
desirable to put another in the whole
country, transferred some plants to as
far away as Canada. Therefore, for
this important branch of our activity,
whatever we may profess, we should
locate our centres in places which are
not easily accessible,

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Krishnapal Simgh: Lastly, 1
would like to refer to the rate of elec-
trical energy which will be generated
by the atomic station. Under -clause
22, the Government will “fix rates for
and regulate the supply of electricity
from atomic power stations with the
concurrence of the Central Electricity
Authority.” I think a proviso should
be added to this and the point made
clear. The proviso should be to the
effect that they will do it only if the
electricity generated is available at a
lower cost than the electricity gene-
rated by other means. We know that
the Government will have very great
powers under this Act and they may
even, if the atomic stations are ‘not

run efficiently, try to force the con-

sumers to purchase the electricity ata
higher rate than that produced by
other means. So, I do agree with hon.
Members who proposed that the Bill
be circulated for eliciting public opi-
nion. I think this is not such a non-
controverisial measure which should
be passed in such a hurry by this
House.

Therefore, 'I would certainly sup-
port hon. Members who want this Bill
to be circulated. I hope the House
will agree to it.

st ¥ (FISN) : IaTeEE wRY-
o, faw I fasr St s WY
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Tgi wE § 99 & fo § 99 1 win-
T | AT awfram @
& firgmw % oY qg fear § ¢

“To provide for the develop-
ment, control and use of atomic
energy for the welfare of the
people of India and for other
peaceful purposes and for matters
connected therewith.”

Iq ¥ g § A7 e & @ W
wTy ww hw oo A
eve Er g, feTr et wwwa
Fondw O R, dear qefs  ooft
QUi B3 g, 994 €T | 9T a §
w®E:

“to provide for the defence of
our country.”

e T faer # g ag =0 T ferar
& TR Y 50 T TG II A LT §
S fw agr ot foeel o g, o=
¥ agT T i |ifF aifa Y ¥ fod
wifa & famior & arq, @7 = el &
W A w7 & W fad Gefiw
Gt Y fede & qre, faeedr & areq
I F A AT 2 A RT ¥ F
oqTaT § g X 9T F am o amar
A S ®7 qg FE O § R Sad
g ¥ 98 T WA {5 o S
Befre Jor AHT ZAI AT 1T §
QIR GefAd AT9 gHI @A 99T
wraT 2, W qif ¥ fa¥ gw
AT ow B agr ow  Wfaar @
9, a7 qg St HATHAT TEw §, T
g ame gwaifa  wifa &G
v g Tifa Qi Ao @ FE F Ay
af g fw ol ¥ v feww
R faefied dvea daR FE, @t 9w F
o & AT §, S qg Wi ¥ faems
&TaT 8, 98 e 78 s F T A
FETAT St X oY wfgEr g A
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¢ W g va wigar A} qwefewr W
o9q g T AR § ar feR far
fore wr | e g ? fafeed
T TG T §, TgH AT FIA T
Qe FT g ! TR g faeled &
T & fod e wTCaT @em
ST e g ? I WY I P
T T § AT R T TR F@
g faoht fafeed da =t =fg®,
W FQ § o faml @ e g
R & Y Qefrm it 7 1 ¥[Arg fvar
¢ v 9u o T fafaed & w-
FraEl & e @ rawar § ? /A
i afg § ag s wran &, T WY
Fadim & 7§ 9g w77 wrar § g
FF AW S TF FQ@ § AR w59 §
FoaRideaa § 3@ s
a7 i fawg a1 FX Qefae s ¥ -
o o T SAR T &, T T w0
T | 9@ AT A 5@ goeaan &
T ¥ Ft fer § @ e § WK
go THo Qo ¥ TwgH & W1 fodrq &7
Wz foraT g 8, 99 1 W 7 i Ag
foat | 59 fehd Tt 1 | gis fr
& T 0 wwE # g war )

7 mit g #§ “fgge a’
-

“Big Headway by China, in the
atomic neid. The Chinese Foreign
Minister, Mr, Chen Yi, said yes-
teraay in a radio interview here
that the Chinese have made great
progress in developing nuclear
power. He said that China posses-
ses powerful organisations for
research mainly for the peaceful
uses of nuclear energy but also
concerning the manufacture of the
atomic bombs.”

qg ST qfeers & fordt whra el | g
=
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“We have to do thig because the
imperialists will consider us weak
and despicable if we do not
possess atomic bombs.”

ITH TR FAGR AT, T o

og feda & Iy QAT TH T
IR FWE | QA & wRA fafrex
IR TRE & @ TEAE
fr afc ww Qefim ool & fewm &
AT TEXIATT FT a¥ T g §7 9
T g S T TWRYP | § Tex
AT A @ 4 @ @ F AR, NERT
¥ T af vefiw ooff & g7 @er
TR A o Y

ARFT T TR F AR W A
Frg =R w19 A S GO @ § AT
wRE & fwtor F71, & WY IFFT GAGA
FCATg | AT Y qgq § FHeAT AR
frd §, AT & gagm @ fF a7
de Yffoa @ 9T W) 98 9
o | AT @ A% W §WR
ar @t qET f5 @ §9 ey @& @
T, WX a8 faw 9gs w1 v

# qra ARy ot {5y S FQ@
g9 F W QAT gEE @A -

Cogmizafad ¥ AW W AIWH

faar gar 8 :

“‘Company’ means any body
corporate and includes a firm and
ethar organisations of individuals.”

73 a3 w9 fwfww & 1 A -
e dfaqrgmé fmae &
[

*‘Company’ means a company
registered under such and such
Act ...

mm%méifm‘fma‘mmﬁw
@ :

«‘Company’ means any boay
corporate and includes a firm ana
other institutions of individuais.”
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- Fefaeraen fications or rules made or issued)
il r\r(ﬂf L ° mn exercise of the powers confer-
T

red by or under the Atomic
Energy Act, 1948 shall in so far as
1t is not inconsistent with the pro.
visions of this Act be deemed to

Even it Mr. Kamath and myself go
ayith our friends, it becomes a com-

quny. have been done or taken in the
- i th nferred
TR AN T HIE 15 F o or undor this Act as_ if this
o qor afeww faelt S & s s 9® Ag:asir}:fg:eonthedaym
T ; ? : - 9
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) v Ry H e g d s R @, AfF i say o
] N - Trd WY oAE ¥ ogew el
“Provided that nothing contain- G IR faa mha‘.m
ed in this sub.section shall render
anymsucl:s ;:rssz ;)i!;blea tommy s wrafages faw fea Sioy ]
punishment, if he proves that the 0% 6 Fae @faﬂzimm
offence was committed witho'ut £ i @, M | @ ﬁgm
his knowledge or that h - k
oda]l?i:eedjl:g;ce:op:eveex::ﬁe TG T o g @ ow fewae ag o
commission of such offence.” 2

PPz wm e @AY afaw & o ¥ 1@ e § e

W g i, Frifed aa gt G ¥ AT B g WA @ wrR |

wfed ™ o= g Adwe ofan, @
WO W ¥ faww o7 § fe q@d A A €1

Fefifar s . Prescribed substance means Govern-
%ﬁ'ﬁm’pﬂ'&. ment want to take powers in regard
“The Atomic Energy Act, 1948 to any substance they like.

is hereby repealed.” ] _
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: et & g T N NewEg® wawd
“ . . Mt fer o AT 1 TN W
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Saken mdid:: ';.h:r o::e};s.‘:;d- e iR )
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q9 & 1 587 ¥ wd § fe e
fadae $AA & qr| Ao faqr sg

Shri Heda (Nizamabad): Sir, I wel-
come this Bill. In the speech that the
Prime Minister delivered while mov-
ing for consideration of this Bill, I
expected that he would give some
briet survey of the progress that we
have made in the creation and prog-
ress of atomic energy. In fact, the
other day while he was speaking on
Ladakh, he made a very heartening
statement that we are far ahead of
China or for that matter of any other
country in Asia in the creation of
atomic energy ang various aspects of
its progress. So, I expected that while
moving this Bill, he would give a
brief survey of the progress that we
have made.

The first Act was passed in 1948.
Now we are in 1962. In the last 14
years, when we look back on the
progress that we have made, there are
a few landmarks that come to my
mind, I remember that while we were
in the Provisional Parliament, there
was a flne speech and demonstration
given by Dr. Bhabha and we were
proud that our country has started
manufacturing atomic energy. He
gave us a hope which today in the
context of the past looks vague. At
that time there were high hopes that
this atomic energy would come to our
rescue and it is just possible that we
would be able to use jt in many fields.

. I also remember a few years before
the Prime Minister had made a state-
ment—I do not say he gave an assur-
ance—that in places where ordinary
electrical energy could not reach—
like far.off places in Rajasthan and
other places which are far away—
there atomic energy would come to
their help, which would prove very
beneficial. Therefore, I still feel that
while we are making such a progress,
while we are spending huge sums year
after year, no doubt we are gaining
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very useful experience, but at the
same time some demonstration of the
.progress could have been given by
aitilising this atomic energy for some
aiseful purpose in certain areas, at
least in a village or two. That would
.have fliled the hearts of Indian people
-with great joy. 1 still entertain that
;hope that this atomic energy will be
put into use, particularly in the rural
areas and areas which are very far
and which cannot be provided with
;power from any other source.

As many Members have pointed,
‘there is not much that has been men-
itioned in the Statement of Objects and
Reasons; it is very brief. So was the
Prime Minister’s speech also. But
some details are given in the Finane
«cial Memorandum. Mr. Kamath has
made out a very good point, and
therefore I need not refer to it. But
I still feel that though we are not in
a position to give accurate figures
-about the expenditure involved, at the
:same time there should .have been
:some budgetary provision. It is no
«doubt true that we do not know what
‘the arbitrator or the court will decide
as compensation. They may decide
any sum that they like. But at the
same time the general practice is that
‘in the estimates there .is some provi-
sion for it. From that angle some
‘provision should have been made.

The Financial Memorandum has
‘been very well prepared. It goes to
the extent of saying that there are
two types of expenditure, and in the
first type of expenditure they give so
‘many details. And yet, they were not
able, either in the first type of expen-
~diture or in the second, to tell us as
to what would be the expenditure
involved and what would be the
“burden on the exchequer. Whatever
the burden, nobody would have grud-
ged—I mean, it would have rather
‘given us a better idea. Today we have
:got only a vague idea about it. That
would have given us a better idea,
and therefore it is time that we take
‘the people into confidence and give
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them more and more information
about the progress and about the
money that we are spending.

So far as the progress is concerned,
I may say a word or two gbout the
Atomic Energy Commission. This
Commission has been spending more
and more money from year to year.
The progress that it is making is such
that one would be proud of it. But
if one goes into some little details, as
I have done, then one finds that all is
not so well. A young man, a tele-
communications engineer, joined the
Atomic Energy Commission. He pass-
ed the test, and with great hopes he
joined it. He was told that for the
first two years he will have to under.
go training. He was very happy. He
went for the training. What was his
experience? His experience was that
a telecommunications engineer was
given physics lectures, and physics
which was fit for M.Sc. students. He
was wondering why an engineer in
telecommunications, which is in the
line of electronics, is being taught phy-
sics and being given book knowledge
when his hands were there to work
and he wanted practical experience.
He could not understand. He approa-
chell the professor and asked him.
The professor could not say anything.
Then he approached the highest per-
son, that is Dr. Bhabha, and he went
to the office and he found out that the
scheme of training of these men was
not properly planned, and in the im.
plementation there was a lacuna.
There was nobody else to teach, and
therefore whoever was available was
asked to teach whatever he could.
That is why a professor who could
teach physics came in very handy. Of
course, those lessons would not ha
been lost, they would be of some usé.
But the point is, when these young!
men are picked up they should " “bé
told that they are going to be perai"
ed for such and such job a.nd h
from the beginning they shoul
interested in those jobs. Mﬁ
this young man is concerned;"h
rather disheartened and he.¥étt’ ‘gRE!
Commission. tor: ob oAt

-..:a
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Now I shall come to a few of the
clauses of the Bill. Clauses 5 and 6
may be discussed together, because
both these clauses refer to compensa-
tion. There are general provisions for
compensation and therefore it is not
so easy to understand why—and there
are a number of clauses which follow
later on—they have got such an ela-
borate procedure for compensation,
particularly when the matter relates
to atomic energy, a matter of national
importance. If anybody is in posses-
sion of a lease for mining or anybody
has been given a lease for mining of
a particular type of mineral and if by
chance he comes into contact with
something which has got thorium or
other element which can produce
atomic energy, then naturally he is
not the owner of it, and that is why
Government can easily take it over,
and the question of compensation
could not have arisen.

Mr. Deputy-Speaker: The hon
Member’s time is up.

Shri Heda: The last point that I
would like to make is about clause 23.
Under this clause the Factories Act,
1948 would cease to function or be
administered whenever a Government
factory would come and produce ato-
mic energy. I do not understand why
this provision has been made. The
explanation given is also very vague.
In fact the factory, when it comes,
will have such nice working condi-
tions and will have good wages that
application of the Factories Act would
not create any problem. Rather, I
envisage that the working in such fac.
tory would be such that the people
may not even remember about the
Factories Act. Therefore there wasno
particular reason to take away the
power of general supervision under
the Factories Act from any factory
that the Government may propose. So
I still hope that Government may re-
consider it and not give an impregsion
that Government, in their own fac-
tory, would like to do something which
they do not allow others to do.
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Mr. Deputy-Speaker: Now, the:
reply.

Shri Hari Vishnu Kamath: I beg to-
move under Rule 292 that The time-
allocated for this Bill, in view of its.
importance, may be extended to four
hours.

Mr. Deputy-Speaker: The Speaker
has extended it by one hour.

Shri Hari Vishnu Kamath: I have-
moved a motion under Rule 292. You-
may kindly see the rule and decide it.

Mr. Deputy-Speaker: The Speaker:
has the discretion to extend it by cne
hour.

Shri Hari Vishnu Kamath: That is
for him. But the House can decide..
Kindly see Rule 292.

Mr. Deputy-Speaker: I think suffi--
cient time has been given to this.

Shri Hari Vishnu Kamath: When I
am making a motion under Rule 292,
how can you dismiss it summarily?

Mr. Deputy-Speaker: The Speaker
has not given his consent.

Shri Hari Vishbnu Kamath: The
Speaker may be consulted in his.
chamber,

Mr. Deputy-Speaker: Shri A K.
Sen:

Shri A. K, Sen: Sir, I am very glad’
to say, on behalf of the Government
that we appreciate the welcome which
has Been given to this Bill. We are
very happy also to note that there-
have been no amendments to the vari-
ous provisions of this Bill, excepting
a very minor one, and the only two
amendments that we have before us
are motions moved by Mr. Kamath
and by Mr. Sreekantan Nair, one for
reference to Select Committee and the:
other for circulatiom of the Bill for
eliciting public opinion.

I regret to say that the Government:
finds it difficult to:agree’ to either a:
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reference to a Select Committee or
have circulation of the Bill for elicit-
ing public opinion. This would have
been necessary if either the principle
of the Bill was in dispute or if there
was any controversy about the vari-
ous provisions of the Bill. All that
Mr. Sreekantan Nair has said is that
the Kerala Government might in ces-
tain eventualities be deprived of its
right to receive royalties for working
of certain atomic minerals in that
State. That provision already exists
in the present Act, the Act of 1948.
Therefore it is not such a provision
that a violent departure has been
made from accepted principles or that
we are going to change the law. Sec-
tion 7 of the existing Act provides
for the same thing as clause 13 of the
present Bill, namely, that in certain
eventualities the Central Government
may substitute itself as a party to a
contract for the operation of mines,
and the right to receive royalty would
be under a contract, in which the
State Government would be entitled
to receive royalties. But clause 13
itself contemplates compensation being
paid in accordance with clause 21 of
the Bill. Therefore I do not suppose
that it is such a provision that a ref-
erence to a Select Committee is
warranted. Apart from that, the
larger interest of the country
demands that the Central Govern-
ment, which alone is competent to
deal with atomic materials and the
use of atomic energy including pro-
duction and distribution of it, should
be in complete control of all our
atomic resources including the right
to acquire such atomic materials as
may be discovered and which in the
opinion of the Central Government
should be acquired.

We have made a departure from
certain foreign Acts, in that we have
not tried to declare that all atomic
materials wherever they may be,
whether known or unknown would
automatically vest in the Central
Government. We have not done it.
On the contrary, we have followed, as
Shri Hem Barua has already indicat-
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ed, the scheme of the Act 'in the
United Kingdom, which vests the
Government with authority to acquire
atomic materials as also substances
which may be declared to be liable to-
acquisition on payment of compensa-
tion. I do not suppose that that prin-
ciple had ever been disputed by any-~
one. It is therefore, a question whe-
ther in any particular instance that
power has to be exercised in accord-
ance with the rules which may be
framed under the Act itself anj which
rules would be placed before Parlia-
ment. If therefore, there is no
dispute about the principle under-
lying these provisions and if there are
no amendments suggested to any of
the provisions which are to be found
in the Bill for carrying into effect the
policy and principle which we all
accept, I do not see why there should
be a reference to a Select Committee
at all.

Further, the provisions of the Bill
had been circulated with an explana-
tory note to the members of the In-
formal Consultative Committee, and
there have been no suggestions made
after the circulation of the note that
any of the provisions needed any al-
teration. That is further confirmed.
by the fact that none of the hon.
Members have thought it fit to intro-
duce any amendment to any of the
provisions,

Shri Harl Vishnu Kamath: Our sug-
gestion was that it should go to a
Select Committee.

Shri M. K. Kumaran: Was it refer-
red to the State Governments?

Shri A. K. Sen: A reference should:
be made only when the principle was
in dispute and if any right of the
State Government was going to be-
affected.

Shri M. K. Kumaran: There are so-
many disputes even now between the:
Cemtral Government and the States.
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Shri A. K. Sen: The hon. Member
appears to know much more about the
«disputes than ourselves.

Shri M. K. Kumaran: Everybody
knows,

Shri A. K. Sen: To our knowledge,
:8ir, there is no dispute with regard
‘to the paramount principle which has
“been accepted by everyone that =all
:atomic materials and the question of
production and distribution of atomic
»energy must be done exclusively by
the Central Government, and that the
*Central Government must be vested
-with authority to control production
of materials which might contain
atomic energy and which might be
‘prescribed as such. And, further, all
‘materials which are of an atomic
nature would be subject to acquisi-
tion on payment of compensation.
-On these principles, I do not know
of any dispute. If the hon. Member
«can refer us to any such dispute we
.shall be obliged to him and take note
of it. Sir 1 reiterate this principle
and I make bold to say again that on
*these principles....

Shri Sreekantan Nair: Is there no
- dispute regarding mining operations
-and processing of minerals including
monazite?

Shri A. K. Sen: There is no dispute.
"The only dispute will be in case any
State Government’s rights to receive
royalty as a rent receiving interest is
-affected under the provisions cf
.clause 13. But that is provided for
‘in the Act. The dispute would be
‘with regard to the quantum of com-
pensation. As I said, that provision
already exists in the existing Act.
No dispute has arisen with regard to
“Section 7 of the existing Act uptil
now. I would request the hon.
"Member to refer us to any dispute
‘which may have arisen under Section
7 of the existing Act. We have no
information of any such dispute.

Shri M. K. Kumaran: I was refer-
ring to similar subjects, not to the
.same subject.
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Shri A. K. Sen: I am now obliged
further, because I was dealing only
with the instant case and not cases
pari materia.

There are certain points which cer-
tain hon. Members want me to clarify.
The question, first of all, is whether
the Act contemplates taking over the
ownership of mines etc. from a State
which not only works the mines but
controls the use of a prescribed sub-
stance. These are two different
matters. A state may own mines
which contain atomic materials. The
present law of the country is that if
certain lands are not owned by any-
one, then the surface rights as also
the sub-soil rights including the
rights of minerals which they might
contain underground would vest with
the State Government. In such a
case the State would be the owner of
these materials, and under the provi-
sion of acquisition these materials
may be acquired by the Central
Government on payment of compen-
sation subject to the same procedure
for fixation of compensation as are
laid in clause 21 of the Bill,

The next question is different from
the ownership of the minerals, and
that is about the question of control-
ling the mines. Well, under the
Mineral Concession Rules the State
Governments are generally vested
with certain controls and the  Act
contemplates the acquisition of these
for control of atomic mines by the
Central Government subject to the
payment of compensation if such
taking over of control means divest-
ing of any rights of the State Gov-
ernments if such rights are capable
of being assessed to pecuniary com-
pensation.

Thirdly.—that is a different matter
altogether—there is the question of
taking over of the rent receiving
rights or royalty receiving rights of
the State Government. That again,
as I have explained, would be subject
to clause 18 and the payment of com-
pensation which already exist under .
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the present Act. With this, Sir, I
have disposed of the queries whlch
have been raised from different sec-
tions of the House.

Now, with regard to some of the’

separate points which have been rais-
ed in the course of the discussion,
may I refer to the provisions of the
Bill. Some hon. Members have ex-
pressed apprehension about the
method of compensation. Some have
attacked the provision for an appeal
to the High Court. Shri Hem Barua,
for example, thinks that this would
lead to delay. But I am afraid, the
country expects, as also this House,
that payment of compensation which
would be assessed by arbitrators
would not be final and it would be
subject to appeal to the High
Courts. In case there is an
error, how would that error be
rectified at all, especially when large
interests may be at stake and parti-
cularly where State Governments
might possibly be involved. It is,
therefore, necessary that as in the
case of other Acts of a similar nature,
an appeal to the High Court is given.
The only remedy is to see that these
appeals are disposed of quickly and
without delay. I remember, even
under the Defence of India Rules, the
compensation which was awarded by
arbitrators to be appointed under the
Defence of India Rules was subject to
appeal to the High Courtss I am,
therefore, quite convinced that this is
a healthy provision, and simply the
possibility of delay in the disposal of
these matters does not justify making
the awards of the arbitrators abso-
lutely final without any further
appeal.

Now, with regard to the other
question as to whether we should not
have defined what are the peaceful
uses to which the Government may
employ itself under the powers which
would be given by the Act, I suppose
it would be a very hazardous under-
taking, to try to define the various
peaceful uses to which the Govern-
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ment may employ itself at this stage,
specially when we know how the
entire vista of atomic energy and its
use is changing every day and every
year.

. Shri Hem Barua: May I draw ihe
attention of the Government to the
Atomic Enefgy Act of the United
States where it has been specifically
stated that we must concentrate on
live sciences and physical sciences.

Shri A. K, Sen: It does not advance
the matters. Simply because some
Act has done so is no ground for
supposing or inferring that we should
do the same and say that we shall
employ it for physical sciences or
other sciences. 1 am not a scientist
myself like the hon. Member who has
referred to it

Shri Hem Barua: I have read a
little of it.

Shri A. K. Sen: I have read very
little of it, but I do not consider my-
self capable enough to gnswer that
point.

Shri Hari Vishnu Kamath: Let the
Prime Minister answer it.

Shri A. K Sen: I do not think it is
necessary.

Shri Hari Bishnu Kamath: He is a
better scientist than you are.

Shri A. K. Sen: By employing com-
monsense we can answer this question
and dispose of it more quickly; by
employing words like “physical
sciences” and so on we would not be
advancing the case any farther.
Therefore, it is unnecessary.

I do not think there is any other
point to answer specially having re-
gard to the fact that no amendments
have been tabled apart from the
general amendments for reference to
a Select Committee or for eliciting
public opinion.

It is necessary to inform the House
the reason why this Act should be
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passed soon. The Government of
India has decided to set up the second
200 mv electric generating station to
generate power by nuclear energy at
Pratapsagar near Kotah in Rajasthan
and also at Tarapore in Bombay. The
first one would be the Tarapore
undertaking. It is absolutely neces-
sary, therefore, that the Government
should be equipped with all the
necessary powers. These are heavy
undertakings and without the powers
which the Act purport to give to the
Government it will be impossible to
carry out these undertakings efficient-
ly. It is, therefore, urgent that the
Bill should be passed without much
delay.

Mr. Deputy-Speaker: 1 will first put
the motion of Shri Sreekantan Nair
for circulation of the Bill for eliciting
public opinion to the vote of the
House.

The motion was put and negatived.

Mr, Deputy-Speaker: We will now
take up the motion of Shri Kamath.

Shri Hari Vishnu Kamath: I am
making an appeal to the Prime Minis-
ter that he should himself move a
motion for reference of the Bill to the
Select Committee in which case I will
withdraw my motion. Otherwise, I
want it to be put to the vote of the
House.

Shri Jawaharlal Nehru: My col-
Jeague has already replied to that
point. Naturally, we do not function
separately in this matter.

Shri Hari Vishnu Kamath: A delay
of two weeks would not matfer much.

Mr. Speaker: The question is:
1455 hrs,

[MR. SeEAKER in the Chair.]
“That the Bill be referred to a

Select Committee consisting of 15

'‘membbers, namely: Dr. M. S. Aney,

Shri Ramachandra Vithal Bade,

Shri S. M. Banerjee, Shri Homi

F. Daji, Shri H. H. Maharaja

Pratap Keshari Deo, Shri Kashi

Ram Gupta, Shri Hem Barua,
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Sardar Kapur Singh, Shri Harish
Chandra Mathur, Dr. G. S.
Melkote, Shri P S. Nataraja
Pillai, Shri Sham Lal Saraf, Shri
Bishan Chander Seth, Shri Pra-
kash Vir Shastri and Shri Hari
Vishnu Kamath with instructions
to report by the last day of the
second week of the next session.”

The Lok Sabha divided.

Mr. Speaker: The result of the divi-
sions is: Ayes 30; Noes 119.

Shri T. Abdul Wahid (Vellore): I
have wrongly voted for Ayes. I ac-
tually wanted to vote for Noes.

Shri S. Kandappan (Tiruchengode):
I should be deemed to have voted for
Ayes.

Shri Deshpande (Nasik): I have
voted for Noes. It is not recorded.

Shri Gajraj Singh Rao (Gurgaon):
My vote for Noes also has not been
recorded.

Shri Ravindra Varma (Thiruvella):
I am for Noes. It has not been re-
corded,

Shri Virbhadra Singh (Mahasu):
My vote for Noes has not been re-
corded.

Shri Ram Harkh Yadav (Azam-
garh): My vote for Noes has not been
recorded.

Shri Manoharan (Madras South):
My vote for Ayes has not been re-
corded.

Dr. Gaitonde (Goa, Daman and
Diu): I am for Noes. It has not been
recorded.

Shri D. S. Patil (Yeotmal): I am
also for Noes. It has not been re-
corded,

Shri Gopal Datt Mangi (Jammu and
Kashmir): My vote for Noes has not
been recorded.

Shri Murli Manohar (Ballic): I also
voted for Noes.
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Dr. Colaco (Goa, Daman and Dia):

Mr. Speaker: It is strange that so
T am for Noes, which has not been

many votes have not been recorded.

recorded.

Division No. 1)

Bade, Shri

‘Bagri, Shri

‘Banerjee, Shri S.M.

Barua, Shri Hem

‘Barua, Shri R.

Berwa, Shri
‘Chaudhuri, Shri Tridib Kumar
Daji, Shri
‘Dwivedy, Shri Surendranath
Gokaran Prasad, Shri
‘Gupta, Shri Kashi Ram

‘Abdul Wahid, Shri
Alva, Shri A.S.

Alva, Shri Joachim
Aney, Dr. M.S.
Arunachslam, Shri
Axad, Shri Bhagwat Jha
Bal Krishna Singh, Shri
Barkataki, Shrimati Renuka
Barupal, Shri P.L.
Basappa, Shri

Baswant Shri

Bhargava, Shri M.B.
Chanda, Shrimati Jyotsna
Chaturvedi, Shri S.N.
Chsudhuri, Shri.D.S.
Colaco, Dr.

Dafle, Shri

Daljit Singh, Shri

Das, Shri B.K.
Dasappa, Sk1¢

Desai, Shri Morarii
Deshmukh, Shri Shivaji Reo S.
Deshpande, Shri
Dhebar, Shri U.N
Dube “Shri Mulchand
Dube, Shri R. G.
‘Gaitonde, Dr.

Gajraj Singh Rao, Shri
‘Gandhi, Shri V.B.

Goni, Shri Abdul Ghani
Gubha, Shri A.C.
Hansda, Shri Subodh
Harvani, Shri Ansar
“Hede, Shri
Himatsingka, Shri
Jadhav, Shri M.L.

Jain, Shri AP.
Jamunadevi, Shrimati
.Jedhe, Shri

AYES

Kachhavaiya, Shri
Kamath, Shri Harl Vishau
Kandeppan, Skri
Kohor, Shri
Krishnapal Singh, Shri
Kumaran, Shri M.K.
Kunhan, Shri P.
Laxmi Dass, Shri
Mahida, Shri Narendrs Singh
Manoharen, Shri

NOE

Joshi, Shri A.C.

Joshi, Shrimati Subhadra
Jyotishi, Shr J.P.
Kamble, Shri
Karuthiruman, Shri
Kedari, Shri C.M.

Kindar Lal, Shri .

Kisan Veer, Shri

Kripa Shankar, Shri
Kureel, Shri B.N.
Mahadeo Prasad, Shri
Mahishi, Shrimat{ Sarofini
Mallick, Shri

Mandal, Shri Yamuna Prasad
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mehrotra, Shri B.B.
Mengi, Shri Gopal Datt
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mobhanty, Shri G.
Mohsin, Shri

Morarka, Shri

More, Shri K.L.

Murli Manohar, Shri
Muthiagh, Shri

Naik, Shri Maheswar
Nehru, Shri Jawaharlal
Nesamony, Shri

Paliwal, Shri

Pande, Shri K.N.

Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Paramasivan, Shri

Patel, Shri Chhotuabhi
Patel, Shri Man Sinh P.
Patel, Shri Rajeshwar
Patil, Shri D.S.

[_15.0: hrs.

Mukerjee, Shri HN.
Nair, Shri N. Sreckantan
Nair, Shri Vasudevan
Pillai, Shri Nataraja
Rsjaram, Shri
Shastri, Shri Prakesh Vir
Soy, Shri H.C.
Suraj Lal, Shri
Vishram Prasad, Shri
Warior, Shri

Patil, Shri J.S.

Patil Shri M.B.
Patil, Shri S.K.
Patil, Shri T.A.
Patil, Shri V.T.

“Prabhakar, Shri Naval

Pratap Singh, Shri

Puri, Shri D.D.

Rai, Shrimati Suhodrabai
Raju, Dr. D.S,

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ream Swarup, Shri

Rane, Shri

Reo, Dr. K.L.

Rao, Shri Jaganatha

Ruo, Shri Krishnamoorthy
Ray, Shrimati Renuks
Reddiar, Shri

Roy, Shri Bishwanath
Saha, Dr. S.K.

Ssmanta, Shri 8.C.

Sanji Rupii, Shei

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A.K.

Sen Shri P.Q.

Shah, Shri Mansbendra
Sharma, Shri D.C.
Sharma, Shri K.C.
Shinde, Shri

Shree Nararyan Das, Shei
Shukla Shri Vidya Charan
Singhs, Shri G.K.

Sinha, Shri B.P.

Sinhasan Singh, Shri
Sonavane, Shr
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Subramanyam, Shri T. Tiwary, Shri R.S. Venkatasubbaish, Shri P.
Sumat Prasad, Shri Uikey, Shri Virbhadra Singh, Shri
Swamy, Shri M.P. Upadhyaya, Shri Shiva Dutt Yadav, Shri Ram Harkh
‘Tiwary, Shri D.N. Valvi, Shri Yusuf, Shri Mohammad
‘Tiwary, Shri K.N. Varms, Shri Revindra

Mr. Speaker: The result of  the
voting is Ayes 32*; Noes 130. The
motion is lost.

The motion wag negatived.

Mr. Speaker: The question is:

“That the Bill to provide for the
development, control and use of
atomic energy for the welfare of
the people of India and for other
peaceful purposes and for matters
connected therewifh be taken into
consideration.”.

The motion was adopted.

Mr. Speaker: Ncw, we shall take up
the clauses.

The question is:
“That clauses 2 to 4 stand part
of the BilL”
The motion was adopted.

Clauses 2 to 4 were added to the
Bill.

Mr. Speaker: There is an amend-
ment to clause 5. I find that the hon.
Member concerned is not present
here. 1 shall now put the other claus-
es together to vote.

The question is:

“That clauses 5 to 32 stand part
of the Bill.”
The motion was adopted.

Clauses 5 to 32 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri A. K. Sen: On behalf of the
Prime Minister, I beg to move:

“That the BiJl be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”
The motion. was adopted.
15:02 hrs.

MANUFACTURE AND SALE OF
ADULTERATED AND SPURIOUS
DRUGS

Mr, Speaker: Shri Bagri may now
raise the discussion on the manuftac-
ture and sale of adulterated and
spurious drugs.

=t (fgwme) : aeww AR
fraedt AR S @l & W
= F@ §F 0 o v & @ @
g 99 F w" A F W9 HY AThd 9@
% qg W w0 g g fe faw @
¥ FREI W GG W A W FAQ
gard vafaa & mar sy &, 9 %Y
F W< qeT ¥ e @A F wW ST
T Af W I, AFAT W GHE
@AY, A wAwa g, 9w [ A
SAAT ®Y WY foerw @, S e #4
T AIGAT & | 36 q3g ¥ q@ml  av
TEAHTH FAT IF F TG N9 HR 74T o-
g A AW & WA A IO F &S
& fore &7 9T A1 BT § |

@ qam w1 A et § <@ar
g R S 1 A= st § fa=m
w0 F fag o F g o | Tg
ar 7z 5 2 feew #Y <90 3@ | A
g wafad § 0F WgRE WK gEd
TAfaF | WEAfeF qAOE  @T ey
afeat get fret & w@ fag 97 &
fasae aga #9 § | erifaw @@
wofagl N WHT aAdr § 1 SWRE
wig v fefere arx fmd & g
wedfas Y ATRE S X &, S
& o) framae saRT &1 F W 8%
@ a1 i ag g faemae 7 faw g
W F AT W G §&1 S

*The figure was subsequently corrected as 31 (vide Debates dated

22-8-82, Cols 3446).
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gl #Y T FW T, I F 9=
AT 2 F I B W FT E 1wl
ar gfmar = a=w | g, :m gﬁm

o AN BT FW AT § @Al F
qgE ¥ WET T AT AT H ST @Y
) ® g WwF g v &
e |

wft & age da1 91, T Avil

# 7w 99 @I AT | A F, ARG

o7 | FgA o 5 A el F1 SowRW
a1 37 ¥ A ) freer wrg, W
g T 6 QIS areX F w2 fouwer
frra ord | 3@ X o Wi R W@
FammgadaaEr gy #r 27
A, W G W6 9§ @ ey
TRy aw s NIy G Ao §
oY §, a8 S aEr g ? mo e
e F =< fogrs fager mE &)
@ wwar § 5 3w R & we gew
fafrex wrew F1@1 we FT @7 -
o ¥ afew &% @« wd 1 W
§F g9 dg ¥ A9 G A ot
§ o W &1 fawre wedr  emr
& w9 i & o< ¥ @Y ag P
® g T ? g O # agE |

T A A A Al
QY wafwEt a3 A A 2 1 a8 F@ER
- & wiwe § frodmw ¥ v feadt
st gl o 1 fefese awx

and Spurious Drugs

" # W 8, § ¥ agy a1 G
waAaT Sfe aEX T AA9E S
g 5 it & & 1 fefiers w1 womw
A ® Fer A gew o e s
faemadt §, % &1 9 WY faerERy
g, at 6T melt A1 o o @efy ?
TN TER T AW L F w5
qE et AR et sfifir owdr
T AFE & qer WA w1 Qe &
fF Ade ¥ AR AT FET 4@
o I § ) T ¥ surer #) oA\
99 W 3] W AT F AR R
! JAATAT AT FHAT & ? GF I
& wm HEd wr @ @Y § FEar
g 5 oo S daifal # d9-
qrT #Y S ¥ o frer g @ AR
goomﬁwmaéﬂﬁm
ST ¥ A | S A ¥ W AT
% fed, a w e, A-sRw
& Wad | gEr wor foFx gwer
T | W feedlt ¥ Sed Ay @
f& 7 a@E 59 Y W R, T oW
& faamEe a 9w w @ € !
FE a6 F ¥ =G oA W, FE e
Fr aew ¥ AT AR AT T, Far
fagaelt = T )

TR O | &1 oF 6 Ay § o9
T Ay fF a8 saT @ AR A Ar
¢, 78 TOw ¥ A} 9g Wik § ) i
W €T GF WEW F & § | W
w1 §I7 T €7 § 1 I8 AT W T
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[ avrt]
R\ F v W R ogard i
N FER o) s #w fafed
Waw ¥ fad wofwr g f5 9w &
BT X afax 9 A o e qER
# R & wrT 9T wafax T fa,
werEry ot faar f& gar o ol
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Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, Sir, the
hon, Member who raised this discus-
sion ig a little new to this House, and
perhaps he hopes that some kind of
action will emerge from this debate.
I do not want to see him pessimistic
or frustrated. But quite frankly I
have grave doubts as to whether any-
thing of action will emerge because,
as I shall show, we have had debates
of this charactcer interminably :in
this House and the hurdle we come
up against is an insuperable one—
unfortunately, the powers of the
Health Minister are so completely
qualified as to make her essentially
helpless in a grave matter of this des-
cription.

1 remember when another lady held
this portfolio—Rajkumari Amrit
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Kaur—and when we discussed this
matter of adulteration, not only of
our medicines and drugs but of food,
she did admit quite candidly many
years ago that the adulteration of
medicines and drugs in the country
had assumed the proportions of a vast
racket.

What is the position, since the time
Rajkumari Amrit Kaur gave uyp the
fortfolio till today? If anything, the
position has gone from bad to worse.
Shri Sanjeeva Reddi, speaking short-
ly after he gave up his position as
President of the ruling party, was
pleased to say that half the drugs and
medicines manufactured in the coun-
try today are spurious. Rajkumari
Amrit Kaur did not go as far as that,
many years ago.

What are the recent manifestations
which perturb the country and which
perturb this House? When I say this,
I say this without any sense of levity.
There has been a general Jowering
of confidence in the manufacture of
medicines and drugs in this country.
Whether it is justified or not, it is
there. Several years ago, my own
doctors advised me not to touch
Indian manufactured penicillin. They
saig “it might sound unpatriotic but
we have our reasons, and we do not
know why the average reaction today
to penicillin injections seems to be
serious.” And so, in accordance with
their advice, I have abandoned tak-
ing penicillin injections. That was a
few years before an hon. Member of
this House, Shri V. D. Tripathi, died
under very suspicious circumstances.

Shri J. P. Jyotishi (Sagar): Was it
because of the injection or because of
allergy?

Shri Frank Anthony: I do not know
There were some grave doubts as to
what the real reason was. Doctors, by
and large, privately say that penicillin
today, which is manufactured at Pim-
pri, is not safe to take. I do not know,
because my fears were reinforced at
that time by the fact that many of
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the personnel of Pimpri had waited
on me in deputation. They told me
that conditions at Pimpri were at that
time a shambles. What has happened
since then, I do not know. Now, what
are the more recent manifestations?

A few years ago, I remember in-
forming this House that one of the
most popular baby foods—I will not
mention it~—wag being manufactured
spuriously on a large industrial scale
in Bombay. That information was
given to me by no less a person than
a Governor, a respected leader of the
ruling party. ,Recently, distilled water
and saline were adulterated. The hon.
Minister knows in her professional
capacity that how serious it is. In
one or two States, foreign bodies were
found in the distilled water and saline.
A tropine and glucose, widely used,
were also found to be diluted or adul-
terated.

I really do not know what the Mi-
nister can do. I would like to see a
full day’s discucssion on this whole
problem of adulteration. It is not
only of medicines and drugs. It is
a part of the whole, larger problem
of adulteration. It is not only that
our medicines and drugs are being
adulterated. The food that we eat,
the things that we drink, they are all
adulterated.. I remember—I am say-
ing thig in passing—we had a similar
discussion during Rajkumari Amrit
Kaur’s time. For years and years—
whether vested interests have come
in the way, I do not know,—we have
never been able to stop the adultera-
tion of ghee in this country. 90 per
cent of the ghee that we get is adul-
terated. At that time, I had brought
to the notice of the Health Minister
the fact that the usual adulterant
was python fat.

8hri Tyagi (Dehra Dun): Python
fat?

Shri Frank Anthony: Yes; the adul-
terant was python fat. My friend is
having second thoughts whether he
should eat ghee after what I have
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told him. 95 per cent of the milk is
still adulterated.

I made a rather severe attack on
Rajkumari Amrit Kaur. I said, “You
do not know what is happening in the
country. You do not know what is
the lot of the average person in this
country. You do not even know what
is the lot of the average M.P. in the
country. We are jucky if we get milk
which is adulterated with reasonably
clean water”. The next day I joined
the elite and I began to get my milk
unsolicited from the Birla dairy. But
as I said, I joined the privileged sec-
tion of the community.

So, this whole thing goes on. I read
a long article the other day. There is
not a single masala in ground form
that is not adulterated. Turmeric is
full of deadly adulteration. Pepper,
salt, biscuids, sugar, wheat, all are
adulterated in the capital It is a
terrible commentary on what is hap-
pening in the country today.

I do not know what the Health Mi-
nister will say. She might say, “What
can I do? You know how austere and
rigid the Finance Minister is.” His
austerity and rigidity .have become
mccentuated by the foreign exchange
position. He will not allow the neces-
sary drugs and medicines to come in-
to this country and it has accentuated
the position. I do not say that there
are not some manufacturing houses
that are not actuated by a sense of
duty and civic conscience, but they
are very honourable exceptions. The
average licensed manufacturing houses
today do do bother a tinkers
hoot, because they know we cannot
get imported drugs and they throw
at the public whatever they like. As
my friend, Shri Bagri said, we have
one sampling laboratory in Calcutta. I
do not know whether that is correct.

When the Constitution was on the
anvil, I pleaded, and as usual I plead-
ed alone and unsuccessfully, “Health
and education are the premier nation-
building activities. Put them at least
into the Concurrent List.” What I said
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when has come true. I said, health
will be looked after by the State ad-
muusaation. One State admunistra-
tion may be good, but for one good
aamimstration, you will have taree
bad State administrations. I think the
Health Mimster will tell us tnat. My
friend has asked her to resign. The
questicn is, how to get these subjects
put clearly inio some list in charge
of the Health Minister at the Centre.

I blame the Cabinet. We have this
undue susceptibiity for autonomy,
but when State autonomy has failed
so miserably, is it not time we did
something about it? Why don't we
.give the Health Ministry some more
powers? As far as I am aware, when
this anti-adulteration Bill came up in
‘th.s House in 1952, I told Rajkumari
Amrit Kaur, “You are bringing in a
diluted, adulterated Bill. What powers
are you taking? You are not even
making the offence of adulteration a
cognizable offence. You are not even
having whole-time inspectors. You
are going to have part-time inspectors.
But essentially the fault is with
the States. Essentially, as I can see it,
the fault is in the fact that they are
responsible for inspection and enforce-
ment. And, inspection and enforce-
ment by the State is no more than a
bad joke. Where is the inspection to-
day in the Delhi Adm.nistration?

I remember giving Rajkumari Amri{
Kaur an example. Nobody knows.
People say that the Indian citizen has
become apathetic. Of course, the In-
dian citizen has become apathetic, be-
cause he knows nothing will happen
and he will only waste his time. Some
lady came to me and said, “See what
happened.” 1 got obviously rotten
meat. I took it to the municipal
authorities and they said, we
have not got anything to do with
it. When I said, “To whom do
I take it to have it inspected?”
they said, “We . do not know”. She
took it back and after one week, she
got a letter from the municipal autho-
rities asking her to bring the meat for
inspection. I do not know, I saw an
article or an item in the newspapers
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the other day proclaiming the fact
proudly that we are gomng to have a
tesing laboratory in thls couatry,
someuung like that—testing measures,
What is 1t? We are go.ng to spend
Rs. 24 lakhs or crores—I do not know
the amount. But when is it gowng to
come to fruition, I do not know.

The Minister of Health (Dr. Sushila
Nayar): That is another laboratory.
It is not that we do not have a labo-
ratory, but that we are setting up an-
other laboratory.

Sari1 Frank Anthony: I see. I am
giad that we have some laboratury.
‘i'ne question 1s, who does the teswung;
WNo aoes tne enrorcement; 1s lonere
any real testing; is there any real
enrorcemenc? Waat kind of s.aff do
you have? 1 remember whem this
1952 Biul was on the anvil, I sad,
“What are you doing? You eniarust
your enforcement to drug inspectors.
Their salaries are Rs. 125 a month. Do
you believe that your drug inspectors,
W e CuLkEX] VUL e CUSL UL LViug W=
aay, are really gowng to emrorce it?
‘Llney wil be purchapbie wih ten oOr
twenty rupees a month”.

I wowda blke the hon. the Healih
Munister to tell us what real a.tempt
there has been at inspection of drugs
and medicines, what real enforcement
there has been. You may get hold of
odd khomchawala or you mught get a
rehraala or somebody else. You pro-
secute him. But today, like bootleg-
ging, India is a paradise for all the
anu-soc.al elements. Because of your
misconceived, hypocritical proaibition
policies it is a paradise for bootleg-
gers. More and more it has become
a paradise for adulterators. I am toid
that it 1s big business—not these peo-
ple in the back streets of Delhi—but
1t is big business like the bootleggers
who are putting people into at least
the local legislatures. I am told that
these people who are indulging in
adulterating on a vast organised scale
have enough money to buy people in
the ‘legislatures, to put people into
the legislatures. That is the danger
we are facing today.

And I would with great respect sub-

‘mit to the Health Minister—I know,
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she is going to make brave promises,
she is going to palm us off with brave
words—but new broom that she is,
she 1s not going to touch even the
fringe of the pr.blem. This is a vast
Augean stables. Unless you can jin-
duce the Prime Minister to a sense
of reality, unless you bring him to a
semse of reality, ignore the susceptibi-
lities of the States and put Health at
least into the Concurrent List, you
will be able to do absolutely nothing,
and five years later when another
Mani Ram Bagri takes the place of
my friend we will have the same de-
bate and it will lead precisely to no-
thing.

Dr. Gaitonde (Nominated—Goa,
Daman and Diu): Sir, I have heard
with great attention the two speakers
before me, ch.efly the latter whom 1
could understand better, namely Mr.
Anthony. I must say that in all these
speeches that I am hearing here chief-
ly as regards drugs and health mat-
ters, I feel that generally there is
some exaggeration. Let me explain
myself. Mr. Anthony referred to a
statement made by a responsible per-
sonality in Andhra who has said that
fifty per cent, or more than fifty pe:
cent, cf the drugs in India are spuri-
ous. However, I tried to find out what
this person did in Andhra, and I was
surprised to find that there was not
one single prosecution in the last year.
That means that statements are made
and after that they remain only state-
ments. [ 778 .

This problem, as Mr. Anthony put
it nicely and clearly, is not only a
problem of the drugs, because if we
talk on the problem of drugs we shall
only talk about a part of the problem
and not of the whole problem. The
whole problem is really of spurious-
ness—I do not know whether the word
exists in BEnglish, but if it does not it
is wonth while coining it. It is the
problem of spuriousness. There is
spuriousness in money, there is spuri-
ousness in food, and I am t5ld recently
that there is spuriousness even in
khaddar. With this type of spurious-
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ness all round, if we talk only of the
problem of drugs we shall not solve
the problem. Therefore it has to be
solved at a level where all the Minis-
tries join together and try to solve it.

However, as the discussion today is
only as regards drugs I would like to
saythatevenlong]ongago,mm
Veaic tumes, when we talked about
Susruta and Charaka, even in those
times there were spurious drugs. This
br.ngs me to some other interesting
facts which I have tried to collect
I myself being a doctor, I was very
much interested in this and I tried to
collect certain facts and figures as re-
gards these drugs and as to why it is
that there are spurious drugs. And 1
found many things which it is not
possible for me to refer to within the
short time that I am allowed. But I
would refer chiefly to tinctures, the
spir.tuous drugs. As Mr. Anthony re-
ferred to prohibition, I will continue
the argument as regards the medical
aspects of prohibition and examine
what happens. Tinctures are prepar-
ed, as you know, with alcohol. About
60 per cent is alcoho] and the remain-
ing are other substances. And I must
remind you also that whisky contains
only 45 per cent alcohol. There are
certain tinctures that are sold in
many places, and I can give you the
names bf those tinctures which no
doctor today prescribes, but yet they
are sold in very big quantities. I be-
lieve a few days back, if not weeks
back, some 80,000 lbs. of tincture
was seized here in Delhi. So one can
perfectly understand what is the mag-
nitude of the problem. I am referring
only to tinctures, I am not referring
to other spurious drugs. Because we
must see that when we talk of spu-
rious drugs we don’t confuse them
with sub-standard drugs. Of course,
practically speaking, for the patients
and the doctors, both spurious drug
and sub-standard drug are the same,
because they cause the same harm to
the patient and to the country.

Coming back to tinctures, these tinc-
tures are sold in large quantities with-
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out prescription. That means there is
some type of self-medicat.on. And
where are these things sold more?
Exactly in places where there is pro-
hibition. And if, as the Home Munis-
ter said a few days back, withun tne
next five year plan the whole of India
will be under the proh.bition law,
then I am sure that these types of
drugs and tinctures will continue and
will be so.d more and more.

The second aspect is as regards the
Act. I was very much surprised—
for the first time I was reading the
Act—and I was surprised to read the
definition of “drugs”. I do not know
whether all hon. Members have read
it. What is a drug? We were taught
something quite different from what is
given here in the law. This says;

“Drugs’ includes all medicines for
internal or external use of human
beings or animals and all substances
intended to be used for or in the dia-
gnosis, treatment, mit.gation or pre-
vention of disease in human beings or
animals”—up to here it is perfectly all
right; then it says—

“other than medicines gnd subs-
stances exclusively used or pre-
prepared for use in accordance
with the Ayurvedic or Unani
systems of medicine.”

Let us see what happens with this
with regard to spurious drugs. There
are certain types of tinctures wh:ich
they call gsavas and some others also,
which are prepared according to the
rules of the old system of fermenta-
tion. Certain substances are put and
there is fermentation and alcohol is
produced. Today what is happening
is that alcohol is being bought by
these people who are making these
tinctures and as the excise duty on this
alcohol is almost nil they can prepare
those tinctures and sell them as if
they were drugs. There is no law to
chsck it. No police can check them
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because the definition of ‘drug’ itself
is wrong. 1 can cununue to give more
examples and show that fundamental-
ly we are wrong as far as the defi-
nition is concerned. I remember
having read somewnere that Voltaire
once said: “If you want to discuss
with me, define the term; if you do
not define the term propersy then
everything will be wrong”. The first
stage in.an Act is 10 define the term.
The definition here, 1n my op.nion and
in the opinion of the scientists all
over the world, is wrong.

Sir, this is just a criticism. But
then, are we gomng to criticise con-
tinuously and do nothing. As Shri
Anthony has said, we have criticised
this from time to ume for years and
years gnd yet we are at the same
stage. I believe that the real criticism
has to be constructive criticism and,
therefore, I am gomng to make certain
small suggestions.

The hon. Member who spoke first
in Hindi—I could not follow every
word of it, but 1 could understand
him—made a reference to inspectors.
He said that there are only 109 ins-
pectors all over India. If one com-
pares this number of 109 inspectors
w.th the number of licences given, one
will be surprised as to how these ins-
pectors can work. The manufacturing
licences all gver India are about 3,000
—2,600 to be exact. The selling licen-
ces are 80,00v. Inspectors in gll are
109—I hope my figures are correct.
How much ao these inspectors earn?
As Shri Antnony said, they earn from
Rs. 120 to Rs. 900—I think in Delhi
they earn something more. One does
not know how much an inspector earns,
because there is no equality in the
matter of earnings—in Delhi it is some-
thing more and at other places it is
something less.

Then there is another question. In
the last three yearg there have been
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a thousand prosecutions. e Nobody
knows what hag happened to
the prosecutions. We do not
know whether there have been any
convictions. And, where are these
prosecutions? These drugs, as every-
body knows, have mostly come from
West Bengal. In West Bengal the
ratio of inspector to the number of
licences is 1:2000, and there have
been only flve prosecutions.

Shri A. C, Guha (Barasat): 1:2000
of the manufacturers or manufacturers
and dealers combine?

Dr. Gaitonde: Both. In Andhra the
ratio is 1:800 and the number of
prosecutions is nil. It is from there
that the news has come that 50 per
cent of the drugs are spurious.

Shri Frank Anthony: Overall
news. '

Dr. Gaitonde: In Maharashtra-
Gujarat the ratio ig 1:350 and the
number of prosecutions is 250.

An Hon. Member: Very active.

Dr. Gaitonde: Yes, very active.
That is the only place I have found
to be active in this respect.
so, this is what is happen-
ing. That is why my request to the
Health Minister is that steps should

. be taken to increase the number of
inspectors. Secondly, pay them well.
Thirdly, the Act provides for the
central control of drugs. For this
control to be properly done there
should be central inspectors. As far
as 1 am aware there are no central
inspectors. The appointment of ins-
pectors and increasing their number
is the first thing.

Then there are people buying drugs
without prescriptions. Since there
is a health education department
the Ministry of Health, my request
to the Minister is to see that some-
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thing is published as regards the
dangers of self-medication. And
here my special request is not to
publish it in Engiish for those who
know English do not need it. It
should be in the local languages. Then
there are some other suggestions also.

As regards the major problem of
how to deal w.th the ‘“spurlousness”
in the country, this is not the piace
and I do not think thig discussion
allows it. However, I would say that
committees should be formed and
there should be public discussions in
the meetings of different parties and
this prob.em should be tackled again
and again and explained to every-
body all over India. With these
words, I resume my seat.

Shri Daji (Indore): Since the
problem has been posed quite clearly
and lucidly, I will not take the time
of the House in repeating it. 1
agree that the problem is quite serious.
It has been serious for years, but
now with these series of discoveries it
has come to us with an added force.
I submit that the problem is not so
light as to be merely discussed with
a few words bandied or emphasised.
We have got to go to the root of the
matter.

‘While I endorse the indictment for
lack of inspectors—it is almost a
mockery to have the manufacture in
one place and a number of inspectors
in another place—I say that the mere
indict of the Government is not enough
only for the lack of inspectors; the
real indictment of the Government
is that after fifteen years of inde-
pendence they have failed to organise
a national pharmaceutical industry.
Years back, to be 'precise it was in
1954 or 1955, there was a proposal
for an integrated pharmaceutica]l in-
dustry at a cost of Rs. 35 crores with
Soviet help, but the proposal fell
through because of political pressure.

The most important branches of
this industry have been handed over
to foreign firms, apparently reputable
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but really not so reputable. We have
now been reading the favourite drug,
Hhailidomite, prescribed in hundred:
of thousands of cases in UK, result
in mutilated children. That js the
credibility of these foreign firms.
Here I will read from the report of
an American Investigation Committee,
The Commission in its report of 1948
had this to observe:

“The Commission, which has
just completed a two-year study
of the anti-biotics industry,
alleged that these six drug houses
had conspired to fix the prices
of ‘wonder drugs’ at arbitrary,
art ficial, non competitive and
rigid levels.”

The Commission has filed prosecution
against these companies. These are
the very companies whom we have
licensed to manufacture drugs. Now
I will read to you the verdict of an
expert, Dr. A. Dale Console, who was
the Medical Director of the Squibb
Laboratories, a well-known company.
He has th's to say about his own
company:

“Dr. A. Dale Console....testi-
fied that the industry with high-
pressure sales programmes, ‘was
foisting on doctors many ‘rela-
tively worthless drugs with ‘a
greater potential for harm than
good’. The industry’s maxim,
he said, was: ‘If you can’t con-
vince them, confuse them’.”

Thig is the test'mony of Dr. A. Dale
Console, once a Director of Squibb,
and we have handed over this indus-
try of our country to such foreign
firms in preference to building our
own national industry. .

Shri Harish Chandra Mathur
(Jalore): Not entirely; a major part
is under governmental control.

$@hri Daji: Even though <you have
taken a decision on that as early as
1958, still you have not taken action

AUGUST 20, 1962

Sale of Adulterated 2960
and Spurious Drugs

as expeditiously as you should. So,
that is the first indictment. Ana
behind this ind.ctment, there is an-
other indictment, and it is this. When
we are talking of adulterated medi-
cines, the whole difficulty is that tne
Cabinet itself is adwterated. It 1s
adulterated with pro-socialist, ana
pro-capitalist and pro-entrepreneur
persons; pro-Congress persons = are
adulterated with pro-Swatantrite
persons. So, the adulterated Cabinet
has been unable to develop even a
nationa] outlook on the question of
the pharmaceutical industry, leading
to this calamity. It is a question of
the political independence of the
Government, and it is not merely a
question of-having vne .or two more
inspectors under Government.

Now, what is happening is that
aduiteration is only one part of it;
almost astronomical prices being
charged for these adulterated medi-
cines is another part of it.

An Hon, Member: Profiteering.

Shri Daji: It is not even profiteer-
ing. It is something which is much
more  strange. Dr. Sokhey, for
example, has given ug all these figures.
I am really very much surprised and
I am sure the whole House will be
surprised at these figures. One gram
of imported aureomycine costs
Rs. 1:20 and it is sold for Rs. 13, and
it can be manufactured for Rs. 0°50.
That is one instance. Another ins-
tance is that of aureomycitine If
we take 250 gms. capsules, 16 capsu-
les are imported for Rs. 25, and are
sold for Rs. 42, while the cost of
manufacture is only Rs. 2:30. This
lead no less a person that. Dr.
Ghosh of the Planning Commission to
remark that even in Government hos-
pitals, patients die for want of proper
medicine or for dearth of the
ability to  purchase medicines.
This is the stage to which we have
reduced the entire thing. It should
be a matter of deep and great shame
for us, without any gquestion of party-
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politics in it. It is not a question of
party politics. It is a question of
great shame, and all the more so, be-
cause the hon, Minister of Health and
the Deputy Minister of Health both
belong to the noble profession; the
unfortunate thing is that both these
hon. M.nisters whose idea is to de-
dicate their liveg for saving lives are
actually presiding over a Ministry
which is helping the destruct.on of
life. Therefore, I endorse the words
of the Deputy Minister who said that
it was a crime against humanity. It is
not murder, but it is mass murder, it
is genocide, and Government are tole-
rating it and are conmniving at it and
are abetting this genocide of innocent
persons. No punishment will be
serious enough for this purpose.

I would only like to repeat the very
good cartoon produced in the Shankar’s
Weekly 'in a different context. What
would have happenéd to such a per-
son in America? There would have a
Federal Investigation and the man
would have been sent to jail. In Eng-
land, the man would have been
subjected to simple imprisonment
In Japan, the punishment would
have been harakiri. In  China,
the punishment would be pub-
lic execution, and in Russia, it would
have been shooting. In the good old
days of Jehangir, those persong or
their relatives would have been in-
jected with the same spurious drugs.
But under the dispensation of the
Congress Government, what would
such a person get? He \would get
publicity and nothing more.

An Hon. Members And Padma Shri
also,

- Shri Daji: And perhaps, he would
get Padma Shri also on a subsequent
date, So, this is a very serious matter.
Therefore, it was with a great sense
of frustration that our senior Member
Shri Frank Anthony spoke just a little
while ago. What is the good of this
debate if nothing is going to come out
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of it, if this evil is going to spread
further? We say that something must
happen out of this; we shall awaken
you to act, and if you still do not act,
if necessary we shall force you to act,
but act you ‘must, and act rapidly. Of
course, by the term ‘youw’, I am re-
ferr.ng to Government.

The whole point is this. Have we
got any pre-sale inspection of the
arugs? Have we got any inspection

* oI tne drugs after the drugs are manu-

iactured and before they are sold in
the market? Or do we allow spurious
and dangerous drugs to go into the
market without any prior inspection?
It is not a question of having one
laboratory or two laboratories. I do
not know how many laboratories are
there, and how many State labora-
tories are also there for testing of the
drugs. The whole question is this. Do
we permut drugs to be put out in the
market without proper inspection? If
s0, what is the reason for it?

The Mudaliar Committee hag point-

- ed out another ‘interesting thing, as

long ago as 1961. Out of about 2800
manufacturers, only about 125 are
large-scale employing more than 100
workers or employ.ng more than Rs.
10 lakhs capital. So, the majority of
them are almost cottage industries to
manufacture drugs. In this welter of -
cottage industries, where does inspec-
tion come in? How can it be manag-
ed with a scanty force of inspectors
that Government have got at pre-
sent? This is another aspect of the
matter to which attention had been
drawn in 1961 itself, but nothing seems
to have been done up till now. On the .
other hand, a certain amount of con-
nivance has gone on, In West Bengal,
formerly, whenever spurious or sub-
standard drugs were discovered, the
names of the manufacturers were noti-
fied. But certain persons exerted pres-
sure on the Government there, and
this practice has been discontinued for
the last two years. They brought
pressure on Government, saying ‘Do
not notify the names of those manu-
facturers whose drugs were discovered
to be spurious or sub-standard’, And
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why? Because they said, We will
lose face’. They should not only lose
face but they should lose there heads
for putting such sub-standard drugs
into circulation. Even this public
warning of notifing the names of the
firms who produced sub-standard
drugs has been discontinued in West
Bengal in order to help them because
they have got certain connections with
the Government.

16 hrs.

These are the things which really
speaking, indict the Government.
These are the things for which a re-
ply is required. These are the things
which cannot be excused and shall
not be excused in any democracy
worth the name.

There is another paint. The Govern-
ment have been negligent in another
aspect. What have they done about
the Patents Act? Why hag it been
shelved? The Haffkine Institute per-
fected an anti-malaria] drug. It en-
tered into a contract and then it had
to refund the money to the Govern-
ment because the Imperial Chemical
Industries came and saig that that
drug was g violation of their patent
. for paludrine. We also know of the
other thing in Chandigarh. A suit of
injunction hag been filled by some
other company and that drug is lying
idle in the factory.

The Patents Act wag the fifth in the
list of Bills pending at the time of
the last Parliament when the Presi-
dent addressed us. Why has the
amendment not been brought forward
in the first session of this Parliament?
Why is it being delayed even now?
Why should we mortgage ourselves to
the patents of foreign companies?
That meang that any foreign com-
pany can take out some formula which
is used by us ang say it is their patent
and we cannof use it. What have
Government got to say about it? What
is the pressure exerted on the Minis-
try, on the Cabinet, on the ‘Govern-
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ment to gee that the Patent Act is
not quickly amended? Why should
we not have our integrated, legal sys-
tem at least, whereby we can protect
our own pharmaceutical industry?
Why is it not being done?

There is another problem. That is
the apathy being shown generally by
State Governments. We have so much
conditioned ourselves to living under
conditions of adulteration that our
conscience is not awakened as deeply
ag it ought to be. I am not speaking
in this vein merely to denounce Gov-
ernment. This is a matter which
should cut across party lines. This is
a question of conscience. Have we any
conscience, any responsibility in this
matter? This is a serious subject and
if any tears are to be shed, we must
shed them here and now, all of us
together. It is a matter of shame for
the entire nation.

But these things go on. They can be
commented on in papers. Even now,
whdt have we done? Certain goods
have been seized. But that factory
still continues. They go on. Punish-
ment may come later on; there is the
dilly-dallying process involved in the
legal procedures. The State Govern-
ments are not awakened into it. The
State Governments do not think it
is their responsibility. The Central
Government do not think it is their
responsibility. Whose responsibility is
it then? It is no one’s responsibility
if a poor Indian dies of sub-stsandard
drugs or if he not treated properly.

Here is really a question of con-
science. Therefore, the first thing is
to set up a national industry. It will
not cost much. It will save ug foreign
exchange. Today the total turnover
ig of the order of Rs. 40 crores, of
which Rs. 25 crores is by way &
foreign exchange. We can save this
foreign exchange by building a
nationa] industry. Agreementg are
already there. Work them, press
them through. Before we do that. let
us bring about a system whereby this
spreadover of manufacture of dan-
gerous drugs on a cottage industry
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basis is stopped. Let ug institute a
system of pre-inspection. When people
die of sub-standard drugs, it is not
just murder; it is nothing short of
genocide. Therefore, any deterrent
punishment that the Government may
lay down shall be met with complete
approbation from all sides. I do not
think it will shock the conscience of
any democratic person to mete out ex-
emplary punishment to the few who
are indulging in this. But above all,
Government should see that they not
only cure these ills but they eradi-
cate the disease of adulteration in
medicines. -

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Chairman, the House
need not ask for stronger or better
testimony to the widespread manu-
facture and sale of adulterateq and
spurious drugs, which, to my mind,
hag assumed the proportions of a
shamelessly flourishing racket, than
the statement made by the former
President of the Congress Party, whose
members adorn the Treasury Benches
in this House, Shri Sanjeeva Reddy,
the Chief Minister of Andhra Pradesh,
last month in the Assembly of that
State to the effect that more than 50
per cent. of the foodstuffs and the
drugs in the market are either adul-
terated or spurious. After this alarm-
ing statement made by him, no fur-
ther statement by any of us will be
necessary to corroborate or to rein-
force the serious charge brought by
the former Congress President against
his own party governments,

The trouble today is that you can
get nothing, literally nothing, pure or
genuine. There is a story which I
read in the papers the other day, that
a person wanted to commit suicide be-
ing disgusted with the state of affairs
around him, the life around him, and
he got some poison, but he did not
die, and subsequent examination re.
vealed that the poison itself was
adulterated.

Shri Tyagi: Then adulteration is
good; it saved at least one life’.
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Shri Hari Vishnu Kamath: I have
hearq of another story—I think it is
more a fact than a story. A customer
went into a restaurant and asked for
some soup. He got the soup and there
was a fly floating in the soup. He
called the waiter and asked: “What
is this fly here?”

‘o AT F WT AT T Avfed,”

That was the reply that he got. That
is why I say it is a symptom, only
a symptom of a greater, larger, more
deep-rooted malaise that pervades our
entire society, today, and for having
created that milieu, that climate and
that state of affairs, I hold the Gov-
ernment squarely and wholly respon-
sible,

There has been in recent times a
growing contempt, or disregard to pro-
hibition. Prohibition itself hag deve-
loped, has sky-rocketed, into another
kind of racket, where the bootleggers
are in tow with the police; and yet to-
day the prohibition programme forges
ahead.

The Minister’s predecessor, Shri
Karmarkar, referred to this adultera-
tion business in the course of a speech
some two years ago, when he was the
Minister of Health, and he compared
the adulterators to either actual or
potentia]l murderers, That is how it
was reported, and the penalty for
murder you and the House know very
well, what the penalty for murder
should be and ought to be. I referred to
this matter in the House in the Budget
debates and suggested that the penalty
for food adulterag;? or drug adul-
teration, the punishment to these cri-
minals, these anti-social criminals and
merchants of death, to whom death
pay a very good dividend, that the
penalty for such persons after they
are convioted by the highest court of
law should be not merely fine, not six
months’ or one year’s rigorous impri-
sonment;—and nowadays, the hard-
ships of improvement have been much
alleviated, thanks to the Government,
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that is a different matter,—I also sug-
gested during the Drugs (Amend-
ment) Bill debate in the last sess.on;
I brought up this matter again and I
suggested, and I reiterate my sug-
gestion here today that the penalty
should be nothing less than public
flogging, if not, ag the Finance Minis-
ter said, hanging. These are n6f my
words. He objected to public flogging.
He said: I do not mind hanging a
person but I do not want a person
to be flogged. All right, I accept it,
hang him, if you do not want flogging
—but not mere imprisonment, or fine.
Wake up betimes before the sands
run out. People of this country are
dying in hundreds and thousands be-
cause of adulterated foodstuffs and
drugs. Your own Congress Presi-
dent has said so, not I; your own for-
mer Congress President is convine-
ed of this indifference and apathy to
one of the most vital problems in our
country today, that is, public health.

I am no admirer of the politico-
economic System that prevails in
Soviet Russia. But recently the Soviet
Government has also prescribed death
penalty for corruption. 1 know we
will have a separate debate on corrup-
tion.

Shri Tyagi: Is this not enough?

Shri Hari Vishnu Kamath: Can we
not emulate the Soviet Government
{n this respect and decide that for food
adulteration and drug adulteration,
for these merchants of death, for these
criminals to whom death pays a good

, dividend, these persons shall be hang-
ed? If that was rot acceptable for
the Congress Government because
some of them—I am reluctant to say
so but some of these adulterators—get
{nvitations to Government Houses
for Government dinners, Government
parties and receptions and things of
that sort and some are at some time
or the other given Congress Party
tickets also for elections, if hanging
as a sentence after conviction iz not
acceptable to the Congress Govern-
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ment, I suggest that henceforth let
the Jaw be amended as ] suggested
last time, so that the penalty is made
more drastic and deterrent. But Dr.
Raju did not accept it.

Shri Frank Anthony: Is it not a
cognizable offence?

Shri Hari Vishnu Kamath: He did
not realise it then. He took it lightly
during the last session and he did not
realise that within two months we
would have this debate. If you take
it lightly again, within two months
you will have to face an angrier House
and a still more angry people outside
the House. That is what is in store
for the Government. Let them make
up their minds as to what penalty
they are going to prescribe and lay
down for these drug adulterators.

1 have one or two points more and I
have done. The inspectorate of drugs
is a very weak and tottering
agency. I would suggest to the Minis-
ter that it should be taken under
Central control and perhaps the size
of the inspectorate should be increas-
ed. There is a lot of suspicion in the
public mind that the inspectors, if not
all of them, some of them at least, are
corrupt and for a small fee, for a
smal]l consideration of g thousand or
two thousand, they let the adulterators
go scotfree. This may be investigated
and the machinery tightened up. I
have also heard a charge brought
against the Indian Standards Institu-
tion, how far it is true I do not know,
—] am open to correction I hope it
is false and not correct; I have heard
that the ISI also issues a certificate
for drugs and things of that sort, for
these manufactured goods for a fairly
big consideration in terms of money.
This charge may be enquired into. It
is a serious matter so it goes
to the very root of the matter. If
the evil starts even at the very root,
how can you set the matter right
easily?

One last point and I have done.
When the Drugs Amendment Bill was
on the anvil of this House I pointedly
drew the attention of the Deputy
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Minister to his own Statement of Ob-
jects and Reasons in that Bill. What
applies to cosmetics, it was specially
a cosmetics Bill], should apply to drugs
also,

16.15 hrs,
[MRr. DEPUTY-SPEAKER in the Chair]

What wag said there? It was said
that there are many units dispersed
througout the country where even ele-
mentary precautions for testing the
raw materials and observing hygienic
conditions during manufacture are not
taken. I suppose this applies—as the
recent press reports show—not merely
to cosmetics but also to medicines and
drugs and such things as are of vital
importance to the nation.

Now, I may refer to question that
was tabled the other day. It is rat-
her strange that the Minister is just
trying to evade her responsibility,
evading the real crux of the matter.
The quesion was ag follows; and it was
only on the 7th August, in this session.
The question was put by a number
of hon, Members headed by  Shri
Kappen.

It ran this:

“Will the Minister of Health be
pleased to state:

(a) whether Government have
taken note of the fact that
dust and other foreign matter
is usually found in medicines
supplied to hospitals for pur-
poses of injection; and

(b) if so, what steps Government
propose to take to remedy this
defect?”

Now, look at the answer. She could
have said something more concrete.
But let us see the answer given by Dr.
Sushila Nayar, Minister of Health. Of
course, the answer might have been
drafted by somebody and I do not
blame her entirely. But the answer
reads as follows:

“(a) Tt is not a fact that dust
and other foreign matter is usually
found in medicines supplied to
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hospitals for purposes of injec-

tion.”
The word “usually’ is underlined. It
is bluffing and bamboozling the House.
She means to say that it is not usually
found; that means, of course, it is
found, but not usually. That means,
every day it is not found but it may
be found every other day! They could
have given certain facts and figures
about it. Then, in answer to part (b)
of the question, the answer is, “Does
not arise.” The question was thus
disposed of. It was for an ora] ans-
wer but it wag not reached, and se
no supplementaries could be put.

Before I close, I would like to say
that the tragedy of the situation today
is that the .age of integrity, service
and sacrifice—of the freedom struggle
era—has gone, and today, the age of
hypocrisy, of grab and of sycophancy
has come. That is the root of the evil.
Unless thig is tackled with vigour,
with firmness and singleness of pur-
pose, the Government will not be
able to end this state of affairs.

May I say, in the end, that the God
of this era, in the new secular State,
seems to be Mammon; not perhaps
saitan, but mammon; not God but
mommon. And everybody wants to run
after position or money. (Interrup-
tion). As the Sanskrit poet says:

‘g U FATATITR

That is the tragedy of the situation
and the Government is unfortunately
under the influence of some of these
anti-social elements who pay large
sumg into the Congress election
chest, and that is why the Govern-
ment is loth to take strong action
against some of these anti-social cri-
minals. Unlesg the Government pro-
ceeds against them strongly and firm-
ly, and unless they prescribe the
penalty of flogging, if not the penalty
of execution or hanging, this
and other evils—evils of corruption
which may not be germane to the dis-
cussion today—will not come to an
end. I hope the Government will
wake up be times before the people
push them out of the position they
occupy today.
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Shri Harish Chandra Mathur:
Mr, Deputy Speaker, the hon. Members
who have preceded me have spoken
with vehemence and vigour as the
subject naturally calls for. I will not
dwell upon the magnitude of the pro-
blem. It is so well-known. Homn.
Members have quoted facts and figures
and they have quoted people in autho-
rity, which leaves mno doubt in our
minds that this racket is of a large
dimension and all-pervading,

It this House we had on occasions
tried to unearth various other scandals
and expose them to the public eye.
We tried to awaken the authorities to
take certain serious action. All these
serious scandals only dealt with the
squandering of money here and there.
But this is a racket of a type which
attacks the health and life of the
general people and this has far-
reaching and grave consequences, So,
it is more for us to realise its grave
consequences than to wax eloquent
upon it.

1 do not wish to blame the State
Government only. I think the Central
Government cannot escape responsibi-
lity. As a matter of fact, in 1960,
when they brought this amending Bill,
this House most willingly gave the
Central Government power to inter-
vene. But the Central Government
has been all the time laying the blame
at the door of the State Governments.
1 would like to know first what has
been done since 1960 by the Central
Government and what positive steps
have been taken by them.

Our friends think that if the Central
Government takes it over or if it is
made a concurrent subject, there
would be a remedy. I would like to
know what has happened in those
places which are directly under the
central administration. It is no wuse
only blaming the State Governments
and trying to throw the ball from this
court to that court. The responsibility
has got to be shared squarely by the
Central Government in this matter.
Even in 1960 when this enactment was
passed, it was expected that the
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Centra] Government will appoint
certain inspectors, who would go into
the matter and tighten the control
When the House showed the same
temper which it is showing today, the
Health Minister promised that he
would bring a comprehensive Bill
which would deal with all the aspects
including legislative controls, May I
know what has happened since then?
Do I understand that the Health Minis-
ter is only awakened by the Press
focussing attention on certain cases
here and there? Is not the problem
known to the Health Minister all these
15 years that this is the state of affairs
directly under our nose? Does it mean
that the Press has to focus attention on
a case here and a case there and this
House should goad the Minister to take
certain action? What has been the acti-
vity of the Ministry all these years?
If it cannot be awakened even after 13
years, who is to blame? If there is any
sense of respectability or responsibility
left with the authorities they must ex-
plain their conduct. May I know what
action has been taken under the Act
passed by this House in 1960? We then
suggested 1 year’s rigorous imprison-
ment, to which there was no alter-
native It was a compulsory sort of
punishment. I want to know how
many persons have been punished
under this provision which was pas-
sed in 1960, and what action has been
taken.

Certain people have commented
upon the inadequacy of the inspectors.
We know what has been the growth of
the administration during the last 10
years. The cost of the administration
has grown from Rs. 50 crores to
Rs, 250 crores. If so many persons
have been appointed for all the
various jobs, why is it that we
could not appoint an adequate
number of persons who can take care
of this vital subject? Who is responsi-
ble for this? Has this House ever refu-
sed to sanction an adequate number of
inspectors? I say with all the vehe-
mence and condemnation that have
been poured on the Minister, though
I cannot share certain stray remarks
passed by my friends here, that the
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plain fact remains that we have failed
in our duty to the people and it de-
mands for much more drastic action.
We find, as was very correctly point-
ed out, that even the names of the
firms are not disclosed. When I had
to go to the Speaker’s Chamber and
persuade him to allow a discussion on
the subject, I said, “How are you going
to warn the people about it? We have
never been told about it. Even the
names of the firms are being kept
back”. What for? The names of the
firms should have been published, they
should have been given the widest
publicity and their assets should be
confiscated, after trial, but immediately
they should have been seized. And it
should have been made known to the
people,

I would also like to know from the
Health Minister whether the various
administrations have taken action and
circulated to all the hospitals the
names of these firms. And do I
understand that all these hospitals
who are making all these purchases
and using them are not aware of the
quality of the medicine or are they in
collusion? It arouses a natural sus-
picion in the mind of everyone,

Here we have the various Acts. It
just beats my conception, the way in
which the affairs are conducted.
‘They say, how can one inspector deal
with it? If it is a known fact that all
over in the market more than fifty
per cent of the drugs and medicines
are spurious, then the inspector can
go and lay his hands on them;
wherever he goes he will find spu-
rious drugs and medicines. It means
a laissez faire attitude and that no
action is being taken. If you go
‘round even in Delhi, you will catch
hundred persons in Delhi who are
selling all sorts of things here. Has it
been done? Why is it not done? This
is a question which agitates every-
one in this House and outside.

Let us understand also the magni-
tude of the problem. During the last
ten years the industria] output of drugs
has gone up from ten crores to sixty
1531 (Ai) LSD—I10.
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crores, It is a major project. My
friends are talking about its being a
cottage industry, But if these Rs. 40
crores worth of spurious drugs are
being marketed, I do not know if
there can be a greater project tham
this. Every year thirty to forty crores
worth of spurious drugs are going to
be marketed, if I take what these
people in authority say. Twenty
samples were taken and ten or twelve
were found to be spurious, sub-stan-
dard. I do not know what is the
authenticity. I have read the state-
ment of the Chief Minister of Andhra
Pradesh while answering a question
in the State Assembly, and he did say
that fifty per cent of the drugs found
in the market could easily be taken to
be spurious.

It this is the state of affairs, if this
is the problem before the country, is
it in the manner in which they are
dealing with it that they can satisfy
the House or satisfy the citizens of
the country, we would like to know.
All sorts of Ordinances are passed. If
the Health Minister felt that a certain
legislation to give her certain powers
was necessary, I think it was one of
those occasions where an Ordinance
could easily have been passed. Who
could have objected to it? We find
that with regarq toland acquisition an
Ordinance had been passed because
Parliament was not in session. Why
could not the Health Minister go and
say that these are the powers which
she immediately wants, particularly in
the light of what has come to light
in the public mind? I think the public
would have appreciated that very
much. They would have thought:
when they are awakened by this ins-
tance, at least the authorities have
been quick to act, Now the reaction is
absolutely different, anq if we are
going to reconcile ourselves to all this
I do not know where we stand.

I therefore submit that this House
will never countenance the throwing of
the responsibility between the Centre
and the States. The Centre has been
given a definite responsibility, has
been given a definite power under
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the Act. They have given a definite
promise that they will bring in a
comprehensive Act. It is round about
two years now that it had happened.
And we would like certainly not to
hear a general statement from the
Health Minister when she replies,
but we would like to know what de-
finite actions have been taken at least
about the Centrally-administered
areas, how many people have been
punished, and what has been the im-
plementation of this Act which had
been passed by this Houses. Otherwise
it is just a mockery for this House to
pass laws if they are not implemented.
It is just a ridicule. In that case it is
better not to have enactments rather
than to ridicule the enactments which
we pass in this House, by not imple-
menting and not caring for them.
Brave speeches made here woul?® not
cut much ice. They would not satisfy
anybody. You must have seen that
people speaking from all sides of this
House have the same feeling. It is
no use throwing blame on the Con-
gress or the Congress elections and
al] that. It is a general feeling and I
do hope that the authorities will take
a proper note of the tone and temper
of this House, and when we meet next
we hope we will get some satisfaction
from the hon, Minister.

Dr. Sushila Nayar: Sir, how much
time are you giving for me?

Mr. Deputy-Speaker:
time does she want?

How much

Dr, Sushila Nayar: At least forty
minutes. And now only thirty minu-
tes are left.

Shri Hari Vishmu EKamath: To-
mMOrrow.

Shri Daji: Many Members are
wanting to speak.

Mr. Deputy-Speaker: Two hours is
the time-limit.

Shri Hari Vishnu Kamath: Under
rule 292 it may be extended.
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Mr. Deputy-Speaker:. If the House
is prepared to sit for half an hour
more, I have no objection.

Spri A. C. Guha: That will not do.

Shri Tyagi: We will rather sit to-
mMOorrow.

Mr. Deputy-Speaker: No tomorrow.

Shri Tyagi: If the House chooses
to do so then the voice of the House
must prevail and we shall have it to-
morrow.

Dr. Sushila Nayar: Sjr, I would
like the debate to be finished today.
I am prepared to sit longer.

Mr. Deputy-Speaker: Dr. Aney.

Shri Tyagi: What is your decision
about the time?

Mr. Deputy-Speaker: This will
close at 5-30 p.m.

Dr. M. S. Aney (Nagpur): Sir, this
is a matter which has been sufficient~
ly debated, but I thought that the
question is one concerning the health
of the people of India and that it
ought not to go without an expres-
sion of opinion about it by all persons
who have got some knowledge about
it, first-hand.

The great difficuity in this matter
is this. Our State is a welfare State.
And being a Welfare State, nothing
can be of greater importance or
greater concern to that State than the
health of the people. It is the pri-
mary consideration. It is only if the
people live that they can do some-
thing for their welfare. If they die
nothing more can be done. If that
consideration ig borne in mind, then
immediately we will see that if they
are living there must be some provi-
sion for them made by the State, or
under the care of the State, for giving
them medicines whenever they fall ill
or require medicines.

Therefore, those who manufacture
medicines, those who administer the
medicines and those who are incharge
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of this entire Medical Department,
are in a position of peculiar relation-
ship with the people in general. The
people have got to put implicit con-
fidence in the benificient object of
those who are in charge of this De-
partment.

When we find that the medicines
given by them are adulterated, ins-
tead of proving to be medicines they
prove to be poison, that is a terrible
thing. And to allow such a thing to
last for a long period is, in my opi-
nion, nothing short of, and is tant-
amount to a complete abdication of
authority and the exercise of power
by the State in a vital matter of this
kind.

Then, people like the Chief Minis-
ter of Andhra—not ordinary people—
who was also the President of the
Congress, have made a statement say-
ing that nearly 50 per cent of the
medicines that are supplied in the
market are found to be adulterated.
I am sure he was making a statement
that in the State which he was repre-
senting the people use medicines 50
per cent of which are adulterated.
By making a statement like that he is
not absolv:d of his responsibility. Tt
is a terriable statement that he was
making. He was libelling his own
Government and creating a bad name
for India throughout the world.

Shri Hari Vishnu Kamath: Self-in-
dictment.

Dr. M. S. Aney: It is our duty, not
because it is the Congress Govern-
ment now which happens to be in
power, to see that such things are
not allowed to go on. What are we
here for? Along with that if he had
made a statement that he wag taking
such and such steps to eradicate this
evil altogether in two or three years
time. then the people would have
thought that the evil was there al-
ready and he was taking steps to re-
move them.

Shri Hari Vishnu Kamath: He was
lobking to Delhi.
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Dr. M. S. Aney: I am not saying
anything personally about anybody, 1
am only talking generally. We are in
power. We claim to be the custodians
of the rights and privileges of the
people. We also claim that we look
after the interests of the people. We
claim that we are going to create a
new kind of society called the socialist
pattern of society, and for that pur-
pose we are spending crores and croreg
of rupees and doing everything.
Therefore, in my opinion, the subject
should be given the first priority by
the Government of India.

It is no use saying, as some said,
that it is primarily the responsibility
of the State Government. Whatever
the Constitution may say, the people
look upon the whole Government for
their requirements. Whether a mis-
chief is done in Bombay, Calcutta or
Madras, they say it is the fault of the
Government of India. They do not
know that Bombay Government is
separate, it is an autonomoug govern-
ment which has its own powers, and
for acts committed there the Central
Government cannot be blamed. But
they will say it is a part of the Cen-
tral Government and they will lay
the blame on the Government of
India.

Under these circumstances, in my
opinion, the health of the people is
of paramount consideration. I hope
that care will be taken by the Cen-
tral Government to give first priority
to this subject. They should provide
the necessary machinery to see that
this kind of thing does not exist here-
after. Proper supervision, strict ins-
pection and a determination to
punish those persons who are found
guilty will, I am quite sure, control
this evil within a reasonable time. If,
these steps are taken, a new hope can
be created in the minds of the people
that their bad days are gone and
better days are coming. We are try-
ing to set a very big ideal before the
world. Let us, therefore, make_ a
proper beginning by gaining the faith
of the people in the bona fides of the
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Government of doing their duty to
see that a welfare State is maintain-
ed. With the co-operation of the
People you can take another step and
thus go ahead.

Sir, I do not want to talk about
other matters. I only want to say
that the responsibility of the Central
Government in this matter is much
greater than the responsibility of the
small States. I have no doubt that
the State Governments also will have
to take proper steps to eradicate the
evil and to out an end to this most
vicious thing which exists in the
country.

With these remarks, Sir, I want to
appeal to my hon. friend, Dr. Sushila
Nayar who happens to be in charge
of the Health Ministry, to see that she
makes a beginning for a new chap-
ter in the administration of heaith so
far as the whole of India is concern-
ed, by taking proper steps to eradi-
cate this evil of adulteration of drugs.
Our only objective here should be
the interests of the people. If you are
indifferent to that, it is better to be
out of the job. We can create con-
fidence in the people of our Govern-
ment only by doing our duty properly
in a matter of this type. With these
words, 1 hope that the matter would
be looked after by the Ministry of
Health in all earnestness.

Shri Tyagi: I must thank my friends
of the opposition for having high~
lighted a major problem, a very big
problem facing us in the field of food
and medicine. They have effectively
voiced the sentiments of the people at
large by whatever they have said.
Barring a few remarks which are by
way of motives attributed to the
Treasury Benches, or others which are

Shri Daji: Take a little salt.

Shri Tyagi: Though attributing
motives is a different matter, the fact
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remains that adulteration is prevalent
on a very wide scale in the country.
Whether we belong to this party or
that party, when there comes a major
question involving our citizens, our
voters and electorates and country-
men, we are all gne because we are
representing the common cause of the
people. Therefore, I say here with
confidence that practically the whole
House is unanimous in this matter. It
is not for condemnation but just for
emphasising the fact that some suit-
able and practical steps must be taken
to tackle this major problem. Every-
one of us agree there. It is another
matter where the fault lies. There we
might disagree as to whether it is
with the State Government or this
Government, but I must confess that
it is a widespread problem. It is not
easy for Government iust to claim
that they can control it cen. per cent.
It can best be controlled by the popu-
lation as a whole. It is wrong for any
government to presume that the law
and order problem is solved by it by
its authority or its law or efficiency.
Governmental power hardly touches
one-hundredth of the problem of law
and order. Actually, law and order
is maintained by the publie, by the
consciousness of the society as a
whole. It*is the good sense of the
society that maintains law and order.
Crime is, in fact, suppressed not so-
much by the policemen as by the
neighbours in the mohallas and by
public opinion. Government can never
tackle crime unless public opinion is
created.

Thérefore, wemust join together in
tackling this problem. It is no use
asking the Minister or the Cabinet
to resign. After all, whoever comes
in their place, it will not be possible
for them to control it unless public
opinion is created on a large scale. For
that purpose, both members of the
opposition and us should join together
and create an atmosphere where this
evil is eradicated. Of course, law is
necessary for this purpose.
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Here I do not absolve the govern-
ment. I confess with a sense of shame
that my party, having been in power
for such a long time, has not been
able to control it. I confess it and I
have no hesitation in doing so. Here
I am voicing the feelings of the
people and I understand that we can
rightly be condemned on this issue.
But please understand that Govern-
ment alone could not tackle this major
problem. For this purpose, the proper
atmosphere and public opinion have
to be created. Here I do not want to
shirk my or my government’s res-
ponsibility. I appeal to the Govern-
ment to respond to the call of the
nation which has been unanimously
expressed in this House today. There
was no question in this House for years
to come on which this House was so
unanimous as it is today on this prob-
lem. It is the unanimousdemands of
the House that the problem must be
tackled if necessary by enacting better
laws and by having more powers in
the hands of Government. But power
by itself is useless, unless it is used.

Shri Hari Vishnu Kamath: If i. is
absued 'or misused?

Shri Tyagi: We are very good in
pronouncing policies and principles,
but when it comes to spelling them
out, we generally fail. Here is really
a question where we have not been
able to spell out the policy properly.
Therefore, it is the demand of the
House teday, before Government that
if they want themselves and their
party to exist, they must tackle this
problem, This is the unanimous
demand, not of this House only but
of the country as a whole. I assure
my hon. friends opposite, on behalf of
my party—I think to that extent I
have got that right......

Shri Hari Vishnu Kamath: My hon.
friend, as a former Minister......

Shri Tyagi:....that we -hall do
whatever is possible. At the
same time, I would appeal for co-
operation from my hon. friends bppo-
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site on this issue, and then we shall be
successful.

Shri Hari Vishnu Kamath: We ghall
give you all co-operation provided
you are in earnest about it. But you
are not earnest.

Mr. Deputy-Speaker: Now, Shri
Prakash Vir Shastri. He cannot have
more than five minutes.

Shri A. C. Guba: I had also sent in
my name.

st e AR e (faseiR):
ai firae 7 A A awan

Mr. Deputy-Speaker: Thaen, Dr.
L. M. Singhvi. He wanted only 2%
minutes.

Shri Harish Chandra Mathur: What
is the hurry? If the House is in a
mood to sit till 6 p.m. we can sit till
6 pm. You are only anxious that it
should be finished today. If the Mem-
bers want to sit longer, they can do
so. We can sit till 6 pm. You should
appreciate the mood of the House.

Mr. Deputy-Speaker: 1 think that
there are other engagements.

Shri Raghunath Singh (Varanasi):
There is a general body meeting at
5 pm. in the Central Hall. There-
fore, we request that the House may
not sit longer.

Mr. Deputy-Speaker: The House can
sit till 5.30 p.m. today.

Shri Hari Vishnu Kamath: The hon.
Minister can reply tomorrow. She can
come better prepared tomorrow
morning.

Dr. L. M. Singhvi (Jodhpur): I am
heartened by the fact that the sense
of righteous indignation regarding the
problem of spurious drugs is shared
by all sections of this House, and
that we are at one in thinking that
the problem has already assumed
colossal proportions, and that it is
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very necessary and urgent for us to
tackle the problem in tl'ge ;pirit and
approach of solving a pational prob-
lem.

I would like to say that we in
the Opposition, speak not so much ‘in
anger as in sorrow, for spurious drugs
and adulterated foodstuffs have
become the order of the day in the
country. Purity and dependability
have remained expressiong confined
only to the lexicon. Day in and day
out we read about the adulterated
food-stuffs and spurious drugs to
which our populace is subjected. 1
feel that this is repugnant to the very
concept of socialist planning that is
in vogue in our country today.

But the first thing and the first
concern of all of us is to see that the
health of the mation is safeguarded, and
if we do not succeed in this, cer-
tainly, it is a matter of lasting shame
for ug all. I think that it is quite
natural, in the circumstances, for the
country to look askance at the ad-
ministration and to turn back with
cynicism because so little has been
done in so long ‘stretch of time that
was available to Government at the
Centre as well as at the level of the
States of the Union. I hope that the
Government would sense the deep
and impassioned approach that this
House has vociferously given expres-
sion to, and I am sure that the Gov-
ernment will henceforth gpare no
efforts to solve this problem in as ex-
peditious a manner, in as prompt
a manner and in as effective a manner
as possible. °

I feel also that the laws that we
have in this country are inadequate.
But mere severity of sentence which
hag been advocated by some will not
solve the problem. What is needed
most is a very faithful execution of
the existing laws and the provision
of a radically re-cast machinery for
the implementation of the existing
laws.
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1 shall just take a minute to say in
verse a few of the thoughts which
have occurred to me during the
discussion.

Is it not curious

That the Health Minister did not
know,

Until Shri Maniram Bagri came
forth to show

That so many drugs in the market
are spurious?

Dr. Gaitonde’s constructive dis-
course

Did have very considerable force;

Frank Anthony's eloquence we
endorse.

Homi Daji’s indictment is without
remorse

But is the Government alone to
blame

For lapses which put the nation
to shame?

Nevertheless, can the Government
deny

That in fighting the evil they are
fighting shy?

Let us, therefore, as one man rise,

If the nation’s health trutly we
prize;

Let us enforce the laws and ever
make them rigorous

To build our country strong and
vigorous.

Sitting here, I just penned down
these lines because I thought I would
get no more than a couple of minutes,
until extension was announced.

I do not feel that the words of
anger and outraged sentiment employ-
ed in the House should be taken lite-
rally by the Minister and the Govern-
ment, and no effort should be con-
sidered too great in the direction of
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solving the problem which has become
too intolerably monstrous to be
allowed to exist any longer.

Mr. Deputy-Speaker: The hon.
Minister.

Dr. Sushila Nayar: If you are
willing to give a few minutes to
Shri A. C. Guha, I will curtail my
remarks by that much time.

Shri Bade: In that case, we should
also be given time to speak. /

Dr. Sushila Nayar: I will abide by
your order.

Mr. Deputy-Speaker: I have called
upon the hon. Minister to speak.
“There, should be some limit.

Dr, Sushila Nayar: I am most grate-
ful to this House for the debate on
this most important subject which has
been engaging the attention of all of
us for a long time.

There has been a considerable
amount of anger and emotion and 1
share that feeling of anxiety with my
hon. friends. It is a matter of vital
concern for all of us that this evil of
adulteration of drugs and production
of sub-standard and spurious drugs
is taken seriously and an effective
remedy is found for it.

Shri Frank Anthony said many
things. He said the Minister is pro-
bably going to make some bold state-
ments and utter brave words which
will amount to nothing in the long
run. I am not going to do anything
of the kind. It will be very presump-
tuous on my part to promise this
House that wonders are going to be
worked in the next few months or so
to deal with a problem which has
been baffling my able predecessors and
the State Governments for 15 years,
as was stated by several hon. Mem-
‘bers, although I can promise that both
of us—the Deputy Minister and my-
self—and the officers of the Health
‘Ministry and the official machinery,
shall spare no pains to deal with this
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problem. To what extent we shall be
successful in our efforts remains to
be seen. It will be improper and pre-
sumptuous for me to anticipate the
results. I literally believe that all
that anyone can do is to do one’s best.

Shri Maniram Bagri invited me to
resign. If by my resignation the pro-
blem can be solved, it will nct take
me ten seconds to resign. After all,
as another hon. Member stated, both
the hon. Deputy Minister and I have
a noble profession and that pro-
fession can engage all our energies.
If we are sitting in ministerial chairs,
it is not for the comforts of those
chairs or for any privileges or benefits
that they bring. We are in this posi-
tion because our leader has been kind
enough to think that perhaps we can
make some small, humble, however,
contribution to deal with the problems
that are confronting this Ministry. We
cannot promise much beyond this, that
whatever training, whatever ability,
whatever resources we have at our
command, shall not be spared, and
we shall try to do all that we can.

Shri Harish Chandra Mathur: Ask
for any more that you need. This
House will give.

Dr. Sushila Nayar: I am coming to
that.

It has been suggested by Shri
Kamath that the penalty should be
death.

Shri Hari Vishnu Kamath: Flogging
or hanging.

Dr. Saushila Nayar: Flogging or
hanging he says. In other words
what he is asking is more deterrent
punishment.

Shri Hari Vishnu Kamath: That is
it, you have caught the point.

Dr. Sushila Nayar: It was stated by
Shri Mathur that the Minister, my
predecessor, had promised a more
comprehensive and a better Bill,
which has not been produced. I do
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not know about this proposed Bill. 1
shall look into it. If there is any-
thing on the anvil it shall come
before the House. But I have been
studying this problem, and 1 assure
the House that I have been studying
it long before this debate or the
Parliament questions came up, because,
perhaps my hon. friends will concede
that I understand the gravity of the
problem a little better than some of
them might be doing and therefore,
I am vitally concerned that an effec-
tive remedy be found.

1 find that in the 1960 amendment
to the Drug Control Act certain pro-
visions were made which were good,
on the face of it. One of these pro-
visions was that one year’s minimum
imprisonment is to be awarded to the
culprits who are found to be guilty
after the cases had been brought to
the court of law. I am sorry to say
that enough use has not been made
of this provision. 1 must say that
I am wholeheartedly in agreement
with Shri Tyagi when he says that
it is not merely the laws in a land
that can provide the remedy. You can
have most excellent laws, but the
implementation of those laws, the
translation into action of those laws,
will depend upon an enlightened
public opinion. I give you an instance.
Can I go and tell the magistracy or
tell the judiciary that they should do
this or that? Can 1 presume even to
say a word about it? I will imme-
diately come in for contempt of court
or interference with judiciary which
is even more objectionable. The
judiciary is sacrosanct. We cannot
say a word about it, we should not
say a word about it, but public opinion
can demand better performance even
from the judiciary. The executive
cannot say anything to the judiciary
and I will not say anything. But
1 give you a few facts here. The
penalties for offences under the Drugs
Act were enhanced to three years
imprisonment with fine and minitum
of one year’s imprisonment. In actual
fact the penalty of imprisonment,
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leave aside the three years, even the
minimum of one year has been rarely
resorted to. In 1958-59, out of 213
convictions, only 24 resulted in
imprisonment; the rest were fined. In
1959-60 only 17 resulted in imprison-
ment out of 179 convictions.

17 hrs.

Shri Hari Vishnu Kamath: The law
should be amended. Make imprison~
ment compulsory.

Dr, Sushila Nayar: In 1960-61 only
in ten cases out of 207 convictions
there were imprisonments. It is stated
in that Act that if imprisonment is
not given the Magistrate should
record the reason in writing. We can
go further and come before this
House saying that imprisonment shall
be compulsory and no option shall be
left to the magistrate to give or not
to give sentence of imprisonment.

Shri Harish Chandra Mathur: In
how many cases has the magistrate
recorded his reasons?

Dr, Sushila Nayar: After the enact-
ment the magistrate has to record
his reasons in every case where no
imprisonment is given; that is the
requirement of the law.

Shri Tyagi: When he has taken
bribe, he would not record it.

Shri Homi Daji: Did we go in
appeal when it was felt that more
deterrent punishment should be given?
How many appeals were filed? You
cannot shirk responsibility like this..
(Interruptions).

Dr. Sushila Nayar: I can assure my
hon. friend that we are not here to
shirk responsibility; I wish to tell
him that we shoulder  responsibility.
It is these gentlemen who stand in
the way of the discharge of those res-
ponsibilities. Go and see in Bengal.
What happens. These communist
gentlemen try to exploit and take
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political advantage out of every situa-
tion. It is because of these political
complications that the Bengal Govern-
xment has not been able to take effec-
tive action. I wish to state in this
House: let us all let every party
make a solemn promise here that they
shall not try to make political capital
out of these kinds of situations. It is
our Government today; it may be
their Government tomorrow. Every
Government has to discharge its duty
towards the people. There are certain
things in which political alignments
should not come into operation at
all.... (Interruptions).

Shri Kashi Ram Gupta: What has
court cases to do with political
affiliations?

Dr. Sushila Nayar: I do not wish to
be interrupted; I did not interrupt any
of these gentlemen. I am glad the
opinion of this House is unanimous
on this issue. I welcome it and I
hope that in the support that the hon.
Members will give to the implemen-
tation of the laws the same spirit will
prevail.

Some hon. Members stated that
there were a large number of small
mushroom organisations taking up the
drug industry. I am aware of it. I
know the dangers of that also.
About 125 establishments are well
established and have adequate machi-
nery, staff etc. Generally speaking
their products are good and reliable.
But the 2700 or so small organisa-
tions or some of them at least
have not adequate means. Why and
how are they licensed? I am sorry
1 have to say this and I say this with
some knowledge and personal experi-
ence, there are many people in every
Party who go and put pressures and
say: give licence to this man
or that person....(An Hon. Mem-
ber: Shame, shame). Everyone knows
it happens. And if it happens, is it
not our duty, as Members, as repre-
sentatives of the people, to stop this
kind of thing and insist that licences
shall be given only in situations
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where the requirements for the Ppro-
duction of drugs are available....
(Interruptions).

Mr. Deputy-Speaker: Order, order.

Dr. Sushila Nayar: Probably, the
hon. Member himself might have
made some recommendations. I do not
know. So, when we discuss this sub-
ject, I want everyone to turn ‘the
searchlight inwards. Do we ever give
recommendations—

Some Hon. Members: Never, never.

Shri Hari Vishnu Kamath: Never,.
never.

Dr. Sushila Nayar: But I am not
appealing to- Shri Kamath only. 1
am appealing to all the 500 odd Mem-
bers sitting here. Through this:
House, I am also appealing to the
several thousand members of the
State °legislatures. Through this:
House, let my voice reach the mem-
bers of the legislatures also. Let
everyone of us, we, who are repre-
sentatives of the people, take a solemn.
pledge to the effect that we shall not
go and recommend and plead for the-
giving of licences for drug production
to people who do not have the ade-
quate means for drug production;
secondly, when action is taken against
somebody—it is not that action is taken
against everybody, but when action is
taken against a few people—we shall
not go and recommend to this Minis-
ter or that Minister and say, “leave-
him; let him go”, and so on. It is
this kind of interference....(Inter-
ruptions).

Shri S. M. Banerjee: I rise to a
point of order.

Dr. Sushila Nayar: I am going to
be plain-spoken today. What I say is
true. I am not yielding. I would
request Shri S. M. Banerjee to sit
down. '

Shri Hari Vishnu Kamath: He is
raising a point of order, and so the
hon. Minister should sit down.
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Dr. Sushila Nayar: If the Chair
says that it is a point of order, I
-shall sit down.

Mr. Deputy-Speaker: He is raising
‘a point of order.

Shri S. M. Banerjee: The Minister
‘is entitled to say whatever she likes,
‘but I want to know whether such an
aspersion on the Members of the
House who are sitting here can be
made.

She has not
There is no

Mr. Deputy-Speaker:
mentioned any names.
‘point of order.

Shri S. M. Banerjee: She must
-appeal to her party and not to the
-others in the House.

Shri Daji: She set the ball rolling.
‘She cast an aspersion. (Interruptions).

Dr. Sushila Nayar: I say in all
seriousness that I know of Members
‘who have done that.

Shri Daji:-She has also mentioned
about the members of State Legis-
latures who are not present here.
‘She cast an aspersion.

Mr. Deputy-Speaker: There is no
‘point of order.

Shri Daji: She was making a posi-
tive charge against them.

Dr. Sushila Nayar: Why they are
excited, I do not know. If they are
genuine in their concern for the cause,
if they are serious in their minds, if
they are earnest to see that drug
adulteration should stop, they should
join their voice with mine and say,

“Yes, this shall be done”. 1t is easy
to go and say that this fellow is
corrupt and that fellow is corrupt

and this Government is bad. I want
to put a straight question: when we
go and ask for favour to be shown to
A, B or C, when we, responsible
people, go and ask for acquittal of
A, B or C, are we honest? (Interrup-
tions).

Shri Hari Vishnu Kamath: It is
the Congress Party members who are
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more guilty than anybody

(Interruptions).

Dr. Sushila Nayar: I think we are
all united on this point, namely, that
this is not a party question. -

Shri Hari Vishnu Kamath: We did
not make it a party question.
Only the hon, Minister is using the
words, “party question”. (Interrup-
tion).
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Mr. Deputy-Speaker:

matter was raised earlier.
no point of order.

The same
There is

Shri Bhagwat Jha Azad (Bhagalpur):
It is a point of order. Let us hear
him.

Mr. Deputy-Speaker: There is no
point of order. You made the same
allegations against the other party.

Dr. Sushila Nayar: I seek your pro-
tection, Sir. In the name of points
of order, as you yourself have ruled,
unwarranted interruptions are com-
ing. All that I am saying is that
Government is as genuinely anxious
as anybody that this evil should be
effectively dealt with. In order to do
that, there are certain powers that
the Government have. Some hon.
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Members asked as to why the Central
Government has not appointed central
inspectors. It is true that powers
were given to the) Health Ministry,
Government of India to appoint ins-
pectors in 1960. But I understand that
when the Health Ministry went up
with the proposa] for the appointment
of inspectors, the Finance Ministry
ruled that we should first try the other
amendment, namely, increase the pun-
ishment, etc. and see the results; if
there is any need later on, we could
have these inspectors.

Shri Daji: Shame!

Dr. Sushila Nayar: We have again
taken up the proposal for central
inspectors and I hope those inspectors
will be in position within two or three
months.

I want to make une thing clear. I
have no wish whatsoever to pass the
responsibility on to the State Govern-
ments, While it is perfectly true, as
Shri Anthony said, that health is a
State subject and most of the subjects
within the purview of health, with
a few exceptions, fall entirely with
the States’ jurisdiction, at the same
time, I believe in this also—I am in
entire agreement with some Member
who made the statement that to the
common man, Government is Govern-
ment and he does not care whether it
is the State Government or the Cen-
tra] Government. Therefore, I think
it is the responsibility of my Ministry
to work with the State Ministries and
fing a remedy for the drug adultera-
tion. I do not wish to shirk the res-
ponsibility or pass it on to somebody
else. This is the reason why I have
been doing a fair amount of moving
about, because I feel that the State
Health Ministries are the limbs of the
Central Health Ministry. Through
the State Health Ministries, we reach
the remotest corners within the States.
Therefore, it is a joint responsibility
of the Centre and the State and the
Central Health Ministry is doing its
utmost and will do its utmost to cope
with the problem.

.
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I have just mentioned that we are
appointing the drug inspectors and
giving the necessary staff to the Drug
Controller so that he can go out and
dea] with the problem as best as he
can. I also wish to mention that there
is need for better training of the ins-
pectors for which also we are making
some arrangement, because not only
they should know the processes of
drug production and the loopholes
where difficulties can arise, but they
should also have some elementary
knowledge of the lega) procedures, so
that their cases do not prove unsuc-
cessful, on account of their unfami-
liarity with lega] procedure.

A number of hon. Members made
the suggestion that we should natio-
nalise the drug industry. That is a
question of major policy. All that I
can say is that the Government is tak-
ing more and more initiative to pro-
duce drugs within the public sector.
As ig well known to this House, the
penicillin factory is producing a lot
of penicillin. I do not agree with Shri
Frank Anthony that there are more
reactions with our penicillin than with
penicillin brought from abroad. 1
can ‘only say this to him that our
penicillin is considered to be of equal
standard with any other product any-
where else. And I might mention that
sensitivity to penicillin is a well-
known phenomenon. Nobody is more
aware of the dangers of penicillin
sensitivity than we are, and the tra-
gedy of the Member of Parliament
who collapsed after a penicillin injec-
tion is quite fresh in the memory of
all of us. That gentleman was a col-
league of ours. He reacted very
strongly in that case. But similar re-
actions do take place in other cases
also. And when we have used peni-
cillin for some time, the sensitivity
can arise in the same case at a later
stage also. So if any hon. Member
has come across cases of penicillin
reaction, that is not an indication that
there\ is some defect in the manufac-
ture of the penicillin but it is due to
the fact that the drug dose cause
some of these reactions. That is one
of the by-effects for which we have
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to be prepared and against which we
have to safeguard as much as possible.

As 1 said, there are certain other
plants for drug production which are
being set up. Some are being set up
with the help of the U.S.S.R. Govern-
ment. and some with other assistance.
But the Government of India is deter-
mined to make the country self-suffi-
cient in drugs in as short a time as
possjble. The major part of the pro-
duction is going within the public
sector. A certain amount of it is al-
ready in the private sector. With re-
gard to these 2,700 smal] mushroom
organisations, we propose to inspect
them properly and see that either they
close down. That in itself should re-
duce the dangers to a very consider-
able extent if we are able to enforce
that.

Often it has happened with me in
discussions that friends have said,
“Well, these are small men; the drug
industry is a paying industry and be-
cause it is a paying industry many
people want to go into that industry”.
And some of my friends from time to
time have argued with me—Members
of Parliament and others—, “Why dc
you want to stand in the way of these
sma]l men when you call yourself a
believer in Sarvodaya and socialist
society, this, that and the other? Why
do you stand in the way of the smali
man getting a licence for drug pro-
duction?” This question has been
posed to me on more than one occa-
sion. My answer is: there is some-
thing which is more important than
money; and that something which 1s
more important than money is human
life. And in order to enable someone
to make money or in order to improve
the financial position of the some small
man, we cannot risk the lives of other
people, the lives of sma]] and big men.
It is therefore that we insist on

standards being maintained in giving-

licences for drug production, Noth-
ing prevents the smal] men from get-
ting together and forming a co-opera-
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tive society so that they can have
adequate capital, adequate Tresources,
adequate premises and adequate
machinery in order to produce drugs
if they want to enter into that field of
industry.

Mr. Kamath quoted my reply
wherein he said I had said that
usually hospital injectible materials or
drugs, .etc. are not contaminated with
dust, etc. Sir, that was the language
of the question, “Is it a fact that it
is usually contaminated?” =~ The
answer was, “It is not a fact that it
is usually contaminated”.

Shri Hari Vishnu Kamath: Which
means it is contaminated sometimes.

Dr. Sushila Nayar: We might have
said, “No, Sir’. I perhaps made the
mistake, because the truth of the mat-
ter is—I may say for Mr. Kamath’s
information—the reply that came from
the Secretariat was, ‘“No, Sir”.

Shri Hari Vishnu Kamath: I don’t
blame you.

Dr. Sushila Nayar: I was not hun-
dred per cent sure that the material
that we have in the hospitals are
never contaminated. So I thoughg it
was safer to use Shri Kamath’s words
for the reply, and he is, a sort of,
blaming me for that.

Shri Hari Vishnu Kamath: I did
not blame her at all; it is the Secre-
tary’s reply, I know.

Dr. Sushila Nayar: Another hon.
Member said that hospitals know
about these things and they buy from
the bad manufacturers. It was said
that they are in collusion etc. The
truth of the matter is, I have been a
State Health Minister in Delhi that
we have most of our supplies through
the Director-General of Supplies and
Disposals.

An Hon. Member: That is a very
corrupt organisation.

Dr. Sushila Nayar: What they
could not supply to us had to be some-
times purchased from the market.
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But, generally speaking, we are giv-
ing supplies to the hospitals after ob-
taining them through the medium of
Government agency which, to the best
of our knowledge goes round, inspects
and gets the best that is available in
the market. Therefore, this question
of hospitals being in collusion is not
1 think, a relevant question. I would
admit this, however, that from time
to time the supplies made to the hos-
pitals are inadequate. This is bound
to happen, when inadequate stuff is
going round in the market.

I would say one thing more. While
there has been laxity in the licensing
of these small plants, generally speak-
ing, they dea] with materials and
drugs which are not of vital
importance of life and death.
Applications for licences for antibio-
tics, biologicals and things of that
order are very strictly scrutinised and
the licences are given after satisfying
the conditions very carefully. In the
case of some of the simpler things like
tinctures, vitamins and other things
which are not of that order of im-
portance, such strictness has not been
generally observed in the past.

Sir, it is significant that all this
excitement that has come about is
because of distilled water and saline
ampules being manufactured on a
cottage industry scale. I go further
and say that probably some of these
gentlemen and ladies who use this
method of earning a few annag or one
or two rupees after their daily work
in the kitchen are not aware of the
dangers involved in this king of pro-
-cesses. I am glad, therefore, that this
debate has taken place and a number
of questions have been asked because
of which there will be a general
awareness amongst the public that this
is something that should got be done
and there are dangers involved in
this type of production of distilled
water and saline ampules

It was asked whether we have told
the hospitals and the various agencies
:as to which are the firms which have
produced sub-standard drugs. I am
cassured by the Drug Controller that
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so far as spurious drugs are concern-
ed up till now he has not come across
spurious drugs having been manufac-
tured by any of the licensed dealers.
Spurious drugs are more or less in the
same category as boot-legging that
Shri Frank Anthony was talking
about. Sub-standarqd drugs, however,
have been found to be produced by
some of the licensed houses. Imme-
diately it comes to light that there is
a sub-standard drug, we bring it to
the notice of the State Government
concerned and we bring it to the notice
of the various agencies that buy or
produce the drug. We ask them to
take the necessary action.

It has been suggested by some peo-
ple that the Centre should take up the
ful] responsibility of drug control. This
is not practicable for the simple rea-
son that supposing we go to a State,
make a raid and find that there are
spurious or sub-standard drugs we
will need the help of the police and
for that we will have to approach the
State Government. Active co-opera-
tion and co-ordination with the State
Governments is absolutely necessary.
The State Governments have got to
take up their share of responsibilily.
Here I wish 10 assure my hon. friends
that the State Governments are as
anxious as we are that this kind of
problem, this kind of evil, should be
put an end to. The inspectors that we
are appointing are not going to re-
place the State machinery. They will
help the State machinery. They will
go round with them, particularly to
the manufacturing houses and selling
houses.

It is very significant to remember
that in the past anybody was able to
sel] drugs. Now we have said ihat
it can be done only by a registered
person under the Pharmacy Act. Con-
trol over the selling places is
necessary so that people who sell
drugs understand the effect of a time-
barred drug or certain other types
of changes that may take place in the
drugs which make them unfit for use.
It is a big subject, which deals with
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thousands and thousands of manufac-
turers and sellers, and the sold medi-
cine effect the entire population which
consumes this drug at some time or
the other.

Therefore, while I welcome this
discussion and some of the suggestions
that have been made, I once again,
in conclusion, reinforce Shri Tyagi's
appeal, that proper climate, public
opinion, vigilant public opinion
throughout the country, is absolutely
necessary if our efforts are to produce
results. I can assure the House once
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again that so far as the Health Min-
istry is concerned we shall spare no
efforts.

Shri Bagri rose—

Mr. Deputy-Speaker: The discus-
sion is over. No. reply.

17.28 hrs.

The Lok Sabha then adjourned ti:l
Eleven of the Clock on Tuesday,
August 21, 1962/Sravana 30, 1884
(Saka).
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nagar (0:53;;) 2764-65 1155 Cultivable waste land . 2787-88
1126 lsl:nr:::anad 1 Lam, Madras 2765 1156 Recommendations of
C.H.S. Assessment Com-
1127 Cancer . 2766 mittee . . 2789
1128 Import of chemlcal ferti- 1157 Extra Departmenml Post
lizers 276667 Office, Afzalgarh . . 2789

1129 Road Transport Corpma- 1158 Railway zone for Andhra

tions 2767-68 Pradesh . 2789~90
1130 Door-to-door dehvery of 1159 Working of Panchayat

goods . 2768 59 Courts . 2790-91
4131 Expart team on irrigation 1160 G.B. Hospltal and V. M

projects . . 2769 . Hospital, Agartala ., . 2791
1132 Electric crematorium in 1161 Scholarshi.p"s to Railway

Delhi . . 2769~70 employees® children . 2791-92
1133 Scheme of reward to 1162 Vanmohotsav, . . 2792

Efficient  workers in P. 1163 Retired Railwaymen in

&P. : 2771 Tiruchi Division . F2792-93
2134 Barrage across Jamunaat 1164 Jammu and Kashmir link

Delhi . . . 271 by Micro-wave . . 2793
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
US.Q. Subject COLUMNS U.S.Q. Subject CoLuMNSs
No. No.
1165 Bhutan Postal stamp 2794 1194 Porters at Pathankot Rail-
1166 Nalagarh Committee 2794 way Sution .. - 2814
1167 Production and distribu- 1195 Quasters for P.& T. em-
tion of fertilizers . 279495 M vees . 2815716
1168 Mangalore and Tuticorin 1196 cchanised Fishing
Porty 2795-96 ;’::tsuf . . . . 2B815-16
160 Rail ~ 1197 Manufactureof emergency
9 R :.ln:vg (l;lxl:;n?;om Tsv.m 2796-57 lighting equipment 2817
96-9 1198 Attendants in comdor
\'1170 Teleprinter . 2797 coaches 2817
%1171 Education allowance to
hiaaon lewayc o 1199 Pice of Afemhzcrs 2817-18
ployees 279708 1200 Alppecia Universalis 2818
1172 Post Office in Pnrllament 1201 Unam-Agra-Narrow Gauge
Street . 2798 2818-19
1173 Utilisation of oil Sunrey 1202 W““‘.‘g rooms 2819-20
wellsl for drinking water 1203 Quarters for Railway em-
supply . 2798-99 ployees in Delhi . 282021
1174 Il;‘ree Railway passes for 1204 Cracksin Ahmedabad Rail-
& T staff . 2799-2800 way Station buildings 2821
1175 ltl;nlglv;?érlll‘l::d from Ongole 2800 1205 Erlaught inlower Damodar
R elt 2821-22
1176 Deficiency in foodgrams. 2800—02 1206 Dacoity in PO Ho]ﬂl
1177 Air accidents 2801-02 (Assam) 2822
1178 Slaughterhousc in Bom- 1207 Public Hcalth in T“b'l
. bay N . 2802—04 areas 2822
#4179 Himachal Resm and Tur- 1208 Bhakra Dam PrO;ect . 2822-23
N pentine Factory 2804 1209 Rates of elccuxmry in
1180 Agricultural Production Delhi . 2823
; Board . 2804-05 1210 Rickshaw Pullers So-
1181 Research on Cotton Ozl— ciety 2824
. seeds and Millets . . 2805-06 1211 Consumption of clccmcny
‘1182 Ganganagar-Hindumal- in Punjab 2824
Kote Railway line . 2806 1212 Printing of air India book-
1183 Unified Body of Traffic lets abroad .. 2825—27
control . 2806-07 1213 Shuttle service for Delhi
1184 Kufri as Wmtcr Sports } students studying at Gha-
Centre . 2807-08 ziabad . 2827-28
1185 Wagons for urnber in 1214 Medical collcges- 2828-29
Punjab. . 2808 1215 Prices of pure ghee in
1186 PostOfficesinPunjab . 2808-09 Delhi . . .. 2829
1187 Telephone connections at 1216 Exchange of animals with
Nangal ) 2809 Netherlands . . 2829-30
1188 lgigxhncross Jamunn near 1217 Mango crop in Bihar 2830
. 2809 .
1189 Smallpox in Assam 2810 1218 Prices of sugarcane . 2830—32
1190 Electric traction of Rail- 1219 Mmﬂ‘zrpurR.M S. buil-
nnysh at;rom. Calcutta to ding . . 2832-33
arai . . —
o B N
. . ethi . . 2833-3
1192 Thermal Plant at Ennore
(Madras) . 2813 1222 Ce;t.ral River Board Corn- e
mittee 2834
IT tury
93 m e !fl Hlmachll 2814 1223 Majorriversin India 2835
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLumMNs
No.
1224 Providing of level crossing
at New Barrackpur Halt
station . 2836
1225 Linking of Basxrhat-Ba-
rasat leway with Seal-
dah . 2836-37
1226 Ladies oompartments in
trains . 2837-38,
1227 Providing of ﬂltered water
at stations . . 2838-39
1228 Railway employees run
over by trainat Baran Rail-
way station 2839—40
1229 Appointment of Scheduled
Caste persons in Western
Railway in 1961 2840
1230 Crops grown with chemi-
cal fertilizers 2340-41
1231 Closure of Kotah city Rail-
way out-agency . 2841
1232 MckongRescarchPm)ect 2841—43
1233 Seismological Engineering 284344
1234 Menace of locusts . 2844-45
1235 Appointments in Indian
Railways 2845-46
1236 Bengal Flying Club . 2846—48
1237 Family Planning 2848-49
1238 Travel facilities provided
to students during vaca-
tions 2849
1239 C.H. S. SchemCInDCIhl . 2849-50
1240 Tibbia Medtcal College,
Delhi . . . 2830—52
1241 Rural Water Supply in
Rajasthan . . 2852
1242 Wind power plants 2852-53
1243 Fishing Harbour at Viz-
hinjam, Kerala 2853
1244 Shortage of wagons in
Andhra Pradesh 2853-54
1245 Urban and Rural Water
Supply Schemes 2854-55
1246 Shortage of Post Cards and
Inland Letters . 2856
1247 Tel:phone link in Hoshiar-
. . . . 2856-57
1248 Hospltalsw:thout doctors
in Himachal Pradesh 2857
1249 Himachal Hospntnl, Snow-
don, Simla . 2857
1250 Rural Water Supply in
Punjab . . 2857-58
1251 Provision for hnlt of train

at Bankhedi (Central Rail-
way) . . .

[DAmLy DiGesT]
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject CoLumMns
No.
1252 Bombay-Howrah Janata
Express via Allahabad . 2859
- 1253 Lady Hardinge Medical
Collegeand Hospn’tal New
Delhi . . 2859
PAPERS LAID ON THE
TABLE— . 2861-62

(1) A copy of the Notification
No. F.32(10)/61 M & PH
published in Delhi Gazette
dated the 28th June, 1962,
containing the Delhi Pre-
vention of Food Adulteratioh
(Amendment) Rules, 1962,
under sub-section (3) of sec-
tion 24 of the Prevention of
Food Adulteration Act,
1954

(2) A copy of the Prevention
of Cruelty to Animals, (Elec-
tion of Members to Animal
Welfare Board) Rules, 1961
published in Notification No.
S.0. 3015 dated the 23rd
December, 1961, under
sub-sction  (4) of section
38 of the Prevention of Cruelty
to Animals Act, 1960 . .

(3) A copy of the Railway Pro-
tection Force (Amendment;
Rules, 1962 published in
Notification No. G.S.R.
1018 dated the 28th July,
1962 under sub-section (3)
of section 21 o1 the Railway
Trotection Force Act, 1957

MESSAGE FROM RAJYA
SABHA 2862-63

Sccretary reported a message
from Rajya Sabha that
Rajya Sabha had passed
a motion referring the
Indian Marine Insurance
Bill, by Shri M.P. Bhargava,
+0 a Joint Commtttec of the
Houses.

BILL PASSED 2863—2936

The Prime Minister and Minis-
ter of External Affairs and
Minister of Atomic Energy
(Shri Jawaharlal Nehru)
moved for consideration of
the Atomic Energy Bill. The
motion was adopted. After
clause-by-clause considera-
tion the Bill was passed



3009 [Dawy Dicest] 3010

CoLuMNs CoLumNs
DISCUSSION ON MATTER AGENDA FOR TUESDAY,

OF URGENT PUBLIC IM- AUGUST, 21, 1962/SRA-
PORTANCE 2936—3000 VANA 30, 1884 (SAKA)
Shri Mani Ram Bagri raised

afdiscussion on the Consideration and passing of

tuze and sale of adu.kemed the Appropriation (No. 4)

and spurious drugs. The Bill, 1962; Appropriation

Minister of Health (Dr. (Railways) No. 4 Bill, 1962;

Sushila Nayar) replied to the and Land Acquisition

debate and the d.ucusslon (Amendment) Bill, 1962.

was concluded .

GMGIPND—LS II—1531 (Ai) LSD—10-9-62—900.
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